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b LEGISLATIVE ASSEMBLY. o

Monday, 6th August, 1934.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

QUESTIONS AND ANSWERS.

TRANSFER OF THE RAILWAY MAIL SERVICE SORTERS FROM ALLAHABAD TO
JUBBULPORE AND GAYA. Vs

348, *Seth Liladhar Chaundhury : (e¢) Is it a fact that the sorters
of F2 and P15 sections of the R. M. S. Department have been transferred
from Allahabad to Jubbulpore and Gaya respectively ?

(b) Is it a fact that these changes have been made against the wishes
of the employees concerned ?

(¢) Is it a fact that the employees of F2 and P15 sections are the
permanent residents of Allababad and the United Provinces, and these
transfer orders have placed them in an awkward and embarrassing posi-
tion ¢

(d) Ts it a faet that, despite the protest of the said employees, these
changes have been made and in spite of their repeated representations,
no provision has been made for the increase in their respective allowances,
nor is any extra amount sanctioned for compensating them for their house-
rent and transportation expenses ?

(e) Is it a fact that the transfers of these employees were ordered
mtrary to the terms of the agreement made with them at the time when
*hey were employed in the service ?

(f) Are Government aware that the transfer of the United Provinces
mngn to the Central Provinces will create a lot of inconveniences and diffi-
culties to them in shifting their parental homes to a strange place and
furthermore will create a great hindrance in the progress of the edueca-
tion of their children, who are at present prosecuting their studies in the
United Provinces, and are not familiar with the curriculum of the Central
Provinces schools ¥ If so, will Government please state what special
provision in the salaries of the said employees they are prepared to make ¢

(9) If the answer to part (f) be in the negative, are Government
prepared to cancel the transfer orders of the said employees and allow them
to work in the same manner as they are working at present ?

\ () Is it a fact that instead of giving an inecrease to the
employees of F2 and P15 sections, a further reduction has been ordered in
their pay and the future scale of payment ¢ If so, will Government be
pleased to state the rule under which this has been done §
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The Honourable 8ir Frank Noyce : (a) to (k) : Information has been
called for, and a reply will be placed on the table of the House in cue
course, v . @

SCHEME OF PROVINCIAL SERVICE IN THE RAILwWAY MAIL SERVICE.

349. *Seth Liladhar Chaudhury : Will Government be pleased to
state whether the scheme of Provincial Service in the R. M. S. Department,
which was introduced in 1920, has proved satisfactory both to the public
and to Government ? If so, will Government be pleased to state how far
this scheme has enabled them to make an economy in the expenditure ¢ If
not, will Government be pleased to state whether they are prepared to
revise their decision and to revert to the old system ?

The Honourable Sir Frank Noyce : By the term, ‘‘ The scheme of
Provineial Service in the Railway Mail Service Department ', it is pre-
sumed that the Honourable Member refers to the abolition of the separate
Railway Mail Service Cireles and the transfer of the administration of
the Railway Mail Service to the heads of postal circles. No such scheme
was introduced in 1920, though a scheme was considered in that year
but was not adopted. It was, however, again taken up in 1926 as the
result of a recommendation made by the Posts and Telegraphs Depart-
ment Committee of 1924-25, and, the transfer of the conirol of the
Railway Mail Service to the heads of postal circles was gradually com-
pleted during the years 1926 to 1929. The reasons for the chanse were
chiefly administrative, although an economy in expenditure has also re-
sulted. Government regret that they are not in a position to supply the.
exact figures as to the savings effected. They are, however, satisfied
that substantial administrative and financial benefits have resulted and
they do not propose to revise their decision or revert to the old system.

ScCHEME OF PROVINCIAL SERVICE IN THE RAmLwAy MAI1L SERrvVICE.

350. *Seth Liladhar Chaudhury : (a) Is it a fact that in spite of
the Provineial Service scheme in operation the employees of the C27 and
(28 sections of the Railway Mail Service are made to run through three
Provinces, that is to say, they have to run from Howrah to Lucknow and
wice versa and thus they have to pass through the provinces of Bengal,
Bihar and Orissa and the United Provinces of Agra and Oudh ¢

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state what particular difficulty they experience in allowing
the sorters of F2 and P15 sections to run from Allahabad to Jubbulpore and
vice versa ?

(¢) If the answer to part (a) be in the negative and if Government
are not prepared to accede to the request of the sorters of F2 and P15
sections, are Government prepared to open a new Record Office of F. Divi-
sion at Allahabad on the same lines as the one already in existence at
Jhansi, without incurring any extra expenditure according to the seheme
submitted by the sorters of the said division in a memorial to the Post
Master General Nagpur, Enquiry Committee, Madras and Retrenchment
Committee, New Delhi, in which the memorialists have submitted that a
net saving of Rs. 5000 per annum can be made by the Posta] Depart-
ment, if the authorities are prepared to abolish the Record Office at Jub-
bulpore and change it into a Sub-Record Office without discharging a
single hand and facing any inconvenience in the efficiency of the work ?
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)
The Honourable 8ir Prank Noyce : (a) to (c). ‘Information has been
called for, and a reply will be laid on the table of the House jn due
course, ) '

MILEAGE ALLOWANCE TO THE TICKET CHECKING STAFF.

361. *Khan Bahadur Haji Wajihuddin : With reference to the reply
to starred question No. 132 (a), (i), (#) and (#:), dated the 16th
February, 1934, regarding mileage allowance to the ticket checking
staff, given in this House, will Government be pieased to state if &
deviation from the Standing Rules of the administration is admissible
on the Indian State Railways without an amendment of the said rules 4

Mr. P. R. Rau : The reply to this will depend on the naiure of the
rule in question. As regards the rule referred to in question No. 132,
I have nothing to add to the reply given by me on the 16th February.

ALLOWANCES OF THE TRAVELLING TICKET INSPECTORS ON THE EAsT INDIAN
RaiLway.

352. *Khan Bahadur Haji Wajihuddiz : Will Government be pleased
to state the result of their enquiries in respect of starred question No. 133,
parts (e¢) and (b), dated the 16th February, 1934, regarding allowances
of the Travelling Ticket Inspectors on the East Indian Railway, and
state why the mileage allowance of the old Travelling Ticket Inspectors
has been compulsorily substituted by the consolidated allowance ?

Mr. P. R. Rau: The reply to parts (a) and (b) of starred question-
No. 133 has been laid on the table of the House.

Regarding the latter part of the question, I would again refer the
Honourable Member to the reply given to Sardar Sant Singh’s starred
question No. 476, on the 4th September, 1933.

Mr. Lalchand Navalrai : May I know from the Honourable Member
if the question of allowances has been finally decided ?

Mr. P. R Rau : I think that certain memorials are at present under
eonsideration.

Mr. Lalchand Navalrai : The Honourable Member has always been
saying that they are under consideration f

Mr. P. R. Rau : They are not always under consideration, Sir.

 Mr. Lalchand Navalrai : May I now know from the Henourable
Member when he can remove the anxiety of these men and when Govern-
ment will say whether they are going to get back those allowances or
not ¢
Mr. P. R. Rau: I cannot remove the anxiety of these men and say
definitely before considering the memorials whether they will get ‘what-
ever they were in receipt of. .
Mr. M. Maswood Ahmad : Have Governmeat received the replies
from the Agents { ’
"~ Mr. P. R. Rau: Replies have been received recently.

1.265LAD 22
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c
RULES FOR THE SUBMISSION OF MEMORIALS ON STATE RATLWAYS.

353. *Khan Bahadur Haji Wajihuddin : With reference to the reply
to unstarred question No. 141, parts (a) to (d), dated the 6th March,
1934, will Government be pleased to state, if there are no different rules
regarding the submission of memorials on different State Railways, what
the cireurastances were under which the Agent, East Indian Railway, has
been held competent to dispose of such memorials which, based on the same
subject, were forwarded by the Agent, North Western Railway, to the
Railway Board !

Mr. P. R. Rau: Rules regarding the submission of memorials on
the State-managed Railways are the same. But even though an Agent
is empowered to deal finally with certain memorials, there is nothing to
prevent him from forwarding such memorials to the Railway Board, if
he wishes to do so.

MEMORIALS REGARDING PAY AND ALLOWANCES OF RA1LwAY EMPLOYEES,

354. *Khan Bahadur Haji Wajihuddin : With reference to the reply
to unstarred question No. 142, dated the 6th March, 1934, will Govern-
ment be pleased to state if the case of the old Travelling Ticket Inspeec-
tors of the Accounts Department, on the East Indian Railway, who are
now employed under the Operating Department under the Moody-Ward
scheme of ticket checking, is not a class case aud whether it is not &
case under which the conditions of service, on which these men were
engazed have been adversely affected in respect of emoluments, pro-
vident fund deductions, retiring gratuity and future prospects, ete. ?

Mr. P. R. Rau : The answer to the first part of the question is in
the affirmative. As regards the second part, the ex-Travelling Ticket
Inspectors were, on the abolition of their posts, offered other posts as an
alternative to retrenchment, which they accepted. Tt is not, therefore,
a casc of alteration of conditions of service.

MEMORIAL FROM THE TRAVELLING TICKET INsPECTORS ON THE EAsT INDIAN
RaiLway.

855. *Khan Bahadur Haji Wajihuddin : With reference to the reply
to unstarred question No. 142 (d), (f) and (g), dated the 6th March,
1934, and to the memorial from the Travelling Ticket Inspectors on the
East Indian Railway, will Government be pleased to give a reply now to
these questions ?

Mr. P. R. Rau : The memorial referred to is under consideration.

INFORMATION PROMISED IN REPLY TO CERTAIN QUESTIONS ASKED IN THE
LEGISLATIVE ASSEMBLY.

356. *Khan Bahadur Haji Wajihuddin : Will Government be pleased
to give a reply to the undernoted questions, promised to be given in due
course : . v
Unstarred questions Nos. 212, 213, 214, 215 and 216, dated the

19th March, 1934 ; and No. 140, dated the 6th Mareh, 1934 ;- and

starred questions Nos.. 180, 181 and 182, dated the 2lst
February, 1934 ?

'R
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. . L
Mr. P. R. Rau : Replies to all, except one of the questions referred
to. by the Foncurahle Member, have been laid on the table of the House.
Government are making further inquiries in regard to .question No. 216.

MobpiricaTioN IN THE MooDY-WARD SCHEME ON THE EasT INDIAN RAILway.

357. *Khan Bahadur Haji Wajihuddin : («) Will Jovernment be
pleased to state if it is a fact that the East Indian Railway authoritics are
contemplating some modification in the present Moody-Ward scheme ?°

(b)"Is it a fact that reduction amongst Travelling Ticket Exa-
miners is anticipated as a result of any modification ?

(cj Are Government prepared to issue instructions to the East
Indian Railway authoritiés that in any such change the retention of
Travelling Ticket Examiners should be strictly based according to
geniority and as per recommendations of the Court of Enquiry and that
no other factors should be allowed to govern the issue ?

Mr. P. R. Rau: I have called for certain information, and a reply
will be laid on the table in due course.

SAFEGUARDING OF THE INDIAN Fim INDUSTRY.

.358.*Mr. B. V. Jadhav : (a) Have Government noticed the an-
wouncement in the Press that foreign producers of cine-films are going
to prodnce their pictures in Indian vernaculars, in competition with
Indian talkies ?

(b) 1f so, what steps do Government propose to take to safeguard the
Indian film industry in the face of this competition ?

(¢) What consideration have Government giveu to the suggestion
of the Motion Picture Society of India to levy a protective duty of
Rs. 3-8-0 per every foot of foreign film produced in Indian vernaculars ¢

The Homnourable Sir Frank Noyce : (a) Yes.

(b) and (¢). The suggestion of the Motion Picture Society of India
on this subject is under examination.

DEFINITION OF ‘“ MACHINERY >’ PERTAINING TO CINEMA INDUSTRY.

359. *Mr. B. V. Jadhav : Will Government be pleased to state the
definition of the term ‘‘ machinery ’’ pertaining to tiie cinema industry
as understood at present for customs purposes ?

The Honourable 8ir James Grigg : There is no special definition of
‘‘ machinery ’ pertaining to the cinema industry. Apparatus, or parts
of apparatus, imported for the purposes of that as of any other indus-
try are assessable under items 59A and 59D cof the Import Tariff
Schedules, if they satisfy the conditions laid down in those entries.

Mr. B. V. Jadhav : Is it a fact that the projectors were taxed at
'tentp?er cent. a few months ago, but that now they are taxed at 30 per
een

. The Honourable Sir James Grigg : It is a question of inteipretation
of the items in the Tariff Schedule, as I have stated in my original
answer. C “
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( .

Mr. B. V. Jadhav : Is it not a fact that the same machine was classi-

fied as machinery and taxed at ten per cent., while latterly it is now
taxed at 30 per cent ?

The Honourable Sir James Grigg : It is a question of interpretation
"and of the precise nature of the machinery. I think what the Honourable
Member has in mind is that we should apply ex post facto the criterion
of 'what the machinery is used for. The tax must be based on the nature
of the machinery in relation to the Tariff Schedules.

Mr. B. V. Jadhav: Is it not a fact that projectors are used as
macliinery ?

The Honourable 8ir James Grigg : I should certainly think so.

Mr. B. V. Jadhav : Is it a fact that they were taxed at ten per
cent. as machinery, and that thev are taxed at 30 per cent. now !

The Honourable Sir James Grigg : They can be used for other pur-
poses as well as cinema purpose:..

Mr. 8. C. Mitra : Will Government consider the question of giving

a rebate if they find that the projector has been used as machinery for
the cinemas ?

. The Honourable Sir James Grigg : No, Sir. As I said just now,
I do not think Government can possibly apply ex post facio tesis and
revise customs duty in accordance with the use to which the machinery
is put, once it has passed the customs. :

.Diwan Bahadur A. Ramaswami Mudaliar : May I know when this
change was introduced, by putting tkom under the category which brings
them under 30 per cent. duty, while {r many years they were put under
the category of machinery and levizd only ten per cent ¥ When was
this change made by the customs authorities ?

The Honourable 8ir James Grigg : There is no change at all. It
is a question of the interpretation of the descriptions in the Tariff
Sehedules.

Diwan Bahadur A. Ramaswami Mudaliar : When was this new in-
terpretation put ?

The Honourable 8ir James Grigg : I do not admit that ther> was
any new interpretation.

Mr. Gaya Prasad 8ingh : Is it not a fact that the projectors were
charged at ten per cent. before ; and they are now charged at 30 per
gent 1

The Honourable Sir James Grigg : Tt is a question of interpretation
of the ifems in the Tariff Schedules. If the projectors satisfy one speci-

fleation. they are charged at the lower rate. Tf they don’t, they are charg-
ed at the higher rate. A

Mr. Vidya Sagar Pandya : Is it after the financial difficulties of the
@avernment of India increased that the new interpretation was put and
30 per cent. was charged instead of ten as formerly %

 The Homourable Sir James Grigg : I should not think so. I should
a0t think that the difference was a vital element in the budgetary
equilibrium of India. :
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[

Diwan Bahadur A. Ramaswami Mudaliar: Will the Honourable
gentleman tell us from what date this new rate of duty is being en-
forced ?

The Honourable 8ir James Grigg : I do not admit that there is a
new rate. What I am contending is that the rates have been charged
in accordance with the decisions as to which category the articles fall
into,

Mr. B. V. Jadhav : It is a revised rate. From what date has this
revised rate been enforced ?

The Honourable Sir James Grigg : I have already answered that
question.

Mr. T. N. Ramakrishna Reddi: These projectors were originally
charged ten per cent. Now they are charged 30 per cent. Does the
Ionourable Member deny that ¢ ’

The Honourable Sir James Grigg : The rates on the various items
bhave been charged in accordance with the judgment arrived at by the
Collectors of Customs as to which category they fall into.

Diwan Bahadur A. Ramaswami Mudaliar : From time to time ?
The Honourable 8ir James Grigg : From time to time.

RECOMMENDATIONS OF THE INDIAN CINEMATOGRAPH CGMMITTEE.

360. *Mr. B. V. Jadhav : Will Government be pleased to state when
they propose to take action on the recommendation of the Indian
Cinematograph Committee (vide paragraph 208, page 98 of the report
published in the year 1928) to make it ‘‘ obligatory on all exhibitors to
gshow at every exhibition a small percentage of educational films ’’ for a
period not exceeding 15 minutes and not less than 10 minutes ?

Mr. G. 8. Bajpai : Consideration of the proposal of the Indiair
Cinematograph Committee, referred to by the Honourable Member, was
dependent upon the constitution of a Central Cinema Bureau which was
also recommended by the Committee. The scheme regarding the Bureau
did not, however, find favour with most of the Local Governments and
trade interests consulted and had to be dropped.

Diwan Bahadur A. Ramaswami Mudaliar : May I suggest that a
reference be made now to the Local Governments in view of the rate of
development of this industry in recent times ?

Mr. G. 8. Bajpai: I would convey that suggestion to the Depart-
ment concerned. I am merely concerned with educational films.

Motion PicTure INDUSTRY OF INDIA.

361. *Mr. B. V. Jadhav : Are Government prepared to consider the
inclusion of the motion picture industry of India among tlie industries
that will be treated by the Bureau of Industrial Intelligence and Re-
scarch attached temporarily to the Indian Stores Departirent ! ‘

The Honourable Sir Frank Nayoe : The Government of India-have
not drawn up any detailed list of Industries to-which the aetivities of
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the proposed Bureau of Industrial Intelligence and Research will be con-
fined. It will be sometime before a- detailed seheme for the working of
the new Burcau is formulated, but it will be open to ‘ the motion picture
industry ’ to approach the Bureau when it starts to function for such
assistance as it may be able to give.

Fizm DEPARTMENT OF THE RAiLway PuBLIcITY BUREAU.

362, *Mr. B. V. Jadhav : Will Government be pleased to state whe-
ther the Film Department of the Railway Publicity Bureau is function-
ing ? If not, how long did it function ¢ How many films have they
produced, and how much money have they spent on the production of the
films ?

Mr. P. R. Rau : The reply to the first part of the question ig in the
negative. The work of produnection of cinema f{ilms was undertaken from
1927 to 1931. The total number of films produced was 101 and the cost
of their production was Rs. 3,19,071.

Mr. B. V. Jadhav : Is it not very high cost ¢

SELECTION BoARDs OF THE OPERATING AND COMMERCIAL IDEPARTMENTS OF
THE East INDIAN RAmLway.

363. *Mr. Muhammad Muazzam Sahib Bahadur : (a) Will Govern-
ment please state the date from which Selection Boards have been func-
tioning on the Operating and Commercial Departments of the East
Indian Railway ¢

(b) Are substantive promotions to selection post er posts in special
grades made on the recommendations of the Selection Boards only and
not according to the choice of a single officer ¢ '

(¢) Is the same principle observed when making officiating appoint-
ments to vacancies in the special grades or selection posts ?

(d) If the repl.y.to part (c¢) be in the negative, will Government
please state the guiding prineiple observed in connection with such
officiating arrangements ?

Mr. P. R. Rau: With your permission, Sir, I shall reply to this and

the next question together. I have called for information, and will lay
a reply on the table of the House in due course.

Mr. Lalchand Navalrai : May I know from the Honourable Member

if he knows whether these Selection Boards consist of officials only or of
non-officials also ?

. Mr P R. Rau: I do not think they would normally contain non-
officials. N

@ tI?Cr. Lalchand Navalrai: Will you please make an inquiry about
at !

Mr. P. BR. Rau : I do not see any reason why non-officials shotld he
on these Selection Boards.

.
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ProMoTIONS IN THE COMMERCIAL DEPARTMENT OF THE EAST INDIAN
RamLway.

1364. *Mr. Muhammad Muazzam Sahib Bahadur : («) Will Govern-
ment please state the principle and the procedure preseribed when
making substantive promotions to posts in the category of ‘¢ Special
Grades ’’ in the Commercial Department of the East Indian Railway ?

(b) Is the same procedure followed when making officiating ap-
pointments to these posts ?

(¢) If the reply to part (b) be in the negative, will Government
please state the procedure that should be observed ?

ABSENCE OF MUSLIM STENOGRAPHERS IN CERTAIN GOVERNMENT OF INDIA
DEPARTMENTS.

365. *Maulvi Sayyid Murtuza Saheb Bahadur : (q) Is it a fact that
permanent Muslim stenographers are conspicnous by their absence in the
following departments of the Government of India :

(#) Home,
(%¢) Finance,
; (12) Commeree,
() Legislative Department,
(v) Legislative Assembly Department, and
(vt) Army Department,
and that there is only one stenographer out of a cadre of six or seven

stenographers in the Department of Education, Health and Lands, and
that the same is the case in the Foreign and Political Department §

(b) Will Government please state if their attention was ever in-
vited to the paucity of Muslim stenographers in the Government of India
Secrctariat and to the injustice thus done to Muslims ? If so, will
Government kindly state why no steps were taken to inerease the nmumber
of Muslim stenograp.ers in the Government of India Secretariat ?

The Honourable Sir Henry Craik : (a) There are no Muslim steno-
graphers in the Finance, Commerce, Legislative and Legislative
Assembly Departments, but there is one in the Home Department, (at
present on deputation elsewhere), and one in the Army Department.
Of five permanent stenographers in the Education, Health and Lands
Department one ig a Muslim, and in the Foreign and Political Department
one of six is a Maslim.

(b) The attention of the Government has been drawn to the desir-
ability of appointing Muslims to stenographers’ posts. Government
always consider the claims of qualified Muslims, but it must be remem-
bered that vacancies in this grade are not of frequent occurrence.

Maulvi 8ayyid Murtuza Saheb Bahadur : Am I to understand that
there are no qualified Muslims even in the Provinces—in which case Gov-
ernment may, I hope, be pleased to have .them drafted therefrom to the
Government of India offices ? . ,

t¥For answer to this question, see answer to question No. 363.
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drafted from the Provinces to the Government of India,

. .Mx. Amar Nath Dutt : May I know if Government take the religious
persuasion of a particular individual into- consideration in making
appointments ¢

The Honourable 8ir Henry Craik : I think in order to retain the
proper communal proportions, that has to be considered.

Mr. Amar Nath Dutt : Sir, ‘‘ community >’ is one thing and
‘¢ religion ’’ is another. I am now speaking of ¢ religion ”’.

The Honourable Sir Henry Craik : I do not quite see the difference.

Mr. Lalchand Navalrai : May T know if, in order to meet that in-
equality, Government propose to take those persons that have to be taken
in on that account only or also on the ground of efficiency ?

The Honourable Sir Henry Craik : Efficiency is certainly considered ;
it is necessary for every stenographer, T understand. to pass a qualifying
e¢xamination.

Mr. Lalchand Navalrai : May I know if all the recruitment that is
to take place is through the Public Service Commission *

The Honourable Sir Henry Craik : Yes, that is so.

Mr. M. Maswood Ahmad : Will Government state what is the test
of efficiency for a stenographer ?

The Honourable Sir Henry Craik : T am afraid 1 cannot say that off-
kand.

Mr. M. Maswood Ahmad : Will Government please state whether any
attempt has been made during the last two years to appoint any steno-
grapher in the Home Department ?
~ The Honourable 8ir Henry Craik : I have only been in charge a
week, but T believe that there have been no vacancies during the last
year or so.

MusLiM STENOGRAPHERS IN RECEIPT OF SPECIAL PAY IN THE GOVERNMENT OF
INDIA SECRETARIAT.

366. *Maulvi S8ayyid Murtuza Saheb Bahadur : (¢) Is it a fact that
in the Government of India Seeretariat, stenographers working with
Honourable Members, get a special pay of Rs. 150 per mensem, cach,
while those attached to Secretaries and Joint Secretaries get a special
pay of Rs. 50 per mensem, cach, only ?

(b) Will Government kindly state if there is any Muslim steno-
grapher in the Secretariat who is in receipt of such a special pay 1

(e¢j If the answer to part (b) above be in the affirmative, will
Government please state if they intend to take any steps to remove this
grievanee nf the Muslim community ?

The Honoursble Sir Henry Craik : (a) The reply is in the affir-

mative,
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(b) Yes, at present there is one in the Railway Department.
(¢) I presume that the Honourable Member wishes to know whgt

action Government intend to take to increase the number of Muslim
stenographers in posts carrying special pay. If so, I must point out that
selection for these posts is governed by fitness and not by communal
considerations.

Maulvi 8ayyid Murtuza Saheb Bahadur : May I know from the
Honourable Member if he knows that the Muslims have never asked that
inefficient and incompetent hands should be entertained in any Depart-
ment of the Government services ? (Hear, hear.)

- The Honourable 8ir Henry Craik : I will take the Honourable Mem-
ber’s word for it.

Mr, Amar Nath Dutt : Do Government propose to take steps to con-
vert men of one religious faith into another, in order to equalize repre-
sentation in the services ?

The Honourable 8ir Henry Craik : The answer is an urhesitating
negative.

_ Maulvi Sayyid Murtuza Saheb Bahadur : Is it not a fact that the
importance of the Muslim community as a community has beeu recogniz-
ed by the Government in matters relating to all these appointments 1

The Honourable Sir Henry Craik : Yes, Sir.

APPOINTMENT OF MUSLIM STENOGRAPHERS IN THE (FOVERNMENT OF INDIA
SECRETARIAT.

367. *Maulvi Sayyid Murtuza Saheb Bahadur : (a) Is it a fact that
the Government of India in the Home Department have recently issued
a resolution fixing the percentage of Muslims in the services at 25 ?

(b) Is it a fact that in the whole of the Secretariat of the Govern-
ment of India there are only five Muslim stenographers working as
follows :

(4) one in the Foreign and Political Department ;
(1) one in the Education, ITcalth and Lands Department ;
(14t) one in the Agricultural Research Council ; and
(iv) two in the Industries and I.abour Department ;
against about fifty stenographers belonging to other communities $
(¢) Is it a fact that very well qualified Muslim stenographers ave

available in the various Provincial Governments who would be quite pre-
pared to come to the Government of India ?

(d) Will Government please state whether in order to remove this
disparity, they are prepared to ask Local Governments to submit the names
of properly qualified Muslim stenographers for emnlo ment in the Govern-
ment of India Secretariat ?

(e) Is it a fact that in the past some Hindu and Christian steno-
graphers were exempted from the general test of the Public Service Com-
.mission and are now working permanéntly in the Government of India
Secretariat ¢ ' ' ’
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(f) Do Government likewise propose to exempt such Muslim steno-
graphers, (who are considered competent by their officers), as may wish

to come from the Provincial Governments to the Government of India
Secretariat ¢

The Honourable 8ir Henry Craik : (a) The Resolution in question
provides that 25 per cent. of vacancies to be filled by direct reeruitment
will be reserved for Muslims.

(b) My information is that out of 71 stenographers, temporary and
permanent, nine are Muslims.

(¢) I bave no information.

(d) The normal method of re:ruitment is from candidates who have
passed the test prescribed by the Public Service Commission. But pro-
vision exists for the appointment of candidates with special qualifications,
and applications irom such candidates will be duly considered.

(¢) In the past, the Public Service Commission have exempted, one
Hindu and one Christian, from the prescribed test, but these exemptions
were not made on communal grounds. :

(f) No.

Mr. M. Maswood Ahmad : Will Government be pleased to state for
what reasons these exemptions were made ?

The Honourable 8ir Henry Craik : T am afraid I have no exaet in-
formation on that point, but I imagine that it was because the two per-
sons in question had previous special experience and qualifications. If
the Honourable Member so desires, I shall be glad to look into the
matter further.

Maulvi Sayyid Murtuza Saheb Bahadur : May 1 know whether, if
the Muslims also satisfy the same condition, or conditions, they will come
under the same category as those that have already been exempted on
these grounds ?

The Honourable 8ir Henry Craix : Yes, T should say, certainly, Sir.
GRIEVANCES OF THE TRAVFLLING TICKET ExXAMINERS.

363.*Mr. 8. G. Jog : (a) Has the attention of the Government been
drawn to an article under the heading of ‘‘ A suggestion to the Rail-

way Board ”’ published in the Railway Times, Bombay, dated the 23rd
June, 1934 ¢

(b) Is it a fact that the Agent’s reply referred to therein has

proved that the Travelling Ticket Examiners are utilised in other than
-their legitimate duties ?

(¢} Did the Public Aceconnts Committee give its consent to retain
the Moody-Ward system under the Operating control ¥ If so. when !
Or was {iie consent given in respect of the Crew system which has been
abolished ¢

(d) When was the Crew system abolished and when were these re-
commendations made. as quoted in paragraph 2 of the said article ?

(¢) Is it true that the questions about mileage allowance and grade
premotion are under the consideration of the administration, as mentioned
in paragraph 4 of the said article ?

[N
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(f) If the reply to part (e) above be in the affirmative, will Govern-
ment be pleased to state when the decision is likely to be given ?

(9) Will Goverument be pleased to state if the complaint con-
tained in paragraph 6 of the said article is true, and if so how is it being
overcome by the East Indian Railway authorities ¢

(h) Is it true that an employee drawing Rs. 200 pay and with longer
service is held junior fo a man drawing Rs. 160 pay and with shorter
service ?

(i) Do Government propose to consider the advisability of having a
joint check hy Accounts and Operating on the lines suggested in the con-
cluding paragraph of the said article ¢ If not, why not ?

Mr. P. R.Rau: (a) Yes.

(b) I presume, my Honourable friend is referving to the reply
given to question No. 155, asked by himself, on the 16th February, 1934.
If so, the fact that Travelling Ticket Examiners have duties in addition to
checking tickets does not imply that these duties are not part of their
legitimate duties.

(¢) T would refer the Honourable Member to paragraph 47 of the
Proceedings of the Public Accounts Committee which examined the
accounts of 1929-30 and to the evidence recorded in pages 39—43 of
Yolume II of the report.

(d) The Crew System was abolished from June, 1931. As regards
the second part of the question the date on which the question was dis-
cussed by the Public Accounts Committee, if my Honourable friend is
referring to it, was 27th November, 1931.

(e) Two memorials, one from the Travelling Ticket Examining staff
of the North Western Railway and one from the Ticket Examining staff
of the East Indian Railway, are under the consideration of the Railway
Board in consultation with the Agents of the railway administrations.

(f) I regret I am unable to give an exact date, but I hope it will not
take long, as the remarks of the administrations concerned have been
recently received.

(9) and (h). These are matters entirely within the competence of
the Agent, East Indian Railway, and Government are not prepared to
interfere ; but I am sending a copy of the question to the Agent for
information.

(1) Government do not contemplate making any change at present
in the organisation of this department.

CrASSIFIED SENIORITY LisT OF STATE RArLway EMPLOYEES.

369. *Mr. 8. G. Jog : Is it a fact that Government have informed
this Honse in reply to unstarred question No. 95 on the 24th February,
1934, that the classified seniority list of State Railway employees are
meant for departmental use and not for publication ? If so, will Govern-
ment please state :

\

(a) whether any Department of Government publishes its classified
lists ; ' '
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(b) whether the lists for sale shown in the.catalogue of the publica-
tions by the Superintendent, Government Printing, are
departmental classified lists or otherwise ;

{¢) the rule or order notified in the Gazette or otherwise notifying
that such lists should not be notified to the staff ;

(d) the method, means, or ways of getting acquainted with the
seniority or janiority of the staff amongst themselves ;

(e) how the seniority or juniority of the Financial Commissioner,
Railways, stood on the 1st July, 1934, amongst his colleagues
and officers of the Accounts and Audit Services ;

(f) how the Financial Commissioner, Railways, came to know abcut
his position on the list when it is never notified to the staff ;
and

(y) whether Government vow propose to publish and notify to the
staff and place a copy of the classified seniority lists in the
Library of this House, and if not, why not ¢

Mr. P. R. Rau: Yes.

(a) Se far as 1 am aware no Department of the Goverl‘xment of
India publishes classified seniority lists of subordinate staff.

‘») If my Ionourable friend will kindly inform me what publica-
tions in the catalogue he refers to, I shall endeavour to give
him a reply.

(¢) There is no such rule or order. If my Honourable friend will
refer again to the reply he refers to, he will find that I did
not say that these lists should not be notified to the staff.

{(d) 1 am not aware that at present subordinate staff have any
difficulties in finding their relative seniority ; they have only
to apply to their superior officers.

{e) The latest classified list of officers in the Finanece Department,
CGovernment of India, and the Departments under its ad-
nministrative eontrol is up to the 31st May, 1934, and a copy
is, T believe in the Library of the House. If my Honourable
friend is interested in knowing the relative position of the
present Financial Commissioner of Railways, as compared
with the other officers in the Indian Audit and Aecounts
Service, he ean find the information in page 19 of that list.

{f) My Honourable friend’s assumption in the second part of the
question is incorrect. Classified lists of Gazetted Officers are
usually compiled by Departments of the Government of
India including the Railway Department, and are published.

(g) A copy of the classified list of officers of all railways, corrected
up to the 31st December, 1933, is in the Library of the
House.

- The .printing of seniority lists of subordinates is a matter for the
Roilway administrations to decide with reference to their utility for
departmental use, and Government are not prepared to issue general
instructions that seniority lists of all subordinates should be printed. I
understand, however, that State-managed Railways generally print lists
of subordinates in grades rising to Rs. 250 and over.
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PROMOTIONS ' IN CERTAIN GRADES ON THE LUCKNOW AND MOEADABAD
DivisioNs oF THE East INDIAN RAILwAY.

370. *Mr. 8. @. Jog i Is it a fact that Government informed this
House on the 2nd March, 1934, in reply to the starred question No. 323 (a),
that the collection of the information regarding promotions in certain
grades on the Lucknow and Moradabad Divisions of the East Indian
Railway, is likely to involve a considerable amount of labour ? If so, will
Government please accept the cost of labour from me and collect the
requivred information ?

Mr. P. R. Rau : The answer to the first part of the question is in
the affirmative, and to the second in the negative.

APPRECIATION OF THE WORK OF TRAVELLING T1cKET EXAMINERS.

371. *Mr. 8. G. Jog : Is it a fact that the working of the Travelling.
Ticket Examiners during the period 1916—28, was considered satisfactory
and as such was appreciated by the authorities ?

Mr. P. R. Rau : I have not been able to trace any reports received
by the Railway Board on the subject.

CoNTROL OVER THE TRAVELLING TicKET EXAMINERS ON THE NORTH WESTERN
RaiLway.

372. *Mr. 8. G. Jog : (a) Isit a fact that the cadre of the Travelling
Ticket Examiners on the North Western Railway during the peried
1916—28 was under the Audit Department ? ‘ ’

(b) Is it a fact that the principal function of the cadre of the
Travelling Ticket Examiners under the Audit Department was to check
and -to detect unauthorized travelling, frauds or irregularities of the Traffic
Department ? "
:i _(e) Is it a fact that under the Audit Department the Travelling
Ticket Examiners unearthed the irregularities of the Traffic Department ¢
. (d) Is it a fact that to achieve the complete check and detection of
irregularities the Audit Department is created ?

Mr. P. R, Rau: (a) Yes.

(b) Their duties eonsisted in checking tickets of passengers in trains
and ccllecting the proper fares and any penalties due from passengers
found travelling withont tickets.

(¢) Travelling Ticket Examiners were expected to endeavour io
detect all irregularities which came within the scope of their duties.

@) It is ome of the functions of the Audit Department to examine
the accounts in order to detect irregularities, if any.

CoNTROL OVER THE TRAVELLING TrokET EXAMINERS ON THE NoRTH WESTERN
Ramwway.

373. *Mr. 8. G. Jog : (a) Will Government please state the circum-
stanees undgr wh1§zh the Divisional Superintendents on the North
Western Railway in 1925 assembled and unanimously decided to take
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over the control and working of the cadre of Travelling kaetE
Examiners from the Audit Department ¢

(b) Will Government please lay on the table a copy of the minutes
of the meeting of the Divisional Superintendents ¢ If not, why not ¢

Mr. P. R. Rau: (2) The decision was based on the consideration
that better supervision over iravelling ticket examining staff would be
possible with Divisional Superintendents and their Distriet Officers con-
stantly travelling about.

(b) No. These documents are confidential.

UNAUTHORISED TRAVELLING BY THE PERSONNEL OF THE RAILWAY TRAFFIO
DEPARTMENT.

374. *Mr. 8. G. Jog : Is it a fact that the personnel of the Traffic
Department, both officers and subordinates, enjoy the privilege of un-
authorized travelling ¢

Mr. P. R. Rau : The reply is in the negative.

CARRYING OF RELATIVES AND FRrIENDS OF TRAFFIC DEPARTMENT OFFICERS
IN THEIR INSPECTION CARRIAGES.

375, *Mr. 8. G. Jog : Is it a fact that officers of the Traffic Depart-
ment do carry with them in their respective Inspection Carriages, their
frierds and unauthorized relatives without tickets or permits ?

Mr. P. R. Rau : No Railway officcr is permitted to carry with him
in Inspection Carriages his friends or relatives without proper tickets or
passes.

CoNTROL OVER THE TRAVELLING TICKET EXAMINERS ON THE NORTH WESTERN
RaiLway.

376. *Mr. 8. G. Jog : (a) Is it a fact that the cadre of Travelling
Ticket Examiners was formed on the North Western Railway under the
Audit Department in 1912 ?

(&) Is it a fact that the cadre of Travelling Ticket Examiners on the
North Western Railway was transferred in 1915 from the Audit Depart-
ment to the Traffic Department ?

(¢) Is it a fact that the Control and Working of Travelling Ticket
Examiners from 1912 to 1915 was under the Audit Department ?

(2* Will Government please state the mnature of duties of the
Travelling Ticket Examiners performed under the Audit Department
Letween 1912 and 1915 ¢

(e) Will Government please state the circumstances under which the
Control and Working nf the Travelling Ticket Examiners on the North
Western Railway were transferred in 1915 from the Audit Department tv
the Traffic Department ¢

(f) Is'it a fact that the cadre of the Travelling Ticket Examiners
on the North Western Railway was in 1916 retransferred from the Traffic
Department to the Audit Department §
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(g) Will Government please state the circumstanees under \ghich
the control and working of the Travelling Ticket Examiners on the North
Western Railway were re-transferred in 1916 from the Traffic Department
to the Audit Department ?

(k) Will Government please state the nature of duties of the Travel-
ling Ticket Examiner, performed under the Traffic Department between
1915 and 1916 ?

(i) Will Government please lay on the table copies of the reports
submitted both by the Audit Department and the Traffic Department on
the Working of the Travelling Ticket Examiners during the period 1912—
15 #nd 1915-16, respectively ? If not, will Government please state the
source through which the efficiency or cxtravagancy of the cadrs was
judged ?

Mr. P. R. Rau: {a). (b), (¢), (¢), (f) and (g). I would refer my
Tonourable friend to the reply given to question No. 461, asked by Sardar
Sant Singh on the 4th September, 1933.

(d) and (k). Government are not aware that the duties of Travelling
Ticket Examiners changed between 1912 and 1916. Their duties presum-
ably included checking tickets and collecting fares and penalties.

(i) T understand that no records are now available.

DEBT LEGISLATION.

377. *Rai Sahib Badri Lal Rastogi : Are Government aware that
more than one Provincial Government has introduced debt legislation
in its Local Legislative Council ? Are Government also aware that the
question of slump in trade is an all-India question ? If so, do Govern-
ment propose in the interest of the country as a whole to take up the
question of debt legislation ?

The Honourable Sir Henry Craik : The answer tc the first iwo
paris of the question is in the affirmative. As regards the iast part, T
would refer the Honcourable Member to the answer given on the 19th July,
1934, to starred question No. 143, by Sir Muhammad Yakub, in which my
predecessor explained why the Government of India did not conmsider it
desirable to introduce central legislation in the matter.

Mr. J. Ramsay Scott : Are Government aware that the United
Provinees Government are introducing legislation which penalizes the
creditor for the benefit of the debtor amounting to legalized default ¢

The Honourable 8ir Henry Craik : T am aware that the United
Provinces Government have under consideration legislation whieh does

fix the rates of interest on loans, but I am not familiar with the details of
that legislation.

Mr. J. Ramsay Bcott : Are Government prepared to assist Iocal
(Governmeuts to overcome these difficulties by supporting land mortgage

banks and thus avoiding the enactment of such an objectionable and
dangerous legislation ?

The Honourg.ble 8ir Henry Oraik : I think the question of land
mortgage banks is dealt with in a Resolution of the Finance Department
published after the Econgmic Conference held last April.

L265LAD b
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Mr. J. Ramsdy 8¢ott : Will Government kindly consider the ques-
tion and make a statement or put it on the table ¢

The Honourable Sir Henry Craik : Which question {

Mr. J. Ramsay Scott : On its attitude towards this proposed pro-
vincial legislation and land mortgage banks.

The Honourable 8ir Henry Craik : I do not think it is fair to ask
the Government of India to make a statement at present on their attitude
towards provincial legislation. That is a matter for consideration when
the legislation in question takes final form and emerges from the T.iocal
Legislative Couneil.

Mr. Vidya Sagar Pandya : May I ask. Sir, how far the recom-
niendation made at the time of the Reserve Bank Bill about rural eredit
has progressed ?

The Honourable 8ir Henry Craik : Would the Honourable Member
mind repeating the question ¢

Mr. Vidya Sagar Pandya : There was a recommendation made
about rural credit when the Reserve Bank Bill was under consideration,
and the Governmeni had promised to take some steps in the matter. T
would like to know what steps have been taken in that matter, heeanse
that will go a great deal to solve the question of interest as well ax the
-question of land mortgage banks,

The Honourable Sir Henry Craik : I think that question ought
reallv to be addressed to my Honourable colleague on my left, but I under-
utand that the Reserve Bank Act does contain a section directing that
ihe Bank shall set up a department to deal with rural credit, and steps
are being taken to carry out that direction of the Act.

Mr. Vidya Sagar Pandya : I want to know what progress has been
made in that direction ?

The Honourable 8ir James Grigg : That does not arise out of {he
present question. If the Honourable Member puts down a question. I
will he able to give an answer.

Dr. Ziauddin Ahmad : With reference to the question put by Mr.
Scott, may 1 ask whether the Government of India are aware that the
Goverrment of the T'nited Provineces have made a great mess of this
auestion of rural indebtedness with the result that they have annoyed the
landlords of the United Provinees ¢

Mr. President (The Honourable Sir Shanmukham Chetty) : Bhai
Parma Nand.

Bhai Parma Nand : Is it a fact that the Indebtedness Relief Bill
was before the Urited Provinces Legislative Counecil and that certain
important changes were made in it ? Those changes required the sanec-
tion of His Excellency the Viceroy, and. therefore. the Bill has been gent
to His Excellency the Viceroy for his sanction. Will the Honourable
Member give us information on that point ¢

The Honourable 8ir Henry Craik : My impression is that one Bill
that emerged from the United Provinces Leglslatxve Council was submitted
to His Excelleney the Governor for his sanetion and that he referred it
back to the Cowmcil suggesting that certain amendments should be made.
I am only speaking what I have read in the newspapers. That is my

t
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impression. I do mnot thmk the legislation has advanced béyond that at
present. But I speak Subject to. correction. I have been out of India
for the last three months, and I have not closely followed what has been
going on in the United Provinces.

Dr. Zianddin Ahmad : With reference to the reply just given by
the Honourable Member, is it a fact that this Bill, which was really
stopped by the Governor, was a Government Bill and it was really based
on the report of a Committee and was drafted with the approval of the
Executive Council and passed by the Legislature, and then it was stopped

altogether ¢

Mr. President (The Honourakle Sir Shanmukham Chetty) : Is the
Houourable Member giving information or is he asking for it 1

Dr. Ziauddin Ahmad : I am asking a question by saying ‘“ Is it a
fact 27

The Honourable 8ir Henry Craik : The Honourable Member is
himself in a much better position to answer that question. I have bcen
out of India during the last three months, but my impression is that the
Bill was certainly a Government Bill and that amendments were carried
against thc Government vote in the course of its passage through the
Legislative Council and these amendments His Excellency the Governor.
found himself wnable to accept. So he referred the Rill baek to the
Council. I am speaking subject to correction as my knowledge is drawn
entirely from what I have read in the newspapers.

Dr. Ziauddin Ahmad : Is it a fact that the reasons for the with-
holding of this Bill are in this question ?

Mr. President (The Honourable Sir Shanmukham Chetty) : Mr.
Bhuput Sing.

Conr1scaTED FUNDS NOT RETURNED TO THE CONGRESS,

378. *Mr. Bhuput 8ing : (¢) Will Government be pleased to state
the total amount of confiscated funds in each Province which are not going
to be returned to the Congress ? i

(b) How is it proposed to utilise these confiscated funds ?

(c) Will these funds remain in the hands of the Central Gevernment
or the Provincial Governments concerned 1

td) Do Government propose to divert the whole amount to the Vice-
roy’s Larthquake Relief Fund for utilisation in the affected areas of

Bihar ¢
(¢) If not, why not ?

The Honourable 8ir Henry Craik : (a) By section 17E of the
Indian Criminal Law Amendment Act, 1908, a Local Government was
empowered, if it was satisfied that any monies, securities or credity were

L265LAD ° B3
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being used or were intended to be used for the purposes of an unlawful
association, to declare such monies, etc., forfeited o His Majesty. 1 must
make it plain that there is no question of the return of moneys so forfeited.

1 regret I have no information of the total amount so forfeited in the
various provinees.

(b) to (e). Forfeited moneys are credited to provincial revenues and
merge in the provincial balances.

Mr. Bhuput Sing : Will Government kindly inquire how much
money has been confiscated in all the Provinces ¢

The Honourable Sir Henry Craik : I regret I have no information
on that point.

Mr. Bhuput 8ing : Will the Honourahle Member kindly make an
inquiry from the Local Governments ?

.. The Honourable 8ir Henry Craik : If the Honourable Member
reully thinks it worth while, I shall make inquiries.

‘  Mr. 8. ¢. Mitra : Will Government please explain the prineciple
why they make a differcnce between the confisecation of movable and

immovable property ¢

'The Honourable Sir Henry Craik : The difference is made in the
Act. There are two sections of the Aect, one refers to money, credits and
60 on, and the other refers to immovable property.

- Mr. & C. Mitra : Is it not stated in the Statute that the immovable
property is also confiscated nnd that Government can get money out of
those properties by putting them into auction ?

The Honourable 8ir Henry Craik : The liocal Government can take
possession of the immovable property, but it is not forfeited to His
Majesty. That is the distinetion.

Mr. Bhuput 8ing : May I know if the immovable property is some-
times returned when these societies are declared lawful ?.

The Horourable 8ir Henry Craik : Yes, that is correct.

- Mr.- Bhupnt 8ing : Why h:ive not the Government returned back
the movable property when these societies have been declared lawful ?

The Honouvrable 8ir Henry Craik : Because, in the- case of cash,
securities, credits, and so on, the Statute says that they can be forfeited
to His Majesty. In that case, there is no question of return. In the case
of the immovable property, that is to say, land or buildings, the Statute
only zllows the Local Government power to take. possession’ of them. If
the bar on the Association is removed, such immovable properties are
returned, but not the movable properties which have been forfeited to

His Mujesty.
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" MF. Bhuput Bing : Will tke Government: of Tndia: kindly ask, the
-Lbcal ‘Governments to use this:money. for the relief of. the dlstnesggd
people who are suffering either from floods or earthquake ? Sl

The Honourable 8ir Henry Craik : I said that.the money ‘merges in
‘the general provincial balances, and whether it can be applied to such
‘purposes as the Ifonourable Member suggests is really a question of

financial propriety.

Mr. Amar Nath Dutt : Will Qovernment take steps to utilise that
wmoney for the relief of the new Finance Member ? (Laughter.)

(No answer.)

LiGHTING ARRANGEMENTS ON THE LoNGWooD RoADS, SiMLA.

379. *Mr. Bhuput 8ing : (¢) Will Government be pleaséd to sliate

whether they are aware that there are no lighting arrangements on Long-
wood roads passing through cottages allotted to the Members of this

House ?

(b} Are Government aware that there are such arrangements on the
Cart Road ?

(¢) Do Government propose to take any steps to remove the darknesst
If not, why not ?

The Honourable Sir Frank Noyce : () No. Certain lights are pro-
-vided by the Central Public Works Department. and there are also lights
sprovided by the Municipal Committee in the neighbourhood.

(D) Yes.

(¢) T would snggest that the Honourable Member might refer the
matter to the House Committee. Government will give careful considera-
tion to any suggestions made by the House Committee for the improvement

of the lighting arrangements at Longwood.

Froops IN NorTH BIHAR.

380. *Mr. Bhuput 8ing : (a) Will Government be pleased to state
whether they have in their possession any additional information than that
published in the newspapers regarding the serious floods in North Bihar ¢

(t) How many lives have so far been lost and what is the extent
of the damages to property !

(¢) Can relief be given out of the Vlceroy s Earthquake Fund for
these floods, and will local bodies be given anything out of the funds
gmnted to Blhar and Orissa GOVernment for earthquake relief ¢

(d) Do Government propose to make a special separate grant to tho
Provincial Government for flood relief ?



1018 LEGISLATIVE ASSEMBLY. [6rr Ave. 1934.

. {¢) "What steps have the Bihar Government taken so far te welieve
the distress ariging out of floods and what preventive measures have been
taken ?

Mr. G. 8. Bajpai : I lay on the table copies of the Press com-
muniqués, issued by the Government of Bihar and Orissa, dated the
18th, 19th and 26th July, and also a copy of the Government of Bihar
and Orissa’s letter, dated the 30th July, 1934. It will be seen that there
has been no loss of life or loss of cattle ; though some damage has been
done to katcha houses, it is not very serious ; damage has also been done to
the crops, and it is estimated that five per cent. of the Bhadat crop has been
damaged severely in Champaran, but that the damage to the paddy is less
serious. In Muzaffarpur, the extent of the damage cannot be estimated,
as the water had only just shown signs of falling on the date of the report
(July 28th). Necessary relief measures have been organised by the Local
Government.

——— - o—

The 18th July, 1934.

The position regarding the floods in the Tirhut Division, as ascertainel up 4o
the night of the 17th July, 1934, is as follows :

An aeroplane was obtained by the Local Government for the purpose of ascertain-
ing the exact position. Mr. J. E. Scott, Commissioner of the Tirhut Division, flew
oyer the whole of the affected tract and landed at Motihari. There has hcen an
abnormal flood on the Sikrana and Burh Gandak rivers, whieh eame down with more
than the usual acceleration. This flood has caused a shallow sea to form from Metihg¥wi
to Muzaffarpur but the water is extremely shallow and is not likely to cause any
danger. Though numerous villages are surrounded by water, little damage uppears
40 have been donme to the house or to the inhabitants or their cattle. There is very
little flooding in the Dhaka direction. The flooding on the river Bagmati has never
been abnormal and gives no cause for alarm. North of Muzaffarpur eight or nine
low lying villages have been washed out by the waters of the Bagmati banking up
against the flood in the Bur Gandak. The inhabitants of these villages have been
rescued.

-t

The 19th July, 1934.

Heavy rain at Motihari and in the hills to the north has led to flooding in the
basin of the Bikrana (Burh-Gandak) river. The flood is now receding at Sugsuli
and is making its way towards Muzaffarpur. There is no reason for anxicty and the
flood is not expected to be abnormal. The Bagmati river is low. The Commissioner
#f Tirhpt flew over the affected area on Tuesday last. The villages likely to be
affected by the flood have been warned and all precsutions have been taken.

The #6th July, 1934.

Up to the morning of the 23rd of July, the position with regard to the floods im
‘North Bikar was as follows :

In Champaran the floods started to fall on the afternoon of the 17th. By the
19th the water had fallen comsiderably in the area round Motihari and to the west
of that town. As the water passed down from the north west of the district, theve
Sias ‘heavy fleodimg round Madbubani from midpight of the 17th. In this area &
fe;‘ w]](s]lge sites went completely under water and a eertdin number of houses have
collapsed.
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The flood rescue arrangements whieh had been organized by the Colleetor worked
well. Sufficient boats were available and the inhabitants ef submerged villages were
rescued proniptly and given food and ¢lothing. By the 228d the necessity for altive
relief work had ceased everywhere in Champaran except at Madhubani. The informa-
tion reccived is to the effect that no lives, either of human beings or of cattle, were
lost and that about two annas damage was done to transplamted rice in the worst
affected areas. A certain amount of damage has also been dane :to.the bhadoi erop.

In Muzaffarpur nothing serious occurred in the Hajipur Sub-division, though the
Gandak river rose very high. There was flooding in the north east of the Sitamarhi
sub-divieion, where the water had fallen by one foot by the 22nd. The brunt of the
floods fell on the country to the north of Muzaffarpur in the 8adr Sub-division. The
first eleven miles of the Muzaffarpur-Sitamarhi Road were breached or went under
waier in numerous places and villages along the line of the road were heavily inundated
in Minapur, Sakra, Katra, and Muzaffarpur thanas. Here again the special flood
rescuc syetem worked well. Relief parties went out promptly in boats with money,
food and fodder and a large number of refugees have been brought in to Muzaffarpur
and given shelter in the Damuchak colony.

The general position is that the danger is over for the present in Champaran,
north and west Sitamarhi, Darbhanga and Saran. There should be no more trouble
in the porticn of the Sadr Sub-division of Muzaffarpur, west of the Sitammarbhi Read
except damage to houses and crops from prolonged immersion. East of this line
towards Pusa and Samastipur it is not yet possible to gauge the position as .the lood.
water is now passing in that direction. The bund which protects Samastipur town

has been strengthened.

In anticipation of floods, elaborate arrangements were made at the instanee of
Government to provide boats in unusually large numbers to organise rescue centres
and tv provide for refugees. The necessity: for this organisation has been amply
justified. This was the first occasion on which it was tested, and it is satisfactory to
find that the organisation has worked efficiently. Witbhout it, the damage caused /-
the flood would have been far more serious.

Copy of a letter No. 1145-R.R., dated the 30th July, 1934, from the Government of
Bihar and Orissa, to the Government of India, Home Department.

In reply to your telegram No. D.|3312 of the 27th July, 1934, and in continuation
of my telegram of the same date, I am directed to give the following additional
information about the floods in the Champaran and Muzaffarpur distriets—

(a) Loss of human life reported n=il.

(b) l.oss of cattle reported nil.

(¢) Damage to property :—Some damage to property has resulted from the
entry of flood water into village-sites and the consequent crurnbling of
walls and .damage to ¥atcha houses. The extent of the damage thus caused
cannot yet be estimated, hut:it is not very serious. With regard to crops,
damage was done to the bhadai crop in the flooded area of Champaran
district, where considerable areas were under water, .and it is estimated
that 5 per cent. of the bhadai crop in that district has been severely
damaged. The damage to the paddy is less serious. No estimzte of the
damage done to crops in Muszaffarpur can yet be given, as the .water
is draining off very slowly from the central parts of the distriet.

(@) With regard to the measures taken by Government in readiness for the
floods, the construction of a large fleet of boats had been in progress
for several months and the boats were distributed before the onset of
the rains at places where they were likely to be required. Shelters for
refugees were constructed after the earthquake, and these were pur-
posdly made in .greater numbers than were certainly required ‘then, so
that there would be room .in case of nacessity for flood-refugecs. Money
was placed at the disposal of the Commissioner and Collectors from
Famine Relief Funds and arrangements were made by the lpcal officere
#nd officers of the Distriet Board to meet any situation caused by floods.
‘The 'local Government arranged for an aeroplane to be available at very
short notice, wherever required. ’
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(¢) An air-reconnaissance of the flooded area was made at an early stage by
the Commissioner of Tirhut, Mr. Scott, and valuable information was
thus obtained. The boats have proved valuable in moving many hundreds
of people from flooded sites to higher ground. The Public Works De-

. parfment and district board authorities made special arrangements, to

: watch and strengthen and if necessary raise embankments, und the efforts

. of those engaged in this work prevented much more serious damage in

,"’ several places,—particularly in Muzaffarpur town itself. Visits were
o made by officers deputed for the purpose to the badly-affected areas,
N by boat in many cases, and food was distributed where neceasary.

Arrangements were made for shelter for refugees on high ground, and
in Muzaffarpur town the shelters already constructed proved extremely
useful. Copies of three press communiqués issued on the 18th July, 19th
July, 1934, and 26th July, 1934, are enclosed. The latest news on the
28th morning is that the rivers which had begun to rise aguin are falling
) and the flood is abating.
Mr. Gaya Prasad 8ingh : May 1 ask, Sir, what assistance the Govern-
ment of India have given or propose to give to the Bihar Government
in order to cope with this situation that is arising out of the floods ?

Mr. G. 8. Bajpai : The Government of India have not been ap-
proached by the Government of Bihar for any assistance presumably
because they consider that the resources which have already been
placed at their disposal by the Government of India and frem the
Viceroy’s Relief Fund are adequate.

Mr. Gaya Prasad 8ingh : May I know if the assistance frem the
Viceroy’s Relief Fund could be given to cope with the flood situa-
tion ?

Mr. G. 8. Bajpai : I have a recollection of reading in the Press the

other day that Rs. 50,000 have been allotted from that Fund for flood
relief.

Mr. K. C. Neogy : Are not Government making a serious attempt
to cheapen corrugated iron sheets in the interests of the distressed
agriculturists 7 I am simply reminding the Government of it and
they can take credit for it. '

Mr. E. 8tudd : Are Government taking steps to see that in the re-
building of devastated towns, provision will be made for an improved
lay-out and the abolition of the old slum areas ? Or is it Government’s
Aintention to allow the slums to be re-built ?

. Mr. G. 8. Bajpai : I should have thought that the Relief Commis-
sioner would certainly take the elementary precaution which the Honour-

able Member has mentioned when he considers. proposals for re-con-
struction. .

Mr. E. 8tudd : Will the Government of India be prepared to sup-

;port the proposals of the Local Government for an improved re-construe-
tion. ' o '

Mr. G. 8. Bajpai : The Government of India, as far as I know,
have received no proposals from the Government of Bihar for im-
proved re-construction of the slums, because that appears to he a ques-
tion which is perfectly within the competence of the Local Govern-
ment. But my. Honourable friend’s suggestion, if he so wishes, can be
passed on to the Government of Bihar. . B
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DECLARATION oF A PusLic HoLipAY FoR Chaitra Sudi Tryodashs. e

'381. *Mr. Bhuput 8ing : (a¢) Will Government be pleased to state
whether they are aware that Chastra Sudt Tryodashs, that is, the thirteenth
day of New Moon in Chait, is the anniversary date of birth of Mahabsr,
the last Tirthanker of Jains, which is observed throughout India by all

+ seets of Jains ?

(b) Do Government propose to declare it as a public holiday under
' the Negotiable Instruments Act § If not, why not ¢

The Honourable Sir Henry Craik : (a) Yes.

(b) Section 25 of the Negotiable Instruments Act, 1881 vests the
power to declare any day to be a public holiday in the Local Govern-
ment and not in the Government of India. The matter is, therefore,
one for Loecal Governments.

BrocaemicaL Work IN THE INDIAN Lac RESEARCH INSTITUTE..

i

382. *Mr. K. C. Neogy : Is it a fact that there is very little
biochemical work on the programme of the Indian Lae Research Insti-
tute at present § If so, do Government propose to consider the abolition
of the post of the biochemist, or at least recruiting one on a smaller pay
suitable for the needs of the situation ¢

, Mr. G. 8. Bajpai : Biochemical work has been temporarily curtail-

" ed to some extent in order to enable greater attention to be given to

i problems of lac manufacture and utilisation. The question is primarily
one for the Indian Lac Cess C‘ommittee.

BiocHEMICAL WoORK IN THE INDIAN LAc RESEARCH INSTITUTE.

. 383. *Mr. K. C. Neogy : (a) Is it a fact that the Biochemist of the
Indian Lac Research Institute has not carried out any research work in the
laboratory for the last 11 years ? If she has, in which publications have
tle results been brought out ?

(b) What are the research publications on lac by the Biochemist ¢

(¢) Is it a fact that the Biochemist was only a bacteriologist at Coim-
batore and Kasauli, previous to her appointment in the Indian Lac Re-
search Institute, and, that, she had no previous experience of plant bioclie-
mistry or chemistry of lac, which was the qualification required aceord-
*il\g»to the terms of the advertisement ? '

Mr. G. 8. Bajpai : (¢) and (b). No. A list of her publications since
she joined the Institute. including publications on lac research, will be
found in the statement which I lay on the table.

(¢) No. Before. appointment to the Lac Research Institute she
had held three appointments as Biochemist at different times, and had
specialised in Biochemical technique at the Lister Institute.
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Mr. K. C. Neogy : Will it not be more correct to say that these
so-called researches were not based upon any laboratory work under-
taken by this lady, but they embodied the results of certain field obser-
vations which are quite different from laboratory research work {

Mr. G. 8. Bajpai : I have not perused myself these publications of
the lady, and I am, therefore, not in a position either to affirm or to
contradict what my Honourable friend has said.

Mr. K. C. Neogy : May I draw my Honourable friend’s attention
to the fact that I wanted information with regard to research work in
the laboratory for the last 11 years ? Do T take it that the reply to
part (b) which the Honourable Member has given refers to- work
specifically carried out in the laboratory ¢

Mr. G. 8. Bajpai : My Honourable friend’s question, part (), reads
‘“ What are the research publications on lac by the Biochemist ?’’.

There is no specific mention here about research work in the labora-
tory.

Mr. K. C. Neogy : I am referring to part (a) in which I want
information about research work carried on by this lady in the labo-
ratory for the last 11 years.

Mr. G. 8. Bajpai : This lady has brought out 12 publications since
joining the Institute. I expect that her publications regarding ‘‘ Notes
on the use of Schleichera trijuga (Kusum) in lac cultivation, and the
establishment of Aleurites Fordii (Tung Oil) ’—that these involve
investigation in the laboratory, but I would not like to express any
definite opinion on the subject.

Mr K. C. Neogy : I am glad that my Honourable friend makes a
reservation.

Dr. Ziauddin Ahmad : My Honourable friend has not studied
Biochemistry and so he cannot pronounce any opinion on the subject.

Mr. G. 8. Bajpai: I did not know that my Honourable friend,
apart from having studied astronomy, had acquired first hand knowledge
of Biochemistry as well.

Mr. K. C. Neogy : Do I take it that this lady had previous expe-

rience in plant Biochemistry or Chemistry of lac before she was ap-
pointed ?

Mr. G. 8. Bajpai : As I have already explained to my Honourable
friend, she had received training in general Biochemical technique,
and I doubt very much whether, at the time when the appointment
was made, it would have been possible to secure somebody with first
hand knowledge of lac Biochemistry.

Mr. K. C. Neogy : That is what I wanted to know.

Mr. B. Dag : What control does the Department of the Imperial
Agricultural Research Council exercise on this so-called Biochemist
expert and on the work that she is actually doing on the research side ?

Mr. G. 8. Bajpai : It is not the function of the Department of the
Imperial Agricultural Research Council to exercise supervision over
the work of the Director, especially in its technical aspects. The Vice-
Chdirman of the Imperial Agricultural Research Council ig the Chair-

[}



QUESTIONS AND ANSWERS. . 1029

‘man of the Indian Lac Cess Committee, and I dare say as such he dis-
charges such duties as he considers proper and appropriate.

Mr. B. Das : Did not the Honourable Member, in“reply to a ques-
tion of mine, the other day, say that the Indian Lae Cess Committee
does not contain any experts, rather they consisted of laymen. If so,
how do the Committee exereise any control over the researches of this
lady ¢

Mr. G. 8, Bajpai : I did not say in reply to my Honourable friend
that the Indian Lac Cess Committee contained no experts. What I told
Rim was that the Indian Lac Cess Committee had a number of experts, bug
only one Chemist.

Mr. K. C. Neogy : Has it struck my Honourable friend that during
the last 11 years the total contribution to research made by this lady is
represented by two or three papers only and that in other branches there
are as many as twenty under each ?

Mr. Q. 8. Bajpai : Looking at the papers which I have before me
here, her contribution in the form of written work since she joined
the Institute is represented by twelve papers published,

Mr. K. C. Neogy : All relating to Biochemistry of lac ?

Mr. G. 8. Bajpai : Whether they all relate to lac or whether they
all relate to Biochemistry, I cannot say.

- Mr. B. Das : Have those papers received any commendation from
the sub-committee of the Lac Research Institute in England or America ?

Mr. G. 8. Bajpai: If my Honourable friend means to ask me
whether she has received the Nobel Prize for these investigations,
I should say, no ; I have not noticed that. But what measure of notice
her work has received in the transactions of chemical and other societies
in England and America, I could not say, because I am not a student of
these.

Mr. 8. C. Mitra : Will the Honourable Member name anybody in
the Lac Research Institute who is in a position to judgé the work of this
lady in the research work of Biochemistry ?

Mr. G. 8. Bajpai : Well, I should not say that there was anybody
on the Committee who was a Biochemist.

Mr. 8. 0. Mitra : Then, who is in a position to judge her work ?
There are other experts, and I should like to know if there is anybody
on that Committee who is in a position to judge the work of this depart-
ment in Biochemistry of Lac Research ?

Mr. G. 8. Bajpai : The expertson the Committee are the Imperial
Entomologists, and there ig, I think, the Inspector General of Forests, who
I presume, has a certain working knowledge of Chemistry, but quite
frankly I do not think that anybody on the Committee, as it is consti-
zutedlfat the present moment, is 3 Biochemist in addition to the Director

erself.

_Mr. K. C. Neogy : Then, how is the Honourable Member going to
satisfy himself that a fraud is not being actually carried on in the name
oft‘t re?search unless he makes some reference to an independent autho-
rity A

L265LAD e 0
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. Mr, . 8. Bajpai : I think the word ‘‘ fraud ”’ is perhaps too strong,
and, in my opinion, it #s language which my Honourable friend cannot
Justify at all. .

Mr. K. C. Neogy : I did not characterise her research as fraud.
‘What I meant was that supposing that fraud is committed in the name
of research, how is the Honourable Member going to satisfy himself
about it ?

Mr. G. 8. Bajpai : That is a hypothetical question whether, if fraud
were being committed, how Government will deal with this matter. But
I think there is some substance in the underlying suggestion of my
Honourable friend, namely, that there ought to be an expert body
which should, from time to time, review the scientific work which is
being done at the Institute, and that particular aspect of the matter
will undoubtedly receive conmderatlon :

Mr. 8. C. Mitra : Is it a fact that the First Assistant in this depart-
ment of Biochemistry has gone to England to speeialise in applied
Chemistry ?

Mr. G. 8. Bajpai : I want notice. I cannot say off-hand whether
the First Assistant has gone. I know that there Research Officers have
been deputed by the Lac Researchers to carry on research work in
England.

Mr. K. C. Neogy : Is it also a fact that several Assistants, who used
to be engaged in Biochemical work, have for some time switched their
activities over to other departments. and does not all this show that
there is little Biochemical work carried on in the Institute ?

Mr. G. 8. Bajpai : I think last year I answered a question asked by
my Honourable friend in regard to the general activities of the Institute,
and then I said that emphasis on the work has changed by reason of the
altered requirements of the industry in England.” It is quite possible
that for that reason those, who were engaged upon Biochemiecal work
before, are doing chemical work proper, which does not mean that their
services are no longer required. It must be appreciated that the
Biochemist is also the Director of the Institute, in other words, apart
from doing Biochemical work she is supervising the research work of the
Institute generally.

Mr. 8. C. Mitra : May I take it that at the time of the renewal of
this contract of Biochemist, Government will take into consideration
whether some other officer could take over the research in Biochemical
works aud general supervision as well ?

Mr. G. 8. Bajpai : I answered that question last year. I said
that, at the time of the renewal of the contract, the general questionm
of the desirability of continuing the particular kmd of work will be
taken into consideration.

Mr. Gaya Prasad 8ingh : Is it a fact that, in the last meeting of
the Lac Cess Committee, they actually made a recommendatlon that the
terms of this lady’s contract may be extended ¢

Mr. G. 8. Bajpa.l That is perfectly trae, but my Honourable friend
is also aware of the fact that Government have passed no orders on that
Tecommendation.

4
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Mr. Gaya Prasad 8ingh : And that she herself, being a member of
that Committee, voted in favour of her service being extended %

Mr. G. 8. Bajpai : T agree with my Honourable friend that she is
a member of that Committee, but as to the actual voting on that occa-
sion, I am afraid, I have no knowledge.

Mr. Vidya SBagar Pandya : Do not Government expect the Members
on this side to be more chivalrous to that lady, when she is the only lady
in that department ?

Mr. G. 8. Bajpai : I hope my Honourable friend’s appeal to chivalry

will not fall on deaf ears.

EuropPEaN OFFICERS ON CONTRACT AT THE INDIAN Lac REsEArcH INSTITUTE:

384. *Mr. K. C. Neogy : (a) Will Government please lay on the
table a statement giving the following information regarding the Euro-
pean officers on contract at the Indian Lac Research Institute :

(¢) their academic qualiﬁcations at the time of recruitment,

(#) their research experience on laec,
(4i1) the posts held by them, salaries received, and research pub-
lications before joining the Imstitute, and
(+w) a list of their individual publications sinee joining -the Inst.l
tute ¢
(b) Is it a fact that their posts were not advertised in India ?
(e) Will Government please place on the table a list of the Indian
candidates with their qualifications who applied for these posts ?
(d) Is it a fact that the posts were advertised only in England and
the Lac Association was determined to appoint only Europeans ? ;
(¢) Do Government now propose to advertise these posts in India
and replace the officers on contract with better qualified Indians, if
available, and give these European officers notice of termination of ser-
vices within the provisions of the contract ?
Mr. G. 8. Bajpai : (a) Attention of the Honourable Member is
invited to the statement which I have laid on the table. ‘

(b) and (d). These appointments were originally made by the Indian
Lac Association for research. The post of Biochemist was advertised in

India but not that of the Physical Chemist or Entomologist.

(¢) I regret that T cannot comply with the Honourable Member s
request as it is not the practice of Government to reveai the names of un-:
successful candidates for employment.

. (e) Attention is invited to the reply given to the Honourable Member’s.
starred question No. 5 on the 16th of last month.

Mr. K. C. Neogy : Has the Honourable Member tried to find out
why some of these appointments were not advertised at all in India ¢

Mr. G. 8. Bajpai : The fact of the matter is that, at the time these
appointments were made, Government had no control over the activities

of this Institute.
L265LAD (]
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Mr. Gaya Prasad 8ingh : Who had the control ?

Mr. G. 8. Bajpai : The Indian Lac Cess Association as it was called
-t the time, I think.

Mr. Gaya Prasad 8ingh : Was not this Indian Lac Cess Association
created as a result of legislation which was passed by this House ?

Mr, G. 8. Bajpai : That is perfectly true; but my Honourable
friend ought to draw a distinction between legislation which was passed in
1923 and the legislation which was passed in 1930. It was legislation
whieh was passed in 1930 which gave to the Governor General in Council
the authority or the power to give approval to certain appointments earry-
ing salaries of more than Rs. 500 a month which are made by the Com-
mittee,

Coxrracr SERVICE AT TRE INDIAN Lac RESEARCH INSTITUTE.

385. *Mr. K C. Neogy : (a) Has the attention of Government been
drawn to the article in the Searchlight, Patna, dated the 22nd June, 1934,
revealing the conditions of contract service at the Indian Lac Research
Institute ¢

(b) What is the policy followed by the Lac Cess Committee in the
matter of renewal of contracts ¥ Is the work of the officers subjected to
any scrutiny by scientific experts 1

Mr. G. 8. Bajpai : (a) Yes.

(b) In so far as there can be a general policy in regard to technical
appointments of this character, it must be to renew the contract of service
of an employee if his services have been satisfactory and his technical skill
and experience are needed for a further period. None of the renewed
contracts of research workerg has yet expired. If the Honourable Member
has in mind outside scrutiny, the answer to the second part of the question
3 in the pegative.

JupeINg oF WoRk IN THE INDIAN Lac RESEArcH INSTITUTE.

326, *Mr. K. C. Neogy : Is there a single non-official Biochemist,
Physical Chemist or Applied Chemist on the Lac Cess Committee to judge
the value of the research work done by the Institute Biochemist and Physi-
eo-chemist or coordinate the work in England and America on the utilisa-
tion of lac in industries ¢

Mr. G. 8. Bajpai : The present Committee includes one Applied
Chemist, but no unofficial Physical Chemist or Biochemist,

Mr. K. C. Neogy : Does it not come to this that it is these expert
officers themselves who have to decide whether their contracts should be
renewed or not ?

Mr. G. 8. Bajpai : No, Bir, that is not so. The decision with regard
to the renewal of contracts is that of the Committee in which only one of
these offieers, namely, the Director, is included.

Mr. K. C. Neogy : But, so far as the work carried on by these ex-
perts is concerned, am I not right in assuming that the judgment passed hy

.
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L ]
these officers themselves is taken as the basis for the decision of this Com-
nittee ?

Mr. G. 8. Bajpai : I have already, in answer to a supplementary
question asked on an earlier question, said that the question whether there
should be an expert organisation in order to advise the Committee in regard
to the nature of the work that is done by these people is being examined.

Dr. Ziauddin Ahmad : Is there any technical expert to whom these
technieal men like biochemists, ete., are responsible for their work, or do
they judge for themselves whether the work dome is satisfactory and thus
decide their own cases ?

Mr. G. 8. Bajpai : I have already answered that question, that
apart from this one Applied Chemist on the Committee there is no one
either on the Committee or associated with the Committee in order to express
an opinion upon the work which is being done by these officers.

Dr. Ziauddin Ahmad : May I know whether this thing has proved
to be a success in this case, that persons are responsible to themselves, and
there is no one to judge whether the work done is good or not ?

Mr. G. 8. Bajpai : That, Sir, is asking for an expression of opinion,
but T have already answered the point involved in an earlier question.

CoNTRACTORS FOR Rarsing Coar FroM StTate Rammway MINEs.

387. *Mr. Amar Nath Dutt: (a) Is it a fact that experienced
mining men are ordinarily appointed as contractors for raising coal from
State Railway mines { ' .

(b) Are minors, without mining experience, employed as contractors
in the Railway mines and did the Chief Mining Engineer recommend to
the Board any minor ? If so, will Government be pleased to state the reasons
for such appointment of a minor and the recommendation by the Chief
Mining Engineer ?

(¢) Is it a fact that three of the big quarries of Kargali Colliery have
been given to the lowest tenderer, who is a minor boy named Nagendra
Prasad Singh, aged about 12 or 14 years only, and is the son of the late
Contractor, Babu Ram Bilash Singh ?

(d) Is it a fact that this minor Contractor has been asked to start
work before signing the agreement § If so, why ¢

Mr. P. R. Rau : (a) Yes.

(b) and (¢). A tender in the name of Rambilas Nageshwar has been
accepted for removing overburden and quarrying at Kargali Colliery.
Government understand that this was a joint tender of Rambilas Singh, the
existing Contractor, who has plenty of experience and his son.

(d) The Contractor will not start work before signing the agreement.

Savine FroM CoLLIERIES ON CoaL Raising.

383 *Mr. Amar Nath Dutt : Will Government be pleased to state
the saving that can be made from the collieries on coal raising and over-
burden elearing, per month and per annum, and whether any arrange-
ments have been made to effect a saving ¢

Mr. P. R. Rau : [ lay a statement on the table showing the old rates
and the new rates introduced on the 1st August, 1934.
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QUESTIONS AND ANSWERS.
°

PROTEETION FROM STRIKES AND Riors OF CERTAIN COLLIERIES.

389. *Mr. Amar Nath Dutt : ITave Government adopted any
‘mieasures to help the new contractors of the Bokharo, Karali, and Swang
Coilieries to protect them from strikes and riots ? If not, why not ?
Are Government aware whether these strikes and riots are being fomented

by disappointed contractors ?

Mr. P. R. Rau : In consultztion with the Local Government, the
Government of India have arranged for repatriation, where necessary of
labour by grant of free passes by railways. The new contractors have also
been assisted in taking over the labour of ez-contractors as far as practic-

able.

As regards the second part of the question, Government have no in-
formation. They have, however, forwarded a copy of the question to the
local civil and railway authorities for their information.

DEPARTMENTAL MANAGEMENT OF THE GIRIDIH CoAL MINE.

390. *Mr. Amar Nath Dutt : (¢) Do Government propose to work
the Giridih Coal Mine departmentally ¢ If not, why not ?

(b) Are these mines gaseous and dangerous, and is efficient depart-
mental management available near at hand ¢

Mr. P. R. Rau : (a) The Giridih Coal Mine has recently been
organised on a departmental basis.

; (b) Government are informed that these mines are non-gaseous,. and
dn the opinion of the experts employed by the Railway Administration,
ieﬂicient departmental supervision is available.

4
' APPLICATION OF THE NEW ScALES OF PAy AND oF THE NEw LEave RuLes.

291. *Mr. 8. G. Jog : Will Government please state whether they
have issued orders to the effect that the mnew scales of pay and the
new leave rules shall not be made applicable to Government servants in
service, (permanent or otherwise), on or before the 15tk July, 1931 and
who were not warned at the time of their appointment regarding the
same and whose services have been continuous from that date ?

| The Homnourable 8ir James Grigg : Under the Revised Rates of Pay
‘Rules and the Revised Leave Rules, 1933, published in the Gazette of India
of the 23rd September, 1933, and, 16th December, 1933, respectively, per-
sons who were in Government service on or before the 15th of July, 1931,
and, whose services have been continuous from that date, will not be
governed by the new scales of pay and the new leave rules. The ‘same
applies to persons on probation on the 15th of July, 1931, who were
subsequently confirmed in their service or post and who were not specifically
warned to the contrary at the time of their appointment on probation.
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ComMissioN POR ExoraNGE oF CoiNg IN BoMBAY.

, 392. *Sardar G. N. Mujumdar : (¢) Will Government be pleased
to state whether the merchants in Bombay are required to pay a lot of
commission to the private Shroffs and Marwaries to get their small coins
exchanged 1 Is it a fact that no tenders of less than Rs. 100 of each kind
ave accepted for exchange by the Bombay Currency Office ¢

(b) Has the minimum rate of Rs. 100 been fixed in all the Currency
Offices in India ?* If not, why is this fixed in Bombay ¢

(¢) Do Government propose to issue now instructions to the Bombay
Currency Officer to change the rate in order to save the merchants from

paying high rate of commission to the Marwaries and Shroff ? If not,
why not ?

The Honourable 8ir James Grigg : With your permission, Sir, I shall
answer questions Nos. 392, 393, 475 and 476 together :

The necessary information is being collected and will be laid on the
table in due course.

Issuk or Copper CoINS FROM THE BoMBAY CURRENCY OFFIOR.

1393. *S8ardar G. N. Mujumdar : (¢) Will Government be pleasréd
to state whether it is a faet that no copper coins are issued by the Bombay
Currency Office except in multiples of Rs. 50 ¢

(b) Have the public to go to the Imperial Bank of India if they
require copper coins for less than Rs. 50 ?

(e) Is the above practice followed in all the Currenecy Offices in
India ?

(d) TIs it not possible for the Bombay Currency Office to issue copper

coins for less than Rs. 50 to avoid the great inconvenience caused to the
publie ?

394. *Sardar G. N. Mujumdar : (¢) Will Government be pleased
to state if they are aware of the fact that great nuisance is caused to the
third class passengers as most of the carriages, used on the Bombay

Suburban Service of the Great Indian Peninsula Railway, leak during the
monsoon ?

(b) Do Government propose to issue instructions to the Great Indian
Peninsula Railway Administration to arrange to have all their third class
carriages on the Suburban Service, painted every year, before the monsoon
to avoid the nuisance of leakage during the monsoon {

Mr. P. R. Rau: (a) Government are not aware that the facts ave
as stated.

(b) A copy of this question and of the reply thereto is being sent to
the Agent, Great Indian Peninsula Railway, for such action as may be
necessary. :

t For answer to this question, see amswer to question No. 392,
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DeLAY IN THE DELIVERY OF PosTcARDS, ENVELOPES, ETC., ADDRESSED IN
Hinpi IN THE PuNnJas.

396, *Bhai Parma Nand : (a) Is it a fact that post cards, envelopes,
packets, etc, addressed in Hindi do mnot reach the addressees in the
Purjab as soon as those addressed in Urdu 1 If so, will Government be
pleased to state whether postal employees in the Punjab are being re-
quired to pass any departmental test in Hindi to remove this grievance
of the Hindu minority of the Punjab ?

(b) If the reply to the latter part of (a) be in the aitirmative,
will Government be pleased to state when the arrangements are expected
to be complete in this respect ?

The Honourable 8ir Frank Noyce : Information has been called for
and a reply will be placed on the table of the House in due course.

LEGISLATION ABoUT THE PURITY OF DRUGS USED BY MEDICAL MEN
iN INDIA.

397. *Bhai Parma Nand : Is it a fact that some time ago, an all-
fndia Committee was appointed to safe-guard the purity of drugs used
by medical men in India ¢ If so, will Government be pleased to state
when the findings of this Committee are to be carried intc effect by means
of suitable legislation on this subject ? g

Mr. G. 8. Bajpai: Yes. The Honourable Member is referred to the
reply given to Mr. S. C. Mitra’s starred question No. 38, on the 23rd
August, 1933. The views of all the Loecal Governments were not received
until February, 1934, since when the nature and scope of the action to be
jaken on the numerous recommendations of the Committee have been
under consideration. ’

INDIANS EMPLOYED AS POLITICAL AGENTS OR RESIDENTS OF INDIAN STATES.

398. *Bhai Parma Nand : Will Government be pleased to state the
numbers of Indians employed as political agents or residents of Indian
States within their own jurisdictions during the last three years,
respectively ?

M:. H. A. F. Metcalfe : None. So far there has been no Indian officer
in the Political Department of requisite seniority and experience, except
gg§2who has been employed as Administrator of the Nabha State, since

INCONVENIENCE FELT BY ILLITERATE INTERMEDIATE CrASs PASSENGERS IN
MairL TraiNns.

' 399. *Bhai Parma Nand : (a) Are Government aware that poor

illiterate passengers who are used to travelling third eclass, have some-

times to travel intermediate class by mail trains on account of the exigencies
of their business ?

1This question was withdrawn Ly the questioner.
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(b) Are Government also aware that these passengers find ijc very
difficult {o secure even seats in intermediate carriages by mail trains ?

(¢) Are Government prepared to issue definite instructions to Rail-
way guards to see at every Junection station that these passengers are not
being put to any avoidable inconvenience ?

Mr. P. B. Rau: (a) and (b). It is possible that some passengers,
who normally travel third class, have sometimes to travel in intermediate
class, but Government are not aware that they are subject to any special
difficalties when doing so.

(¢) Guards have instructions to give their best assistance to all pas-
sengers entraining.

MiGRATION OF KABULI UNSKILLED LABOURERS TO INDIA.

400. *Bhai Parma Nand : (a) Are Government prepared to cnquire
from various Local Governments whether it is a fact that there is a
seasonal migration of Kabuli unskilled labourers to various parts
India ?

(b) If so, will Government be pleased to state whether it is a fact
that this periodical inerease of foreign labour affects the wages of indigenous
unskilled labourers adversely ¢

Mr. H. A F. Metcalfe: (¢) It is a fact that a seasonal migration
of Ghilzai tribesmen takes place annually into India. This migration is
a historical fact, and has become a well-established feature of the economy
of Northern India, and Government see no reason to institute enquiries
from Local Governments.

(b) Such Afghan tribesmen @s engage in labour in India mostly
undertake, by long usage, heavy manual work, such as the exeavation of
channels and the building of mud walls, and Government have no reason
to think that their employment affects the wages of indigenous labourers
adversely. On the contrary, there is reason to believe, that their assist-
ance is readily welcomed by villagers, who are believed frequently to defer
construction of such works until their arrival.

Mr. Lalchand Navalrai : May I know if these Kabulis come and
create disturbance in India ?

Mr. H. A. F. Metcalfe : That does not appear to me to arise out of
the question, but so far as I know, they do very good and honest work.

Mr. Amar Nath Dutt : Are Government aware that these Kabulis
are a menace to the innocent - Bengal villagers and - that they often
terrorise them and demand usurious rates of interest !

Mr. H. A. F. Metealfe : I think the Honourable Member is making
a mistake. - The Pathans who lend money. to the Bengal villagers are
quite distinet.from Kabulis who ¢ome down to do heavy manual labour.
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INDIANS RECRUITED AS SOLDIERS OR SATLORS.

401. *Bhai Parma Nand : Will Government of India be pleased to
ate the number of Indians recruited in the various ranks of the Military
1d Marine Department, as soldiers or sailors, provinee by province and
mmunity by community, ¢.e., Hindus, Muslims and Sikhs, during the last
ve years, respectively ?

Lieut.-Colonel A. F. R. Lumby : A statement containing the re-
i)ifed information as regards soldiers of the Indian Army is laid on the

e.

Similar information in respect of sailors of the Royal Indian Marine
being collected and will be laid on the table in due course.
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Statement showing aumbers of Indian BSoldiers enmrolled during the five

1st April 1926 to 31st 1st April 1930 to 31st
}L,{ueh 1930. March 1931.
Provinces.
a2 ' 8
g g | Total { g | Total.
= o —_— = —_
| £ |8 :lE| 8
-~} @ = = @ =
N.W.F.P, R .. |1,085| 1,085 | .. . 909 909
Punjab .. .. 12,682 | 3,385 [4,465 | 10,432 | 2,853 | 3,266 | 4,883 | 11,002
United Provinces .. B )13 122 | 1,337 |1,638 | .. 96 | 1,734
Bombay Presidenoy and (1,078 | .. 219 | 1,297 [1,214( .. 155 | 1,369
Hyderabad (D).
Madras .| e81| .. 54 535 | 638 .. 41 679
Rajputana and C. I. . 840 .. 123 963 | 873 .. 214 1,087
Nepal e .. .. 1,727 | 2,564 | .. .. 2,564
Afghanistan . .. . 132 132 .. .. 133 133
Total  .... |7,923 |3,385 | 6,200 | 17,508 | 9,780 | 3,266 | 6,431 | 19,477
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years ending Sist March, 1984, by Provinces and by Communitiés.

1st April, 1931 to 31st 1st April, 1932 to 31st st il, 1933 to 31st
® 1 h, 1932. plhrch, 1933. arch, 1934.
’ g g
‘ Total, | . g | Toml| 4 § | Total
= 3 =1 = o — 1 -
TS| 8 E| 5] £ E| 4|8
-] @ = - @ = =~} o =
738 738 .. . 1,083 1,083 .. . 827 827

2,390 | 3,104 | 5,132 | 10,635 | 3,027 | 2,765 | 5,274 | 11,066 |2,368 | 2,675 4,467| 9,508

L183 ( .. | 150 1,333 |1407| .. | m2| 1,519 (1,280 .. | 150] 1.410

97| .. 87| 1,034 | 853 .. 60 913 | es6| .. 6l 747

402 | .. 79 481 | 205 | .. 60 355( 315| .. 64| 37

63| .. | 131 794 | 920 .. | 128| 1,067 727| .. | 140 867

1947 .. | .. 1,947 | 1,803 .. | .. 1,863 (1,485 [ .. | .. | 1,485
122 122

7,541 (3,104 16,439 | 17,084 | 8,374 | 2,765 6,717 | 17,856 | 6,839 | 2,675 | 5,700 | 15,223
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Mr. 8. O. Mitra : May I take it that the recent service award is
strictly followed in the recruitment of soldiers and marine officers also

Lieut.-Colonel A. F. R. Lumby : I am afraid I do not quite under-
stand the question. :

Mr. 8. C. Mitra : May I take it that the Honourable Member knows
that there has been an award about service for different communities in
India and do they apply to the recruitment of soldiers and marine officers
also ¢
Lieut.-Colonel A. F. R. Lumby : That Resolution does not affect
the Army at all.

Mr. 8. C. Mitra : Why not ¥ Will the Honourable Member please
explain if there are any vested interests and other special interests in
the recruitment of these officers ?

Lieut.-Colonel A. F. R. Lumby : There is nothing communal about
the recruitment of officers either for the Army or the Royal Indian
Marine. As regards the recruitment of other ranks, there is a certain
class composition laid down for the Indian Army and that is followed.
As regards recruitment to the Royal Indian Marine at the present time,
this is carried out in the areas where the best recruits are obtainable.

Mr. B. V. Jadhav : Is it not a fact that all of them are Muslims ¢

Mr. 8. ©. Mitra : Is it because in the Army the Government care for
efficiency and to keep up standards and not in the civil services 1

Lieut.-Colonel A. F. R. Lumby : I am afraid I cannot answer that
question, Sir.

Bhai Parma Nand : Is this Army not an all-India service, and does
not the Resolution of the Government apply to it ¢

Lieut.-Colonel A. F. R. Lumby : If I remember rightly, the Resotu-
tion definitely says that it does not refer to the military services : but
only to the civil.

Post OrricE CASH CERTIFICATES NOT CASHED OR RENEWED AFTER THE EXPIRY
oF TWELVE YEARs.

402. *Bhai Parma Nand : (¢) Is it a fact that there are several
postal cash certificates which have not been cashed even after the expiry
of twelve years by their purchasers without any renewal ?

(b) Are Government aware that this is due to the fact that some.
of these purchasers have died sudden deaths, without letting their heirs
know anything about their having bought these postal cash certificates ¢

(¢) Does the money of these purchasers invested in these postal
cash certificates lapse to Government without being claimed by their
survivors !

(d) Is it a faet that this state of affairs can be casily mended if

purchasers of postal cash certificates be made to declare, in their printed
application forms, the names of their heirs to whom the money is to be

paid by the postal authorities in case of their deaths ?

(e) Will Government be pleased to state the number of postal cash
certifieates lying uncashed in Government Post Offices even after the
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expiry of.twelve years on the 31st March, 1934, and the amount of money
thus unclaimed ?

(f) Will Government be pleased to state whether ‘they propose to
issue suitable instruections to postal authorities to have the money of these
postal cash certificates handed over to the survivors of the deceased pur-
chasers through Magistrates or Tahsildars t

The Honourable 8ir James Grigg : (a), (b) and (e). Post office

cash certificates are kept by the purchasers in their own custody and
are not kept in post offices. The information desired by the Honourable

Member is not therefore available.

(¢c) No. The money is payable to the heirs of deceased holders at
any time, if they can establish their claim.

(d) I would invite the attention of the Honourable Member to the
reply given on the 7th of November, 1931, to part (¢) of question No. 1252
asked by Lala Hari Raj Swarup.

(f) Government do not consider it necessary to alter the existing
procedure.

Mr. Lalchand Navalrai : May I know from the Honourable Member
if any notiee is given to persons who hold these certificates before they
lapse to Government ¢

The Honourable 8ir James Grigg : If the Honourable Member will
read my answer, he will see that they do not lapse to Government. The
money is payable to the heirs of the deceased holders at any time. if
they can establish their eclaim.

FAILURE oF INDIAN INSURANCE COMPANIES.

403. *Bhai Parma Nand : (¢) Will Government be pleased to state
the rumber of Indian insurance companies which failed in India during

the last ten years ?

(b) Are Government prépared to enquire from official and non-official
experts how far defective legislation has been responsible for the failure

of these companies ?

The Honourable Sir Joseph Bhore : (¢) Eleven Indian Life Assur-
ance Companies went into liquidation during the period from 1924 to
date, and one Indian company, transacting insurancs business other
than life assurance business, went into liquidation since the passing of
the Indian Insurance Companies Act, 1928.

(b) As the Government of India propose taking steps in the near
future to consider the desirability of amending the existing insurance law
in India, they do not consider it necessary to institute separate enquiries
in the matter.

GRANT OF CONCESSIONS TO THE STUDENTS OF THE DEPRESSED CLASSES IN THE
Dzerrr UNIVERSITY.

404. *Bhai Parma Nand : Are Government aware that the Nagpur
University has extended certain concessions to. students of depressed classes.
on their admission to their various examinations ¥ If so, will Government
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be pleased to state whether the University of Delhi proposes to move in
this direction ?

Mr. G. 8. Bajpai : The answer to both parts of the question is in
the affirmative. '

MeMBERS OF DEPRESSED CLASSES EMPLOYED AS PEONS IN THE RAILWAY AND
Posts aAND TELEGR4APHS OFFICES.

405. *Bhai Parma Nand : (a) Will Government be pleased to state
the number of members of depressed classes employed as peons (chaprasis)
in Railway and Post and Telegraph offices, respectively, in various provinces
of india on the 31st March, 1934 ¢

(U) If the number of the chaprasis belonging to depressed classes
be small in proportion to the numerical strength of the community, wiil
Government of India be pleased to state what steps they intend to take
in this matter for the future ?

Mr. P. R. Rau: (a) The information is not available and Govern-
ment consider that its collection will involve an amount of time and
labour which is unlikely to be justified by results.

(b) The policy of Government on this question is laid down iu the
Home Department Resolution of the 4th July, 1934, eopies of which are
available in the Library.

UsE BY MEMBERS OF THE DEPRESSED CLASSES OF PLATFORMS OF GOVERNMENT-
OWNED WELLS.

406. *Bhai Parma Nand : (a¢) Will Government be pleased to state
whether platforms of Government owned wells situated, on such public
grounds as those of tehsils, courts, schools, hospitals, police stations, ete., are
open, in actual practice, to the use of such depressed classes as Bhangis
{sweepers) and Chamars (leather-workers) within the territories ad-
ministered direct by the Central Government in case when these subjects
of the Crown do not happen to be engaged in their professional work of
scavenging or flaying dead bodies ?

(b) If the reply to part (a) be in the negative, do Government
propose to issue definite instructions in this connection to the officers in
charge. and if so, are they prepared to take steps to ensure that their
iustructions are carried into effect by their subordinates ?

The Homourable 8ir Henry Oraik : (¢) and (4). The information
asked by the Honourable Member in part (a) has been called for. and

a reply to both parts of the question will be laid on the table of the
House in due course.

EVIDENCE BEFORE THE TARIFF BOARD OX THE PROTECTION OF STEEL.

407. *Mr. B. Das : (a) Will Government be pleased to state if the
evidences—both written and oral—before the Tariff Board on Steel Pro-
tection will be available before this House takes up the discussion of the
Steel Protection Bill 1

- (b) If the evidences cannot be published in time, will Government
be pleased to place on the table the original copies of evidences for re.
ference of Honourable Members 1
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The Honourable 8ir Joseph Bhore.: (¢) and (b). Spare copies 6f the
evidence, as far as available, were placed in the Library. of the Legisla-
ture on the 31st July. A complete set will be available to- members of
the Select Committee, and all Honourable Members will also have access
to that set, when the House takes up the consideration of the Select

Committee’s Report on the Bill.

EVIDENCE BEFORE THE TARIFF BOARD.

. 408, *Mr, B. Das: In view of the unusual delay in the matter of
publication of evidences before the Tariff Board, do Government propose
to direct the Tariff Board to secure four additional ecopies of all memo-
randa and representations for use of the Members of this House ? '

. The Honourable Sir Joseph Bhore : The suggestion made by the
Honourable Member will receive consideration in connection with future
enquiries undertaken by the Tariff Board.

TROPOSAL FOR THE REMOVAL OF THE PusAa AGRICULTURAL INSTITUTE.

409, *Mr. Gaya Prasad 8ingh : (¢) Has the attention of Govera-
ment been drawn to the following remarks published in the editorial
article in the Times of India, dated the 20th July, 1931, regarding the
proposal for the removal of the Pusa Agricultural Institute :

. ¢ In-these days, when it is so difficult to get even the smallest sum for bene-
ficial State activities, it is right and proper, that an estimated outlay of Rs. 26
lakiis for the transfer of the Institute, should be very ecritically regarded. IListi-
mates of cost, particularly when they are put up by those supporting a scheme,
naturally tend to be comservative. It is an open question whether the sum of
Rs. 36 lakhs would be the end of expenditure on the transfer suggested ’’?

: (b) Has the attention of Government been drawn to the same edi-
torial article, regarding the supposed inaccessibility of Pusa :

‘¢ Those of us who know our India would not regard such disabilities in too
serious a light. They may sound rather tragic to people accustomed to the
accessibility of all corners of England, but in this country such difficulties of
access can be taken almost as a matter of course not only in getting to Pusa, but

in getting to many other parts’’ ¢
(¢) In the light of the above remarks, do -Government propose to
revise their proposal ?
Mr. G. 8. Bajpai: (a) and (). Yes.
(¢) Government have decided, after reconsideration, to adherc to
their proposal.
__ Mr. Lalchand Navalrai : May I know from the Honourable Member
if it is not a fact that before the earthquake, students took very little
advantage of this Institute and very few students attended at Pusa,
because it was not centrally situated ¢ S -
Mr. G. 8. Bajpai : That is what I understand.
Mr. Gaya Prasad Singh : Is this Institute open for students to be
admitted ¢ It is only a Research Institute.
‘'Mr. @G 8. Bajpai : No ; in addition to research work, they under-
take post-graduate imstruction.
L265LAD o D
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Maulvi Muhammad Shafee Daocodi : Has there been any paucity of
students at Pusa {

Mr. G. 8. Bajpai : I do not quite know what my Honourable friend
means by paucity of students : the number of students, as far as I know,
has never been zero, but I gather that the Institute has not been quite
so popular as it would have been if it had been more centrally situated.

Maulvi Muhammad Shafee Daoodi : Does the Honourable Member
mean that the required number of students was not available in any of
these years ¢ . .

Mr. G. 8. Bajpai : I do not quite know what my Honourable friend
means by ‘‘ required ’. It is not the case that the Institute requires a
{ixed number of students to go to the Institute. There are students who
apply for admission to the Institute and naturally the number that
apply, after consideration of their qualifications, are admitted. The
point I was making was that because of the inaccessibility of Pusa, as
many students were not applying as would have been the case other-
wise : that opinion is based upon what I have been told by Directors
in the Provinces. '

Mr. Vidya Sagar Pandya : Is that also one of the reasons for re-
moving the Institute from Pusa to Delhi ? ‘

Mr. G. 8. Bajpai : I think the reasons for removing the Institute
from Pusa to the vicinity of Delhi have been stated in the memorandum
presented to the Standing Finance Committee, a copy of which I laid
in the Library in reply to a question asked by my Homnourable friend,
Mr. Gaya Prasad Singh, some time this Session.

S8ir Abdur Rahim : Has this question been finally disposed of by
the Government of India ?

Mr. G. 8. Bajpai : I would invite the attention of my Honourable
friend to what I said just now—*‘‘ Government have decided, after re-
consideration, to adhere to their proposal ’’.
~ Bir Abdur Rahim : Does it mean that they have made up their mind
finally and decided the question ?

Mr. @ 8. Bajpai : What it means is that, so far as they are con-
cerned, they adhere to their proposal.

Sir Abdur Rahim : Who else is concerned in the matter, may I
know ?

Mr. G. 8. Bajpai : There were a series of questions asked sometime
ago, I think, on the question as to whether the Assembly would have
an opportunity of discussing this matter or not.

8ir Abdur Rahim : I want to know whether it will serve any pur-
pose so far as the Government of India are concerned for this matter
to be discussed in the Assembly.

Mr. G. 8. Bajpai : Why not ¢

8ir Abdur Rahim : That is why I wanted to know if the Govern-
ment had finally decided the question.

Mr. G. 8. Bajpai : What I have said in my reply to the questiou is :

‘¢ Government have decided, after reconsideration, to adhere t':() their proposal,”*-

The proposal is to transfer the Institute from Pusa to the weigh-
bourhood of Delhi. That proposal is still before the Standing Fihance
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Committee. The Standing Finance Committee has not pronounced upon
it. What the attitude of Government will be after the Standing
#inance Committee and the Legislature have pronounced upon the sub-
Jject is a question upon which I cannot give any answer just now.

Sir Abdur Rahim : Then there is room for reconsideration ?

Mr, G. 8. Bajpai : There is certainly room for an expression of opinion
by the Standing Finance Committee and the Legislature, and I do not
think I need tell my Honourable friend that views expressed by the
- Committee and the Legislature always receive the most careful consi-
deration of the Government.

Mr. 8. C. Mitra : Will Government please explain, in view of the
fact that that question is going to be discussed in the Assembly very
soon, why they reconsidered and decided to adhere to their old decision ?
Is it not an-affront to the Assembly ?

Mr. G. 8. Bajpai : I did not say that they have decided to adhere
to their decision. The stage of decision is reached after the proposal
which they have put before the Standing Finance Committee has been
pronounced upon by the Standing Finance Committee. All that I said
was that, after consideration of the passages in the néwspapers, to which
my Honourable friends have referred, and other criticisms, Government
have decided to adhere to their proposals.

Mr. 8. C. Mitra : Then, we take it that Government will reconsider
their former proposal before coming to a final decision. Then., what is
the meaning of saying they will adhere to their proposal {

Mr. President (The Honourable Sir Shanmukham Chetty): Govern-
ment for the present stick to their proposal, but the decision on the
subject may be reached after an expression of opinion by the Legisla-
ture on the subject.

Mr. 8. O. Mitra : What was the urgency in revising their decision
and adhering to their proposal. knowing full well that the question
would be raised in the Assembly in a day or two.

Mr. G. 8. Bajpai : My friend. Sir, it appears to me, has not appre-
ciated the distinetion between a proposal and a decision. I have said
that we have decided to adhere to our proposal. (Laughter.)

8ir Abdur Rahim : May I know if the approval of the Secretary of
State was sought by the Government of India to thelr decision or to
their proposal and that the Secretary of State has given his approval ¢
If so, does not that settle the matter once for all ¢

Mr. G. 8. Bajpai: Sir, if my friend will look at the telegram, of
which a copy was placed on the table of this House some time ago, he
wﬂl find that the word used in the telegram ‘o the Secretary of State

‘“ proposal ’

Sir Abdur Rahlm Proposal by the Secretary of State or by the
(Fovernment of India ?

‘Mr. G. 8. Bajpai Natﬂ.\mlly in the telegram to the Secretary of
State the proposa wﬂl b¢ the proposal of ‘the GUVerhme'nt of In&ia and
fiot’ of the Secretary oI State.

1.265LAD" e 2
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Sir Abdur Rahim : And that after it is approved by the Secrelary
of State, it will not be subject to any revision by the Assembly or by
the Government of India which is a subordinate Government i

Mr. G. 8. Bajpai : It is not a question of a subordinate Government.

i think the constitutional posmon in regard to the rights of this House

was fully gone into by the series of supplementary questions that were
asked. I think, on the third day of this Assembly.

Sir Abdur Rahim : Sir, there is a motion standing in my name with
reference to this particular question. All that I am anxious to know
is whether it is worth while either to the House or myself to discuss the
matter if the Government have made up their minds already in the
matter. That is all I want to know.

~  Mr. G. 8. Bajpai : T have already stated, Sir, that the views or
intentions of Government are undoubtedly subject to reconsideration
in the light of the verdict of this House if this matter is discussed.

Mr. M. Maswood Ahmad : Will Government be pleased to state
whether Government will pass the proposition that the Pusa Institute be
transferred from Pusa to Delhi ?

Mr. G. 8. Bajrai : I am afraid I could not follow the question.

Mr. M. Maswood Ahmad : Will Government be pleased to siate
whether, in taking votes on this question, they will take the help of the
official votes as well ?

Mr. G. 8. Bajpai: That is a question really for the Leader of the
House.

UNSTARRED QUESTIONS AND ANSWERS.

ALLOTMENT OF QUARTERS TO NON-MIGRATORY STAFF IN NEw DELHI.

29. Beth Liladhar Ohandhury (a) Is it a faet that it is the
practice to allot Government quarters in Delhi on the basis of the highest
revenue to be derived ? If so, why is it that preference is given to the
migratory (moving) staff of the Government of India, over the nen-
migratory staff ? Is it not a faet that the latter normally contribute
a higher revenue ?

(b) Is it a faet that those members of the migratory staff who are
not provided with quarters in New Delhi during the winter season re-
ceive a separation allowance ? Is it also a fact that the staff of certain
offices (e.g., Army Headquarters), who do not get quarters in New Delhi,
are given quarters in Old Delhi and paid a conveyance allowance to cover
distance ? If so, why is it that similar treatment is not aceorded to the
non-migratory staff ¢

(e¢) Are Government prepared to take steps to ensure equal treatment
to. the non-migratory staff in the matter of an allowance, or, in the alter-
native. to provide quarters for the whole season to those who are yearly
residents of Delhi ¢ If not, why not !

The Honourable 8ir Frank Noyce : (a) No. The method of allot-
ment is stated in the rules, a copy of which will be found in the Library.
Preference is not given to the migratory over the non-mlgratory staﬂ
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in the matter of allotments. The quarters available are distributed
between the two classes on a pro rafa basis. It is, of course, true that
a tenant who pays rent throughout the year pays a larger sum than a
tenant who is in occupation for the Delhi Season only.

(b) and (c). Such of the migratory staff of the Secretariat and
Attached Offices, as are entitled to free ‘‘ family ’ accommodation in
Simla or receive house-rent allowance in lieu, and who, for want of
~accommodation, do.not take their families to Delhl, are pald an allowance
in order to compensate them for the inconvenience and extra expendi-
ture involved in maintaining two establishments and for transporting
their families to places other than Delhi. Those who draw this allow-
ance are not granted any family travelling allowance for the moves to
and from Delhi. There is clearly no justification for granting a similar
allowance to the non-migratory staff.

As regards the conveyance allowance, for which only the migratory
staff are eligible, the Government’s policy, as has been stated before in
this House, is rigidly to oppose the extension of this concession. The pro-
vision of additional Government quarters in New Delhi will, as time ygoes
on, permit Government to do away with the allowance altogether. Gov-
ernment are_ providing quarters sufficient, with those already existing,
to accommodate. approximately 87 per cent. of the clerical establish-
ment.

EXAMINATION FOR RecrUITMENT OF LOWER Di1vision CLERKS IN THE PuNjaB
PostaL CircLE OFFICE.

30. Seth Liladhar Chaudhury : (¢) Will Government please state
whether an examination for recruitment of lower division clerks was held
by the Postmaster, Lahore, about two months ago ¢ !

(b) What was the number of candidates who were allowed to
appear at this examination ?

(¢) Was the son of the Head Clerk, Staff ¢ B’ Section, of the office
of the Postmaster-General, Lahore, one of the candidates %

(d) What was the merit of the candidate referred to in part (c)
above in the result of the examination ?

(¢) Was the examination cancelled ? If so, why ? Was it not done
on the suggestion of the Head Clerk referred to in part (c) above ?

The Honourable 8ir Frank Noyce : The questions Nos. 30, 31, 32 and
33 are dealt with together.

Government have no information. The matter is one with which

the Postmaster-General, Punjab and North-West Frontier Circle, to whom
copies of the questions are being sent, is competent to deal.

EXAMINATION FOR RECRUITMENT oF LoweR DivisioN CLERKS IN THE PUNJAB
PostarL CircLE OFFicE.

{31. 8eth Liladhar Chaudhury : (a) Was the Postmaster, Lahore,
.directed to hold for ‘the second time an examination for recrultment of
lower division clerks, and was he not given clear instructions regarding -

tFor answer to this question, sce¢ answer to question No. 30.
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‘irregularities, if any, committed by him. in the first examination held for
the same purpose 1 '

(b) What was the number of candidates allowed to appear at the
second examination ¢

(¢) Why was a lesser number of candidates allowed to appear at the
second examination than at the first %

(d) Is it a faet that the son of the Head Clerk, Staff ‘B’ Section, 9‘[
the office of the Postmaster-General, Lahore, could not appear at this
examination due to illness ? :

(e) Was this second examination cancelled at the suggestion of the
Head Clerk, referred to in part (d) above ! If so, why ?

ExaMINATION FOR RECRUITMENT OF LowgR Division CLERKS IN THE Punjas
PostaL CircLeE OFFICE.

132, Seth Liladhar Chaudhury : (¢) Has an examination mow bééh
‘Held on the 6th July, 1934, in the Circle Office, Lahore, for recruitment of
lower division clerks ?

(b) What was the number of notices issued to candidates for this third
examination and of candidates who actually turned up ?

(¢) Is it a faet that the notices to the candidates for this examina-
tion were issued from the Cirele Office under registered covers only on
the 3rd July, 1934 ¢

(d) What were the reasons for this short notice of one or at the
most two days ¥ Was it not due to the suggestion of the Head Clerk,

Staf ¢ B’ Section of the office of the Postmaster General, Lahore ¢ 1f so,
why ?

(e) Is it a faet that applications from ¢ertain officials in the
Circle Office, requesting their sons being permitted for this examina-
tion, were either not entertained or refused ?

(f) Will Government please state whether sueccessive cancellation and
holding of the examination in the Circle Office over the head of the Post-
master, Lahore, in higher grade than the Assistant Postmasters-Gencral
who held the examination, has ever been done before ? If not, what
were the special circumstances for ignoring the Postmaster, Lahore, and

for holding the examination in the Circle Office for filling up vacancies in
the Liahore General Post Office ?

(g) Is it a fact that the said Head Clerk unnecessarily entered the
‘exdmination room. .2 number of times on one plea or the other and had
ultimately to be warned by one of the Examiners (Assistant Postmaster-
General) to quit the examination hall till the examination was finished 1

(h) Is it a fact that according to the standing orders of the Director
General, Posts and Telegraphs, an official personally interested and con-
cerned in a case, in any way, is prohibited from dealing with that chse ?

_(8) If the reply to part (h) above be in the affirmative, why did the
'said Head Clerk deal with this case of examinations'? ' '

) t'!‘ﬁt amswer to this questien, see amswer to question No. 30.
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ExaMmnatioN ¥or RECRUITMENT OF CLERKS IN TEE RaiLway ML SErvicE,
‘“ L” DivIsioN.

T33 Seth Liladhar Chaudhury : (¢) Was a son of the Head Clerk,
Staff * B ’ Section of the office of the Postmaster-General, Lahore, specially
permitted to sit at the recruitment examination recently held by the
Superintendent, Railway Mail Service, ‘L’ Division, in preférence to
the claims of the candidates on the waiting Hst of the Rallway Mail Service
of that Division, and is it a fact that he failed there ?

- (b) Is it a faet that the undue favouritism referred to in part (a)
gbove was brought to the notice of Goveérnment through an article in the
Dadu Herald, dated the 19th June, 1934, and if so, what action was taken,
in the matter ?

(¢) Has this examination held by the Superintendent, Railway Mail
Serviee, ‘ L’ Division, also been caneelled ? .

(d) Is another son of the said Head Clerk already employed in the
office of the Postmaster-General, Punjab and North-West Frontier Cipcle ?

(e) If the reply to part (c) above be in the affirmative, why are
favours being extended to the sons of the said Head Clerk, when
sons of many deceased employees in dire circumstances and deserving of
sympathy, are erying for appointments since a long time ?

(f) 1s it a fact that the rights of a number of candidates who passed
sufficiently high to secure appointments in the two examinations held by
the Postmasber Lahore, .and one by the Superintendent, Reilwsy Mail
Service, ‘ L.’ waszon, have been unjustly usurped ?- If 80, how da Gow
ernment propose to remedy this ?

(g) If the replies to the preceding parts indicate an irregular and
unprecedented procedure and favouritism, what action have Government
taken, or intend to take, against the officials responsible for it ¢

STOPPAGE OF THE INCREMENT OF A TELEGRAPHIST IN THE PuNJAB PosTAL
CH‘BCLE.

34. Seth Liladhar Chaudhury : With reference to starred question
No. 234 put by Bhai Parma Nand on the 24th February, 1934, and the
reply givén by the Honourable Sir Frank Noyce, regarding the stoppage
of the inerement of a Telegraphist in the Punjab Postal Circle, will
Government please state what action, if any, has been taken by the
Local authority concerned ? '

The Honourable 8ir. Frank Noyce : Government have no informa-
tion and do net. propose to obtain it as the matter is one which it is
within the competence of the Head of the Circle concerned to dispose of

finally. 3 N .

DisposAL oF THE STAFF CASES OF THE PUN7AB Posmi .CircLE OFFICE AND
oF THE DEAD LETTER Oan LAHORE.
35. Seth Liladhar Ohaudhury (a) Will, Government please state

whether it is a fact that according to the Standing ~ Orders of the
Director-General, Posts an‘df “'I‘ele"gya_phsr, in Posts and Telegraphs Circles

tFor answer to this ‘questlon, sd6 answer to question No: 80.
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where there are two Deputy Postmasters-General, the staff eases. should
be dealt with by one Deputy Postmasier-General and Establishment cases
by the other, and that the Establishment cases in the Punjab and North-
West Frontier Circle are ‘assigned to the Senior Deputy Postmaster-General
and Staff cases to the junior ¢

(b) If the reply to part (a) above he in the affirmative, will Govem-
wment please also state why the Staff Cases of the Punjab Circle Office
and of the Dead Letter Office, Lahore, are assigned to the Senior Deputy
Postmaster-General, when he is in charge of Establishment cases ?

The Honourable 8ir Frank Noyce : (a) There is no standing order
of the Director-General, Posts and Telegraphs, such as that mentioned
by the Honourable Member.

(b) Does not arise.

PREPONDERANCE OF MUSLIMS IN- CERTAIN CADRES IN THE DERAJAT PosTAL
Division.

36. Seth Liladhar Chaudhury : With reference to the replies to'
unstarred questions Nos. 85 and 87, put by Bhai Parmanand on the 24th
February, 1934, will Government please state what steps they have taken,
or propose to take; to remove the preponderance of Muslims in the cadre
of staff in the Telegraph Engineering Department and amongst Branch
Postmasters, Mail Overseers, Postmen, and Inferior Servants in the
Derajat Division ? ’ :

N

The Honourable 8ir Frank Noyce : Government have not taken, nor
do they propose to take, any special action except to ensure that their
orders regarding communal recruitment, as in force from time to time,
are carefully observed.

ToURrs OF THE POSTMASTER GENERAL AND THE SENIOR DEPUTY POSTMASTER
GENERAL, PUNJAB AND NoORTH-WEST FRONTIER CIRCLE.

37. 8eth Liladhar Chaudhury : Will Government please state :

(a) if the Postmaster-General, Punjab and North-West Frontier
Cirele, is working at Simla for the last one month ;

; (b) whether the Senior Deputy Postmaster-General, PunJab and
North-West Frontier Circle, had also ofﬁcla.lly visited Simla
in July 1934 ;

(¢) whether there are standing orders that when a’genior officer is
already at a station, no junior -officer is to pay an official
visit to that station except in exceptional circumstances ;

(d) the object of the visit of the Senior Deputy Postmaster-General

to Simla and the expense involved on account of his travel-
ling allowance ;

(e) whether the Semor Deputy Postmaster-General also visited
Abbottabad lately when the Postmaster-General was also on
tour in that place ;

(f) the object of the visit of the Senior Deputy Postmaster—General
.to Abbottabad ; and v

(g) whether the official duty performed by the Semor Deputy
Postmaster-General at Simla and Abbottabad cou]d not be
performed by the Postmaster-General ? .



UNSTARRED QUESTIONS 'AND ANSWERS. 1058

The Honourable Bir Frank Noyce : Information has been called for
‘and a reply will be laid on the table in due course.

GAazETTED OFFICERS DUE TO RETIRE IN THE (JOVERNMENT OF INDIA
OFFICES.

38. Khan Bahadur Haji Wajihuddin : (¢) Will Government be
pleased to state how many gazetted officers, Indians and Europeans, in
the Government of India Secretariat and its attached and subordinate
offices are due to retire during the next eight or nine months ?

(b) Is it a fact that some of them are to be re-employéd on special
duty ¢ -

(¢) If the answer to part (b) above be in the affirmative, wili Gov-
ernment please state their names and also give reasons for their re-
eaployment ¢ ' o ; ‘

The Honourable 8ir Henry Craik : The information is being collect-
ed and will be furnished to the House in due course.

PaPERs OF WHICH AN INCOME-TAX ASSESSEE IS NOT ENTITLED TO HAVE
A Copry.

39. Mr. Sitakanta Mahapatra : Will Government please lay on the
table of this House a list of the papers in an assessment file of which the
assessee is not entitled to have a copy ¢

The Honourable Sir James Grigg : I would refer the Honourable
Member to the answer given in reply to his question No. 317, on the
31st July, 1934.

INCREASE IN THE IMPORT DUTY ON PROJECTORS, AMPLIFIERS AND
Loup SPEAKERS, ETC.

40. Mr. B. V. Jadhav : Will Government be pleased to place on
the table a copy of the order increasing the import duty on projectors,
amplifiers, loud-speakers, etc., when imported as one unit for use in
cinema theatres for the reproduction of sound films from 10 to 20 per cent.
on Dritisk machinery and from 10 to 30 per cent. on nen-British machi-
nevy ?

The Honourable 8ir James Grigg : No such order has been issued by
the Government of India. Enquiries are, however, being made from
Collectors of Customs and the result will be laid on the table in due
course.

REVENUE AND EXPENDITURE OF INDIA.

41. 8ir Hari Singh Gour : (a) Will Government be pleased to
state in a tabular form Revenue and Expenditure, year by year, from
1921 to the latest year, the figures for which are available, showing the
additional new taxation levied in each year ?

(b} Will Government be pleased to lay on the table a similar state-
ment relating to the provinces
- The Honourable 8ir James Grigg : (a) A statement is attached.
The figures in the last column .of the statement represent the yield
estimated at the time of the impesition of the taxation. It is not pos-
sible to ealculate the actual yield:. .
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~ (b)) Figures of provineial revenme and . expenditure are given in
Accounts Nos. 8 and 9 of the Finance and Revenue Aecounts of the
Government of India, copies of which are available in the Library.
Information regarding the yield from: additional taxation levied by the
provinces is not available.

Statement showing Revenue and Ezpendtture of the Central Government from 1921-22
and the Estimated yzeld from new or increased Tmtum imposed dunng each year.

(In lakhs ofvrupees.)

Estimated yield of new or increased

Year. Revenue. Expenditure. taxation imposed during
. the year,
1921-22 .. 115,91 142,86 12,13
1922-23 .. 31,41 - 1,343 - 12,84
192324 .. 1,33,17 1,30,78 4,28
1924.25 .. 1,38,04 1,32,36 —4,50
—71 in 1925-26.
102526 .. | 1,33,33 1,30,02 . e
) C (—1,761n a fall year. o
192627 .. 1,31,70 1,31,70(a)
: (—42 in 1927-28..
192728 .. 1,27,26(b) 1,27,26
—82 in a full year.
192829 .. |  1,2898(c) 1,29,30
192930 .. 1,32,69 1,32,42 ‘83
193031 .. |  1,24,60 1,36,18 4,96
1931.32 .. 1,21,64 1,33,39 | Original Finance
i BRI . 1327
Supplemenlqry
Finance Bill . 7,65 for 6 months in
1931-32. ..
, 15,01 in one full year.
103233 ., 1,26,40 1,24,85 . e
1933-3¢ .. 1,19,31 1,19,8}(d)
(Revised). |- o . -
193¢.35 .. | 119,71 1,19.61(e) 2,83
(Budget),
(a) Includes 3,96 on wcoun&oilw@shlty.ﬂg o Readrve Fund;® .. '
(6) . . . 2,22 onaccaunt of trapsfer from Revenue Reserve Fund Lo

(€).. . 74 on account of trapsfer from Revenue Reserve Fund o
%' w 1,20 on deéount of thanalérto Baithquake Fund ETLAEE
(e) . 1,61 on account of transfer of share of jute export dut,y,



MESSAGE FROM H. E. THE GOVERNOR GENERAL.

Mr. President (The Honourable Sir Shanmukham Chetty) : 1 have
12 Noow. got to deliver a Message to the House :

(The Megéage was received by the Assembly standing.)
¢¢ Gentlemen of the Assembly,

You ure maturally anxious to be informed of the course which will be adopted
with 3 view to the eomstitution of a nmew Assembly. There appears to he 2 gene;al
impression that. it will rest with Lord Willingdon to disselve the existing Assembly
@3 a preliminary to the constitution of its successor. This impression is erroncous.
The power of extension conferred by clause (b) of the proviso to sub-scctivn (1) of
section 63D of the Government of India Act having been exercised, the power of
dissalution, conferred by clause (a) of that proviso, is not available for the dissolu-
tion of the Assembly in the period intervening between the expiration of its normal
life and the date to which it has been extended. Consequently, the present Assembly
will remain in existence until the 31st December, 1934, but with a view to the consti-
tution of the new Assembly in time to admit of the commencement of its first Session
in Jannary next, resort will be had to the power conferred by the proviso to sub-rule
(2) of rule 27 of the Legialative Assembly Electoral Rules 'which enables the Governor
General to issue notifications calling upon eomstituencies to elect Members at amy
time not being more than three months prior to the date om which the duration of
the Legislative Assembly would expire in the ordinary course of events. In the exercise
of this power, the -Governor General will issue the notifications in question in respect
of the constituencies of each Province on sruch date early in October as wiil accord
with the clectoral programme contemplated .in the Province and polls will bo taken on
dates varying slightly from Province to Province within the first half of November.’’

~

THE BENGAL CRIMINAL LAW AMENDMENT SUPPLEMENTARY
(EXTENDING) BILL.

Mr. President (The Ilonourable Sir Shanmukham Chetty) : The
House will now resame consideration of the Bill to extend the aperation of
the Bengal Criminal Law Amendment (Supplementary) Aet, 1932.

Rao Bahadur B. L. Patil (Bombay Southern Division : Non-Muham-
madan Rural) : Sir, I beg to move ’

“¢ That after clause 2 of the Bill, the following pew clause be added :

¢ & Section 4 of the Bengal Criminal Law Amendment (Supplementary) Aet,
1932, shall be omitted .’

Sir, the procedare laid down ‘in the local Act for the arrest and de-
tention of persens is not only summary but most unsatisfactory. There
are two sections in the local Act under which arrest and detention can be
made.. Under section 2, sub-section (7). the Liocal Government can arrest
and detain a person if in their opinion such an act is essential for the pur-
poses and reasons stated in that section. In the second place, section 4
of that Aet also empowers any officer of that Local Government, provided
that officer -is specially empowered in this respect, to make such arrest.
Sir, the provisions of section 4 of that local Aet require sérutiny. It is net
stated to what grade of offieers that power would be 'delegated by the
Local Government. Then, Sir, it is ‘well-known that in these matters it is
the poliece offieers who are empowered to make arrests, and such police
ufficers may be even petty and small. - Apart frem eorrupt and malicious
motives, there may be overzeal iin-thé part of such offieers in making
arrests. If by chance such an- officer first makes an arrest, then it is -but
natural for him to adhere. to-his: view.and ;opinion and try to collect more
. . cael s r ceie oy il

Ve
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evidence against the person. All the safegunards laid down in the see-
tion, in my opinion, will not-be sufficient to protect the unfortunate vie-
tims. We must remember that these persons are arrested and detained
merely on suspicion and not anything like judicial evidence. Let me
advert to the procedure that the Local Government follows in verifying the
reports of such officers. The other day the Honourable the Home Mem-
ber, who honourably filled the post of Home Member in the Punjab, said
in this Assembly that he was always very careful in verifying these re-
ports and he got them confirmed and that he was fully satisfied. But may
I ask him whether it is possible for him, or for the matter of that, for any
Home Member in any Province, or for the matter of that, any District
Magistrate -to personally verify and come to a right conclusion and lay
his hands upon his breast and say that the facts stated in the report
were correct ¢ In my humble opinion, it is impossible. These officgrs will
have to follow the report in many cases blindfold. This is one of the
reasons why I submit that the power of the High Court to direet the pro-
duction of persons detained should be retained and should not be taken
away. :

“Then, Sir, Government have assigned two reasons for taking away
this power from the High Court. The first is that, under the eir-
cumstances obtaining in Bengal, they want to substitute executive discre-
tion for that of the judicial. The second reason is that in the nature of
things the evidence in such cases cannot be disclosed. May I ask whether
the executive enquiry that is provided in the local Aect is in any sense
sufficient or judicial ¢ The enquiry may be made by the execu-
tive, but I submit that it must be judicially done. Are there sufficient
provisions in the local Aet to assure that ? If you just turn to section 9
of the local Aect, you will find that some sort of, I should say, smuumary
serutiny is provided. Under that section, the facts collected, and the ecir-
cumstances noted against the persons will be placed before two officers
of the grade of Sessions Judge or Additional Sessions Judge, and also the
answers given to the allegations made against them by the Government
on those facts and circumstances. Then, the officers will have to consider
these materials and submit their report. Here there are two points to be
considered. Is the person concerned given any opportunity to meet those
allegations in person ? The only opportunity he gets is to submit his
written answers to the allegations made. With regard to the repori sub-
mitted by the officers, nobody would know what it would be, and then
the Local Government is not bound to follow it. The Government may
or may not aceept it. This is most unfair. In my opinion, if Govern-
ment want to safeguard the liberties of these persons, they must at least.
agree to aecept the opinion of the officers whom they have themselves
appointed. T need not mention that the whole of this procedure is confi-
dential. This is my second reason why the power of directing the produe-
tion of these persons should not be taken away.

T.et me now come to the provisions of section 491 of the Criminal
Procedure Code. Section 491 simply provides that the High Court has
power to direct that any person illegally or improperly detained should
be produced before it. What is the scope -of this section ? It merely
sives power to the High Court to see whether the arrest and detention are
made under law and whether the person is properly imprisoned. What
does it mean ? The High Court has no other power except to see that
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the provisions of the particular law are complied with. That is the only
power ; but the other day the Honourable the Law Member assured this
House that the High Court has power to go into the record and see whe-
iher the provisions of the law are complied with or not in spite of the re-
tention of this barring clause. Therefore I submit that seetion 4 of
the Act of 1932 is either superfluous or mischievous. It is superfluous for
the reason that the power under section 491 is there whether such a bar-
ring clause is there or not. It is mischievous for the reason thac if the
Eligh Court had already such a power, why should a barring clause like
1his should be inserted in the Bill ¢ For these reasons I submit that the
Government should not sit adamant, but agree to adopt this amendioeus.
A number of Honourabie Members have raised this question on this side
of the House and Government have replied on all those occasions and
stuck to their view. But we on this side of the House are not at all
convineed by the reasons given by the Government, and, especially in view
of the faet that the provisions of the local Aet as well ag the provisions
of Act VIII of 1932 are now made permanent, I submit that it is ~most
unfsir that the power of the High Court to issue a writ of Habeas Corpus
should be taken away. May I also submit that, in this country, not uniy
the educated classes, but even the masses have implicit faith in the foun-
tain head of justice as lying in the High Court. Therefore, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :
¢ That after clause 2 of the Bill, the following new clause be added :
¢ 8. Section 4 of the Bengal Criminal Law Amendment (Supplementary) Act, 1932,
shall be omitted *.7’
. The Honourable Sir Nripendra Sircar (Law Member) : Sir. I do not
desire to take up the time of the House—not that there are too many
here---by repeating the arguments I have advanced before. I have heard
niy Honourable friend, Mr. Patil, say that he has not been conviuced. If
he has not been convinced, I dare say, my paraphrasing the sama argu-
ments in a different language will not convinee him. I do not want to
detain the House by repeating arguments which I have already advauced
on a previous occasion when I went into the matter at some length. I
shall only point out, with great respect, the amount of confusion in the
mind of 1y Honourable friend, Mr. Patil, in the contentions which he has
put forward before this House today, for instance the argument based
on the overzeal of the lower police officials. What has that got to do
with the matter ? If the police has gone wrong and if the Government
have come to a wrong opinion, it is possible by reason of the Bengal Act,
because the suspect has no chance of having recourse to a Court of law,
hut we are not concerned with that. This House is not doing something.
by which the overzeal of the police officer is being confirmed. That is.
done by the local executive and that is done by virtue of an Act which
has been passed by the Bengal Legislature. I do not desire to take up
the time of the House further. I took more time on the last occasion
than I wanted to. I oppose the amendment. ‘

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is : . :
¢¢ That after clause 2 of the Bill, the following new clause be added :

¢ 3. Section 4 of the Bengal Criminal Law Amendment (Supplementary) Act, 1932,
shall be omitted *.”’
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The motion was negatived.
(lause 1 was added to the Bill.
The Title and the Preamble were added to the Bill.

The Honourable Sir Henry Craik (Home Member) : Sir, T move :
¢¢ That the Bill be passed.’’

I do not desire at this stage and after the very lengthy debates that
have taken place to make a speech on this motion. I was not, of course,
in this House during those debates, but I have spent many hours reading,
I think I may say, conscientiously, every word that has been uttered in
this House during the three days debate on this Bill, and with the best
will in the world I cannot find anything new whatever to say about the
Bill. Therefore, I content myself with making the motion. Sir, I beg
to move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved :

‘¢ That the Bill be passed.’’

Dr. Ziauddin Ahmad (United Provinces Southern Divisiens : Muham-
madan Rural) : From this side of the House, we assured the Government
that none of us is a terrorist or favours terrorism. We said repeatedly
that we would like to strengthen the hands of the Government to eradi-
cate terrorism altogether from the country, but the difference between the
Government and the Opposition is that we are willing to have the Bill as
a lemporary measure in order to remove this terrorism, but - we do not
want it to remain permanently in the Statute-book of the country. We
know that the Indian Criminal Law Act is supposed to be one of the best
Acts in the world, and I was told that several countries had tried to
adopt this as a specimen. I think it is a stigma, both on the Government
and the people of this eountry, to have thls as a permanent measure. It
is a stigma on the people because you assume that terrorism is going to
be a permanent feature in the country. We earnestly believe that this is
a passing phase, and it will disappear if proper actions are taken. It is
a stigma on the Government, because it will be said that, after 175 years
of their rule, they could not establish a peaceful Government in the country
and they have to resort to a permanent Statute of the kind now before
us. We on this side believe that to have this as a permanent measure is
a stigma cn the people as well as on the Government. If right action had
been taken 18 years ago, this situation would not have arisen. Govern-
ment failed in their duty at the right time. Certain Commissions and
Committees recommended proper action, but the Government allowed the
thing to pass away. I still believe that if right action is taken, this thing
will be eradicated in time and this Bill would not be necessary. We on
this side of the House are willing to allow the Government to have this
measure for a temporary period so long as it is necessary, but not to have
a permanent measure.

. -It was hinted at hy some speakers, -and I emphaswe the fact, that had
the Government adopted a right pohcy in' education when the Ca\cutta,
University Commission reported, then the whole position would have beent
cleared up. Had proper action been taken to revise the educational sys-
tem of Bengal, it would have made an enormous difference in the condi-
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tion of Bengal and in the revolutionary movement. They have got a sys-
tem of high schools which a number of educationists condemn. They Lave
very low type of teachers. The teachers practically teach nothing in
order that they may be employed as tutors to the richer boys. The whole
system of aided schools and recognised schools requires a great improve-
ment and it was suggested that if the schools are made State schools and
better provision is made for the teaching, then the bays will do some
constructive work and they will not turn to revolutionary oeccupations. I
am myself an old alumnus of the Calcutta University. I took my M.A.
degree from the Calcutta University, and it was an honour to he a gra-
duate of the Calcutta University in those days. The standard of education
at that time was high. The people who took the degree seattered all over
India and were prominent in every walk of life. They practically cap-
tured the whole of the Government of India Secretariat. They would
have kept up their educational supremaecy even to this day but for the
lowering of the standard for whiech the Government of India are chiefly
responsible, and I say that this terrorism has arisen because of the wrong
poliey of the Government of India in educational matters.

Lieut.-Colonel 8ir Henry Gidney (Nominated Non-Official) : Why
not change the Senate of the University ¢

Dr. Ziauddin Ahmad : That is a very small issue compared with
the bigger problem which I have now laid before the House. I want to
change the whole educational system of Bengal, particularly the secondary
education ; a change in the personnel of the Senate will not change the
educational system of the country. It may be hardly relevant on this
Bill to give a whole discourse on the educational policy of Bengal, but I
must emphasize this fact that this whole cult of terrorism, whatever it
may be called, is the result of a wrong training and wrong policy pursued
in the matter of the education which the boys have been receiving in
schools and colleges now. Of course, a thing of this kind is nearly an
impossibility in any other Provinece. In all other Provinces they have
got a better supervision, and a better system and standard of schools and
colleges. Sir, sometime ago, I emphasized that the Government have in
every important country taken the responsibility as regards secondary
education. Why should we not act similarly so far as Bengal is con-
cerned ? Let the Government directly take the responsibility of second-
ary education and of providing the people of Bengal with opportunities
for good and sound education ; so that they may turn out good college
students, and the people of Bengal may again regain the position which
they have now lost on account of pursuing a wrong and unsound and
inefficient educational policy of recent years.

Then, Sir, coupled with the question of education, there is also the
economic problem. Now, the economic problem is ro doubt keen in every
Frovinee, but it is much keener in Bengal than it is in the other Provinces
on account of the large number of persons who have already qualified
themselves from the universities there and who find no future for them-
selves. Now, Sir, if you make only these changes, that is, provide some
kind of healthy occupation to the persons who come out of these univer-
sities, give them the right kind of education and a good standard, so that
they may not fall a prey to mischief-makers ahd dangerous propaganda,
then, I am sure, such people will have absolutely no time to think of mis:.
chievous pursuits. To give an apt illustration, those, familiar with - the
agricultural life of the country, will probably remember that all sorts of
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troubles crop up in the country when the cultivators have got nothing to
do, but as soon as the harvest or cultivation time comes round, the
moment the tenants and other agriculturists have some kind. of occupa-
tion, there are no troubles in the rural area. It is only when there is
nothing to do that these unhappy troubles arise. Idleness is the mother
of mischief. Similarly, if the right policy of education is steadily
pursued, if we keep the time of the boys well occupied in healthy pursuits
and if, after these boys leave their schools and colleges, we provide some
healthy occupation for them and have a proper supervision over them,
then the whole troubles which now exist will probably disappear. There-
fore, Sir, I take this opportunity to beseeeh the Government that these
terrorists should not be taken to be a permanent feature of the country.
You may have certain powers, no doubt you have them, of removing them
for the time being, but if you want to have a permanent cure and wish to
establish a peaceful Government and not a military Government, then, in
that case, it is up to you to find out the right solution : and the right
solution is—change your whole educational policy, and provide some kind
of living or means of living to all those persons who turn. out from these
schools and colleges. If you fail in that, and if you simply hgve recourse
to your present methods, then I am afraid this thing will never disappear.
You may for the time being divert detenus from one place to another, it
may appear to have subsided, but it will not disappear unless you take the
right action. Time after time I urged, when I was on the Caleutta Univer-
sity Commission, that that was the right course to follow, but unfortu-
nately the Government of India were too timid to take the right course
of action, and they did not want to spend money without which nothing
can be achieved. Unless you have both, it is impossible to realise your
object. Therefore, I say that this measure that we are now passing is
really a stigma to the people of India and to the Government of India,
and we should like to repeat from this side of the House that this is not
rzaily the permanent cure of the problem which is now hefore us. Do
have no doubt a temporary measure till you solve it, but at the same time
do think out some methods by means of which this sort of thing can be
permanently and effectively cured. With these words, Sir, T resume my

seat. .
Mr. 8. C. Sen (Bengal National Chamber of Commerce : Indian
Clommeree) : Sir, I oppose this motion éntirely. I do not think that
there is any utility in the measure or that the grounds advanced are at
all sufficient for extending the operation of this measure or for making
it a perpetual measure, and I do not think that the Government of Bengal
really now requires any power to send these detenus out of the Province
of Bengal. Sir, in 1932, when this Act was passed (Act VIII of 1932,
1 believe), there were certain reasons for the Government of Bengal
coming up before this House, the first reason being that there was not
sufficient accommodation in the jails of Bengal at that time. That was
the time when the Civil Disobedience Movement was in its full swing, and
the whole resources of the Provincial Government, so far as regards
accommodation in jails, were taken up by these Civil Disobedience pri-
soners. In this connection, I may read a passage from the Bengal
Administration Report for 1932-33 issued by the Government of Bengal.

Tt says at page 22 : ,
¢¢The beavy influx of civil disobedience .prisoners during the first six .months of
1932 placed a great strain upon the resources of the Jail Department..... The Hijli
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Additional Special Jail, the Dum Dum S8pecial Jail, and the Dum Dum Additional
Special Jail remained in commission throughout the year, and when these were found
ingufficient in accommodation, a second additional special jail was opened at Dum Dwun.
The old sub-jail buildings at Hijli were treated at first as part of the additicnal
special jail for the reception of female civil disobedience prisomers, but the Jatter
were subsequently removed to a female jail that was opened at Berhampore, and the
Hijli sub-jail buildings were then utilized for female detenus.’’

Sir, all these sub-jails which were opened in 1932 are presumably
now lying vacant. The Civil Disobedience prisoners amounted in 1932
to about fourteen thousand. They are now no longer being housed by
the QGovernment of Bengal, and, I ask, what is being done with all that
accommodation ? Is it all lying vacant, or is it being utilized for teaching
the boys of Bengal how to behave themselves properly ? I take it, that
is not done ; they are lying vacant, and I do not see why, for the reason
of accommodation the Government of Bengal should have come before
this House in order to secure special provision. That is the first point.
The second point made out by Sir Harry Haig was that these detenus
were very dangerous and that they were in communication with outside
persons. That was his charge ; and, to prevent that being deme, these
persons were sent to Deoli. The Government of Bengal, however, in the
Bengal Coupcil did not say as much. On the 19th Marech, 1934, the
Honourable Mr. Reid, the Home Member of the Government of Bengal,
said this (I am reading from the Bengal Council Proceedings, page 304
of Vol. XLIII-No. 3) :

*¢ Mr. N, K. Basu dwelt on the question of Deoli. I think the House is well
aware of the reasor why the Deoli Camp was started in 1932. There was a great
congestion in Bengal and we could not accommodate further detenus here, and that is
one reason why it was started. The second reason was this : that these men which
we have in the Detention Camp are all men who are deep in the terrorist movement.
To remove them outside the province does make a difference both to conditions here and
also to their own mentality.’’

There is no suggestion here that they were guilty of communicating
with people outside or of hatching conspiracies inside the detention camp
and making it available for people outside. No such charge has been made,
and I believe Sir Harry Haig, when he said this, was making a mistake or
rather misunderstanding what was. said about the terrorist prisoners in
Bengal and not the detenus, for I ind this passage in the report of the
Administration of Bengal. They say : .

‘“ The increase in the number of terrorist conviets was also marked, and these
prisoners werc exceedingly troublesome and proved a source of great anxicty to Jail
Superintendents. They consistently attempt to undermine discipline and to hold un-
authorized communications with outside sympathisers, and they frequently threatened
the jail staff with violence. Three terrorist prisoners actually succeeded in escaping
from Midnapore Central Jail. One was recaptured during the year, and the other
two in 1033. Tt was to free the jails of the provirce from the disturbing presence
of these undesirables that deportation to the Andamans was decided upon by the
Government of India, and during the year 58 such terrorist convicts were despatched
from Eengal to Port Blair.”’

I say, therefore, that there is no justification for Sir Harry Haig to
make the assertion that these detenus were communicating with outsiders.
If that portion of the argument goes out, then what remains of the argu-
ment for extending the operation of this Act? I do not find any. So
far as the question of congestion is concerned, T do not find any argument.
So far as the communication with outsiders is concermed and -which the
Government wanted -to prevent, it was never in existence so far as this

L265LAD ) ‘ )
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class of detenus are concerned. Under these circumstances, I oppose this
Bill.

Then, Sir, there is another question, namely, to make this Act a per-
manent one. Why should that be done ? The Government of Bengal has
thought fit to make the Criminal Law Amendment Act of 1930 a perma-
nent feature of the Statute-book of Bengal, but that does not apply in the
present case. The Honourable Sir Harry Haig stated that if you make
a Statute terminable with a particular period, the terrorists would await
for that period and wage war again. He also said that, that was the
lesson the Government had learnt from the history of the terrorist revolu-
tion from 1905 downwards. Sir, if one reads the history of the terrorist
revolution in Bengal, 1 do not think he will come to this conclusion. He
laid great stress on the fact that the 1925 Act was repeated in the year
1930, and, thereafter, there was a great recrudescence of outrages in
Bengal. The history of the terrorist outrages in Bengal is very succinetly
stated in the report on the Police Administration in the Bengal Presidency
for the year 1931. There it is said :

‘¢ The total number of persons interned under the 1924 Ordinance and the 1925
Bengal Criminal Law Amendment Act was 187.’’

And the number of persons who are now under detention is over
2,000. Therefore, it is sought to be proved that by the release of these
187 detenus, there was a recrudescence of the terrorjst activities in Bengal.
It goes on :

¢ All these persons and those made State prisoners under Regulation IIT of 1818
were released by the end of January, 1929, the majority being released in 1928. Tn
1929, terrorist outrages increased, four being committed, of which the murder of a
police officer in Barisal and a dacoity in the Rajshahi district were the most
important.’’

This Act was, if I remember aright, agreed to be repealed by the
Government of Bengal by a speech made by Sir Stanley Jackson in the
Bengal Council in March, 1930. At the same time, he warmed the people
that if any recrudescence of terrorist activity took place, he would at once
get the Government of India’s permission to promulgate another Aet..:s Sir,
everybody knew at that time that the Aect of 1925 was given up at the
pressure of the Home Government (the Labour Government) which was
in office at that time.

‘The Honourable 8ir Henry Craik : What date was this ¢

Mr. 8. C. 8en : It was March, 1930. And the police did not wait
for a long time before they could make out a case for the re-promulga-
tion of this Statute, for, if I remember aright, by the 15th April,
56 houses in Calcutta were searched by the police and some more houses
were searched in the Mufassil including Rajshahi. But the next day
was a.very fortunate day for the police, because, on the day after that,
the Chittagong armoury raid case was found to have been committed.

The Honourable 8ir Nripendra 8ircar : As my Honourable friend is
wrong about all his dates and in most particulars, I do not want to in-
terrupt him now. : ' .

Mr. 8. C. 8en : May I know in what fespeet I am wrong ?

The Honourable 8ir Nripendra Sircar : You said that 56 house
seurches took place in March and the Chittagong armoury raid took place

3



THE BENGAL CRIMINAL LAW AMENDMENT SUPPLEMENTARY (EXTENDING ) BILL, 1063

the next day. That is not the case. The Chittagong raid took plaee on
the 18th April, 1930.

Mr. 8. C. Sen : I am simply stating the facts, and the Honourable
Member has not understood me. After that day, that is to say, 15 days
thereafter, about the 15th of April, house searches were made in Cal-
cutta. I was not wrong about my date, and two days thereafter the
Chittagong outrage took place, and the day after that the Ordinance
was passed. So, I have no quarrel about that matter. But what I wish
to emphasise is that 187 prisoners were released in 1929. That is what
I have shown from the Bengal report, that on the 18th or 19th of April,
barely a month after, these people should have made up their mind and
made all sorts of arrangements about the raiding of the armoury in
Chittagong is something novel. If these men are capable of doing
that......

The Honourable Sir Henry Craik : I am sorry to interrupt the
Honourable Member, but he is really wrong about his facts. The majo-
rity of the detenus were released about the end of 1928, more than a year
before the Chittagong outrage took place.

Mr. S. C. 8en : That is what I am saying.

The Honourable 8ir Henry Craik : My Ilonourable friend said dis-
tinetly, and this the House was asked to believe, that these detenus, less
than a month after their release, had been able to plan the Chittagong
outrage.

Mr. 8. C. Sen : My point is that it is over a year between their
release and the Chittagong outrage although the Act of 1925 was not
repealed more than a month ago, and, therefore, this point is against the
argument adduced by Sir Harry Haig in this House that so long as the
Act remained in force, these people could not do anything, but after
the Act was over, they took steps. Therefore, the contention that be-
cause they were released in 1928, and were hatching this plot from time
onward is not relevant. The date of the repeal of the Act is the only
point to be considered. That is what I say. If these few men could make
arrangement for the raiding of the armoury in Chittagong where there is
a great military force, I should think that Government, instead of im-
prisoning them, should have taken them into the army (Laughter) and
given them suitable posts.

The Honourable 8ir Nripendra 8ircar : I wish my Honourable friend
knew even some of the facts of the Chittagong case.

Mr. 8. C. Sen : These are the facts taken from the publications of
Government. I need not go any further.

. The Honourable 8ir Nripendra 8ircar : T have also got the publica-
tions of Government. My friend knows littie about the matter.

Mr. 8. C. Sen : The administration reports are here and the dates
a;e also mentioned, and I am trying to draw my own conclusions from
them. )

The Honourable 8ir Henry Craik : They are wrong conclusions.

Mr. 8. C. 8en : That may be according to you ; but, to my reading,
that is the position. Therefore, the mere non-existence of that Act of
1925 did not conduce to the terrorist outrage at Chittageng—that is my
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contention. Moreover, I will tell you one thing. My idea is, and that is
-confirmed by a very high official in the Government of Bengal, Special
Department, and his opinion was that the recruitment of the terrorist
outrage was planned, not after the repeal of the Act, but after the rioting
which took place in Dacca by the end of 1929. That was the idea of
that high official of Bengal, the idea is not mine. He is supposed to
know more about the state of Bengal and about terrorists than any other
person here.

An Honourable Member : Who is that high official ¢
Mr. 8. C. 8en : I shall be excused for not mentioning his name.

The Honourable 8ir Nripendra 8ircar : Possibly some imaginary
person.

Mr. S. C. 8en : Of course everything that we on this side say is
imaginary, and everything that the Government say is gospel truth. We
are expected to take them as true facts.

The Honourable Sir Nripendra 8ircar : We cannot test those state-
ments. If conversation was private, it was not meant for public use.

Mr. 8. C. Sen : Not only that, how did the Government treat that
Tiot in 1929. It was with the concurrence, that is the contention, of offi-
cials in Dacea at that time that this outrage took place. Even the guns
from the hands of the local Hindu bhadraloks were taken away lest they,
by firing, enraged the Muslim mob. That was the suggestion made, not
by the officers themselves, but by the Committee of Inquiry which sat
there.

Mr. 8. C. Mitra : Is that the reason for not disclosing the names of
the members of the Committee ? The Honourable the Law Member has
secret knowledge of these things. Let him be fair.

Mr. 8. C. Sen : I do not know what he will do, because I am not in
his confidence.

Then, not after the Chittagong outrage, but after the murder of
Ahsanullah, in Chittagong, there was a great depredation of property by
the police officers. A report was made after an inquiry which was held by
Mr. Nelson, the Divisional Commissioner, but that report has not seen the
light of day. These and other things are the causes for the recrudescence
of terrorist outrages in 1930, in Bengal, and this gentleman also told
me that some of the Muslim youths were guilty of attempted terrorist
outrages, but that was suppressed, because the Government would not
allow a Muslim name to be dragged into the controversy, lest they find
that the fine which they were inflicting on the Hindu bhadralok class
should be questioned. Sir, I take this opportunity of expressing my regret
for informing the House the other day about the Rowlatt Aet. I told
the Honourable the Home Member the other day that the Enquiry Officers
were a High Court Judge and another gentleman. I now find that that
was not so. They are one or more investigating authorities for the pur-
pose and every investigating authority shall be appointed by order in
writing and shall consist of three persons, of whom two shall be persons
having held judicial office not inferior to that of a District and Sessions
Judge, and one shall be a person mnot in the service of the Crown in
India. I made a mistake in telling the Home Member that it was one of
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the High Court Judges. 1 may, however, tell him one thing that although
this Act was on the Statute-book for three years, it was not applied.

The Honourable 8ir Henry Craik : Which Act § The Rowlatt Act ¢

Mr. 8. C. 8en : Yes. The report on the Police Administration in the
Bengal Presidency for 1931 states :

*¢ In 1925, a fresh series of terrorist outrages began. The Defence of India Act
had expired six months after the end of the Great War and although as a result of
the Sedition Committee’s report, the Rowlatt Bill, after slight modifications, became
law as the Revolutionary and Anarchical Crimes Act, 1919, this Act, was xever
brought into force, and was repealed with other so-called repressing laws in 1921.°’

That shows that so long as that Act was in force, and when there
was an Enquiry Committee in which the accused was entitled to be pre-
sent, the Government had not the courage to put forward their cases
before such a Committee lest the result should prove the contention of
the public that the so-called evidence upon which people are arrested
and kept in detention are imaginary and untruthful. The Government
feared that the castle which they built in the air upon false evidence
should burst. The next Act which was passed in 1925 did not comain
these provisions and enquiry officers, and -we know why they were not
there. Under these circumstances, I oppose the Bill.

Mr 8. C. Mitra (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : Sir, Government in their wisdom have rejected the
amendment moved by my Honourable friend, Mr. Patil, not to make this
obnoxious Bill a permanent measure on the Statute-book of this country.
Now, it is therefore the duty of the Opposition to throw out a measure
like this, because I shall presently show that whatever mlght have been
the urgency and necessity of getting the Bill ggssed into law in Bengal —
the Bengal Criminal Law Amendment Act of 1934—there is no necessity
of giving an extension to the rigorous provision of transportation of
political suspeets to other Provinces. As I was listening to the arguments
of the Honourable the Law Member on this subject, I found that he made
it clear that many of the speeches were not relevant, and he said :

‘¢ The main point was whether the suspects can be detained in jail outside Bengal.
Then the other argument was, for instance the consideration that the detenu loses his
liberty, that he loses the company of friends, that in some ecases prompt medical
attention is not given and similar complaints. I say in all humility thai these are
irrelevant considerations because they may as well happen in jails inside Bengal as
outside it.”’

With great respect for the logic and arguments of my Honourable
friend, the Law Member, I say that I join issue with him on each of
those grounds. Tt is not a fact that the internment of a detenu in Bengal
is the same so far as rigour of life and conditions of his health, his food,
his interview and all these various items are ccncerned. if he is externed
outside Bengal. That is the main point on which we differ and on which
we argue that this provision for externing the Bengal detenus should
not be accepted by the House. Instead of giving facts which the Honour-
able the Law Member will consider as imaginary, I shall take some of
these points and show how they really prove a great hardship on the
friends and relatives of the detenus. Just now I should like to read
a few letters that T have received in the course of the last 10 or 15 days
from the relatives of the detenus as regards interviews. Some of my
friends, partieularly my friend, Mr. Chatarji, waxed eloguent over the
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comforts of these detenus and said they do not suffer in any way and
that they are getting all conveniences in jail.” If I have time, I shall deal
in detail with the points that he has raised ; but from the graphie des-
cription that he gave, it seemed to me as if he is tempted to be inside the
jail as a detenu rather than be an official Member of the Legislative
Assembly. '

Mr. J. M. Chatarji (Bengal : Nominated Official) : Sir, I never said
that I was tempted to be inside a detention camp
instead of being an official.

Mr. 8. C. Mitra : The description given by him was so tempting,—
that they are getting all sorts of food, they are getting books and all
other comforts,—that if the nominated Members could have an addi-
tional luxury of getting Rs. 20 a day, as they get here, they should per-
haps prefer to be inside these jails. I shall be the last man to grudge
my Honourable friend, Mr. Chatarji, if, in consideration of his services,
he is made permanent as a Magistrate in Bengal, but I shall deal with
his points later on. But at present I shall deal with these interviews.
I say, it is no concession, it is no favour to these detenus to permit them
to have interviews with their relations. I made it elear before the House,
and Government also admitted it, that they are only suspects and there
are at least some, may be a small percentage of five or ten, who may not
be even guilty of any of the charges which are laid at their door. - But
I should like to know from the new Home Member why these interviews,
which are always allowed in the presence of police officials under very
strict conditions that these golice officials may like to suggest, why even
in those conditions the interviews are repeatedly refused. I do mnot
speak on mere imaginary facts. I was myself an applicant to sec my
own nephew. Not once or twice, but several times I have applied myself,
and the father of the boy, my own brother, applied for interviews ; but
they have been repeatedly refused without being given any reasons. We
said we were ready to abide by any conditions. The interviews are held
in the presence of police officials ; they can at any moment stop the
interview if they think there is any eonversation going on which is ob-
jectionable from any standpoint. The detenu iy kept a few feet apart
and he may be kept behind some iron bars. Yet why did Government
take it into their head to interdict these interviews ?

‘Then, as regards these communications, 8ir, the Honourable the Law
Member is absent just now, but I think it was he who raised this question
that it does not make any difference when a ‘nian is sent out of the Pro-
vince. T say that, as regards these communications, they suffer very
much, and it is a standing grievance of all the relations and friends that
they never receive regular correspondence about the health of these poor
people. With your permission, Sir, I should like to place some of the
letters that T have received about these communications. - For the last
one month and a half, so far as I undefstand, ‘all communications and
letters between these detenus and their friehds -and relations have been-.
stopped. o C a i :

The Honourable 8ir Henry Craik : Where ?

Mr. 8. C. Mitra : At the Deoli Detention Camp. I will read some -
of these letters, and I shall be glad if the Honourable the Home Member *

lf. M.
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is in a position to say whether they are on hunger strike or whether there ®
is a general order interdicting all ‘correspondence with these detenus.

Here is one letter :

¢« My second son, Narendra Nath Das, is a detenu in Deoli. eamp. The .lnst ,
letter I received from him is dated 28th May, 1934. Since then I have not 'recewed
any news about him. T sent various letters and wires to the said detenu for mfoynm-
tion but got mo reply from him. I have also written to the Commandant, Deoli, on
11th June, 1934, and 15th July, 1934, but he did not care to reply to any queries.
T have also sent petitions to the Deputy Inspector General of Police, I. B, _Calcu?ta,
for information on the lst July, 1934, and again on 18th July, 1934, for an interview
with the said .detemu, but I have not been favoured with a reply as yet. Again I
applied to the Seeretary of the Government of Bengal, Political Departmen.t, for
asking the Commandant, Deoli, to supply me with information by wire as to the
health of this @etenu ; but unfortunmately I failed to secure any information on the
subject. So I pray that you will be pleased to help me with information as to his
long silence and of the present state of health of the said detenu concerned by any
means you may choose, and thus relieve his poor parents of the anxiety for their
unfortunate son.

I have the honour to be, ete.,
Charu Chandra Das, Mukhtear,
Diamend Harbour Criminal Court,
District 24-Pergannas.
Dated 21st July, 1434,

Here is another letter. This is written by a lady, named Probhabati
Devi. Her address is 21-1-1 Sreemohan Lane, Kalighat, Calcutta, and the
letter is dated 21st July last. I give the substance of it :

‘¢ My yvounger brother, Rabindra Nath Ray Chaudhury, is a detenu for the last
eight or nine months at Deoli. If there is no strike or special disturbance, T get
letters from him regularly, but whenever there is a strike correspondence is stopped.
T got his last letter on the 18th June last, and after that date we -are receiving no
letters. Apart from us there are several other detenus whose parents or near relations
have got no letters from their relatives. They are anxious and came to us to inquire
if we have received any letter from Rabi. They are very much frightened that some
of the mothers of these detenus are becoming blind by weeping. Our apprchensions
are that duc to reduction of the daily allowance of these detenus or for reducing
the expenses of letter writing, there must have been some strike. There is no way of
getting any information by any means. Many have sent two or three telegrams but
have received no reply. Will you kindiy move in this matter ¥ *’ )

1 place these letters for the perusal of the Honourable the Home
Member, and I hope he will give some reply as to why all correspondence
has been stopped with these detenus for the last one month and a half ; and
I can personally say that T have also received no reply or letter from.
my own nephew for the same period. There must be something going
on there, -and it is the settled policy of this Government, whenever there
is any trouble in the shape of hunger strike or anything else, that they
take credit in suppressing all facts and figures in these matters. My

~Hom'nu:able Iriend, Mr. Chatarji, or the Law . Member, gitting -here,
may think that these detenus are in Paradise and there is nothinug to be
desired in these detention camps. But I should like to point out even
from these simple matters that the relations of thése poor detenus ecannot
get even a letter or even a reply to their pre-paid telegrams simply
‘saying that the detenus are keeping good health. They have vaid the
requisite money and the only information they want. is about their:
health. And. in all these matters, there is so much of miserliness on
the part of Government that they will not satisfy the anxieties of these
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relations. If anybody has done anything wrong, it is certainly not the
relations of these detenus who are sent away from their homes.

Sir, I have spoken about these interviews. I want some cptegoncal
reply from the Home Member as to whether they consider it an act
of great grace that the relatives of these detenus should be refused
these interviews under police surveillance and under any conditions,
without any reasons whatsoever being given. I shall deal with the other
little points that will be apparent to the Honourable Members of this
House. My friend, Mr. Morgan, may prefer the Deoli climate to
Bengal climate. But, as I have said, to a Bengali his own climate is
certainly more congenial to his health than the desert climate of Ajmere.
If the European Members prefer to be in a dry climate. let them have
it ; but 'we like to have a specific answer to the question why, in a vast
country like Bengal, they cannot have some segregated vlace, in a hill
station or in some quiet part of the country, where these detenus can
be as much segregated as in Deoli. It is no use saying in a round-about
way that they do not suffer in any way. The burden lies heavily on
(overnment to show, if their police and jail officials have to keep them
out of harm by communicating with the outside public, why cannot they
find some place in'Bengal itself, which would be as much convenient
to them as Deoli, so far as communication with the outside world is
concerned. It is all beating about the bush not giving any straight
answer to these questitons, but simply saying that they do not suffer
very much. I appeal to you, Sir, that it requires imagination really
to feel the position of these poor fellows. Almest every day we pass
these five or six hours in this Chamber : but once a rule is made that no
one will be permitted to go out of the Chamber during these six hours,
how these Honourable gentlemen will feel it ? I say, it may not be ne-
cessary at all to go out of the Chamber in these six hours, but if there
is a rule or regulation that Members will not be permitted to go out,
how will it tell upon the nerves of these Members ¥ It requires imagi-
nation, which the bureaucracy proverbially lacks, to feel for these men
who suffer—not for days or weeks, but for months and months, and
some for years and years, in a distant land, for no offence which ean be
proved in any way before a competent Court of law. We were talking
of tested and untested and fabricated steel, but here it is mostly fabri-
cated evidence that is used in all these cases. (Opposition Laughter.)
The Honourable the Home Member ‘was giving this House some idea
about the charges that are framed against these detenus. I can speak
of these incidents with first hand knowledge. I shall give some details,
so that the House may realise what these charges are ................

Mr. President (The Honourable Sir Shanmukham Chetty) : Will the
Honourable Member take some time

‘Mr. 8. C. Mitra : Yes, Sir.

‘Mr. President (The Honourable Sir Shanmukham Chetty) : The
House now stands adjomrned till 2-30 p.M.

~ The Assembly then adjemrned for Lunch till Half Past Two of
the Clock.
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The Assembly re-assembled after Lunech at Half Past Two of the
Clock, Mr. President (The Honourable- Sir Shanmukham Chetty) in the
Chair.

Mr. 8. C. Mitra : Mr. President, when the House rose for Lunch,
I was giving my personal experience to the House about some of these
affairs about which the Honourable the Home Member also spoke from
first hand knowledge. I should like to give the House a definite idea as
to how these charges are levelled against these detenus. The Honourable
the Home Member made an impression that these prisoners were only
deprived of a public trial, but otherwise they got all chances to know
what the charges against them were, and that they were also given an
opportunity to clear themselves of the charges to the Government. Sir,
I will tell the House what were the charges against me in 1924, and I hope
the Mouse will judge for itself how a man can meet the so-called charges
levelled against him. It is contemplated in the Regulation itself that the
detenu must be made acquainted with the nature of the charges. Now,
the first charge against me was that I was a member of a revolutionarv
party. Sir, T ask the House, how can anybody meet that charge ? 1
was not allowed to represent my case before any Tribunal, but [ was
allowed opportunities to make a statement, and all that I could say
was that I was not a member of any revolutionary party. Then, the
second charge was that 1 was an associate of Mr. Subhash Chandra Bose,
a man who is loved and respected throughout India, Professor J. C.
Ghosh, a very much respected patriot of Bengal, Mr. Anil Baran Roy,
who is also held in very great esteem throughout Bengal, and one, two
or others who were mentioned on that occasion whose names I don’t
remember just at the moment—but I ask the House, how a gentleman
eould possibly refute a charge like this.

Then, Sir, the third charge against me was that I was a party in the
siaugeling of arms between two dates, say, 31st January, 1922 and 31st
July, 1924, and no details, no date or any description, or where, or how
or when exactly the arms were smuggled, were mentioned in the charge.
It was a perfectly vague and indefinite charge. I challenge the Honour-
able the Home Member to say if it is any charge at all, or I appeal also
to the Honourable the Law Member to say, with all his vast experience
of law, whether these vague things can either be considered as charges
according to any jurisprudence in any part of the civilized world. Now,
Government come forward and say that the detenus are madc acquainted
with the charges and they are given every chance to refute those charges.
I find there is only one Honourable Member in the European Group
whom 1 expect to take an impartial view.....

An Honourable Member : No, there are two Members.

Mr. 8. C. Mitra : Yes, there are two Members,—I stand ecorrect-
ed.—T expect them to judge these matters from the high traditions that
the British nation possesses of ideas of liberty and justice. Are these the
charges which gentlemen, suspected of political erimes, are expected to:
meet ? 1 challenge the Honourable the Home Member to say whether
what T say is not correct. Let him go through the old records. Sir, I
know that subsequently one of the highest officials, the Deputy Inspector
General of Police, the late lamented Mr. Lowman, who was a great friend
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of mine, told me that our confinement was merely precautionary and that
they knew that we were leaders of thought in Bengal, but the apprehen-
sion of the Government was that, after the failure of the non-co—operatlon
movement, there might be a recrudescence of revolutionary crime, and
that was why they put us all under restraint ! This was the admxssion
made by one of the highest police officials ; but yet responsibie Members
get up and speak with such an innocent au' as if they resort to these
methods only in the case of confirmed terrorists and they are afraid of
public trials on the ground that some of the witnesses might be tampered
with or there mlght be risk to their lives, and so forth. Sir, it is well-
known that in Bengal, by legislation, they have provided for Special
Tribunals, where the witnesses may be examined in cameru, if necessary.
All this procedure has now been arranged, and, in spite of all that, it is
still pleaded that there is no way to bring home the charges against all
these hundreds of young men who are now under restraint and rot in
jails for years and years together.

The Honourable Sir Harry Haig was pleased to give the other day a
description of the history of the terrorist legislation in Bengal. He said
that it began from the year 1915. It has been rightly pointed out by
my friend, Rao Bahadur Patil, that the Defence of India Act was a war
measure. It was not peculiar to Bengal or to India, but it was introduced
in all the countries that were engaged in the Great War. England was
not cxcluded. There they had the famous Defence of the Realm Act,
which was a war measure, but it ceased within six months after the con-
clusion of the War. Sir, I say, it is not correct to say that these repres-
sive measures were first enacted in the year 1915, When in 1920 the
non-co-operation movement was taken up by the people of this country,
there was no terrorist or revolutionary crime for a long period, but when
it was observed that the non-co-operation movement was failing to achieve
its desired object of securing Dominion Status or Self-Government by
non-violent means. the police became apprehensive that some of the
ardent youths might resort to serious erimes and so some of the police
emissaries and spies began to report to the higher authorities that there
might be a recrudescence of crime, and, in 1924, all in a hurry Govern-
ment passed the Ordinance. Sir, T was a victim of that Ordinance, and,
later on, of Regulation ITI. and, still later on. of the Bengal Criminal
Law (Amendment) Act. Government are making much of it. and the
Honourable the Law Member himself said that the Bengal Council passed
this measure by a vast majority in 1932 and so we must follow pubhc
opinion. May T ask, Sir, what happened in 1925 when the first repressive
legislation was introduced in the Bengal Council ? What was the respect
of this great Government for public opinion at that time ? Is it not a
fact that the very introduction of such a measure was refused by the
Bengal Legislative Council which was then properly represented by the
natlmmlmts and Congressmen of Bengal ! You are very mpectful of
public cp,lmon today and quote that you have 80 votes as agaimst 20 !
I shall give you the names of these Members. But may | ask you, at
the very -inception of these repressive measures had you public opinion

on your side ? That is by the way. Then, for three or four years,
several hundreds of young men were clapped into jail and Goverpment
had their own way. A few years after, they found that it was all
nseless and unnecessary. So far as 1 could see, I know the Chittageng
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case is not in a link with other terrorist acts. It is a sporadic action. T
think my Honourable friend, Mr. Sen, made a mistake in saying that it
was an after-effect of the Dacca communal riot case. That is not corre-t,
but the analysis of the situation as given by him is. perfectly all right,
because we know from responsible officials, both in the Government and
in the police, that soon after the communal riot at Daeca, when Govern-
ment went out of their way to support one community against another
giving the go by to their sense of impartiality.....

Mr. K. C. Neogy (Daceca Division : Non-Muhammadan Rural) :
The riot itself was organised under official auspices.

Mr. 8. C. Mitra : My Honourable friend, Mr. Neogy, who always
correctly analyses these affairs and who knows the genesis of the Dacca
trouble much more than I do, says ecorrectly that they were initiated
under the Government auspices. But these are past affairs. In this
very House I challenged the predecessor of the Home Member to publish
Mr. Nelson’s report, and whether it was not a fact that that Honourable
gentleman came to the definite conclusion that there was evidence to show
that there were police officials who instigated some of those crimes, and
he recommended that Government should, without standing on their false
prestige, compensate the poor sufferers. These are the reasons—the con-
duet of the officials, not only of the lower strata, the mercenaries, but
the bigh officers of Government putting one comimunity against another,
that has given rise to these troubles. Of cowrse, it is only one aspect of
the thing. I admit there are economic causes. I admit that when young
men find no outlet, no prospects in life after their education, and when
they find that they cannot keep their body and soul together even after
putting themselves to the hardest labour—in that eondition it is nnt un-
likely that they really do mot know what is in the best interest of their
country. I say that legislations like this will not help the Government
to cure India and the Indian ycuths of thejr patriotism. Even the
Honourable the Law Member was’ repeating several times that the Bengal
Council had, by 80 votes against 20, passed the present measure and that
we should not bother ourselves with the Supplementary Aet at all. Now,
turning to the list of Members who voted for and against the .measure,
I find that the total number who opposed was not 20, but 16, and among
the opponents you will find names like those of Babu Jatindra Nath
Basu, Mr. Narendra Kumar Basu, Mr. §yama Prasad Mookerjee, Mr.
Shanti Shekhareswar Roy, Mr. S. M. Bosq, Maulvi Abdus Samad, Maulvi
Syed Majid Baksh, Maulvi Abdul Hamid Shah, Dr. Naresh Chandra
Sen-Gupta, ete.

Mr. B. Dag (Orissa Division : Non-Muhammadan) : All . Liberals
and. not Congressmen.

Mr. 8. C. Mitra : These are important men whose names are known
to the villagers even in Bengal. In speaking on the measure before the
Bengal Council, Mr. Shanti Shekhareswar Roy said :

“¢¢ 8ir this position is not to be judgéd by the voting in this House, because it is
wellknown that Jong ago the domimant party in this comntry, whose position in..the
estimation of my countrymen is not ehallenged in any quarter, bas left this 1fouse.’’

‘' The less said about those who voted for the Bill is the better. I
remember in this connection a saying of Herr Hitler in his bock on ‘‘ My
Struggle . He says :

‘¢ Just ac a hundred fools do not make a wise man, a heroic decision is not likely
to come from a hundred cowards.’’
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It is not always the number that counts. I shall be very glad to be
in opposition with a minority in the company of leaders like Sir Abdur
Rabim, Mr. K. C. Neogy, Diwan Bahadur Ramaswami Mudaliar and
others rather than be in a majority with gentlemen like Mr. Yamin Khan,
Captain Chaudhri Lal Chand and a host of others. (Laughter.) Here I.
should like to clear one point. It has been said by the Honourable the
HHome Member in this conmection and also in other connections that we
make exaggerated and inaccurate statements. Particularly he- referred
to my speech on the 19th March. I do not like to take the time of the
House at this stage to refute those charges. I think I shall get enough
opportunity to dilate on this point on other occasions. But there is
one question which I should like to refer to, and that is, about a rape
committed on a woman (Mr. K. C. Neogy : ‘“ By whom %’’) I shall
read out the whole of the paragraph :

¢¢ A few significant cases will give some idea about the serious situation.

During the small hours of the night of the 25th January, 1934, a number of
Garhwali soldiers surrounded the house of Sj. Murari Mohan Sasmal of Jukhia in
P. S. Blagwanpur in the Contai sub-division, and one of the soldiers comumitted rape
on the wife of 8j. Bhupan Chandra Sasmal, the elder brother of Murari Babu. Both
the brothers were absent from home and the meighbours were prevented by soldiers
and policemen from coming to the rescue of the unfortunate woman.’’

The reply was :

‘¢ The case has already been mentioned above. A judicial enquiry was held and
the complaint found to be false and a prosecution for false evidence was instituted
against Murari Mohan 8asmal.’’

And the whole House was convinced that it must certainly be a false
case ! As a matter of fact, Mr. Burrows, Commissioner, when the whole
case was sub judice, did not hesitate to make a speech commenting on this
very case. Does the House know that there was a case instituted against
this Murari Mohan Sasmal for having made a false charge, and what
was the result ? He was acquitted.

The Honourable 8ir Henry Craik : What does that prove ¢

Mr. K. C. Neogy : It speaks for itself. The Honourable Member’s
predecessor laid a great deal of stress on that case.

Mr. 8. C. Mitra : A man was charged for bringing in a false case,
and. with all the resources of Government, they were unable to book that
man under that charge and he was acquitted. What is the result ? Any
man having ecommon sense will draw his own inference. There are diffi-
culties for non-officials to prove these cases. In the allegations which I
wanted to be enquired into I said there were Magistrates who accom-
oanied some of these parties, and how difficult it was in this unfortunate
ifand where there is no separation of judieial from executive funections
for the poor people to bring home their charges against offieials. On
another occasion, speaking of the British sense of justice in olden days,
I was referring to the case in which Liord Curzon. though he found that
a Court of law acquitted certain soldiers for some misbehaviour against a
woman. yet took up the case and instituted a departmental inquiry and
punished the whole battalion. That was the time when really British
statesmanship made an impression in this country. Now, Government
are more anxious to cripple the powers of the High Court and the only
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bulwark of British administration in India. The relief of the people ise
that the British people may fail in everything, but they will never lose
sight of their sense of justice. Now, they are undermining that founda-
uon. You are taking away the foundation of the British Government,
and every time you encroach upon the rights of the judiciary, you are
responsible for creating the terrorism in this country. I do not like to
refer to the speech of my friend, Mr. Chatarji. I know he had not the
freedom to speak like an elected Member like myself, but I would like to
remind him that, when they give a version, they should not mislead the
House. Has he forgotten the case of the police murdering Santosh
Kumar Mitra and other Barisal detenus in the Hijli detention camp ?
The position in these camps is not so comfortable as he thinks to be in his
leisure time sitting on those back Benches. What are the reasons for the
police shooting these unarmed detenus in detention camps ? I pray that
the new Home Member will take care himself to go into some of the
charges, and, like his predecessor, Sir Harry Haig, who was telling this
House that he personally inquired into the minutest detail, may I appeal
to him to depute the Honourable the Law Member, who hails from
Bengal and who is the pride of my race, and some other officials and non-
officials to visit the detenu camps and make a report to the Honourable
the Home Member ? I know he will not be permitted, however exalted
ne may be in the estimation of the Government and whatever he may reply
10 my speeches. I wish the Honourable the Home Member had not
alluded to the rule now obtaining in Germany and Austria approvingly
last time. '

The Honourable Sir Henry Craik : Not approvingly.

Mr. S. C. Mitra : Every student of politics knows that they may be
successful for a short time, but it is bound to have its reactions and they
shall have to reckon for the coming day. We appreciate British charac-
ter. I hope they will not be swept off their feet by these temporary
sucecesses in other countries. He was also speaking of Dillinger, Public
Enemy No. 1 in America and the conduct of the police there. I think
even in the civilised world this sort of thing is never approved. 1 can
say boldly that if they are considered as Public Enemy No. 1, the thought-
iessness and the unstatesmanlike actions of the bureaucracy, instead of
putting an end to terrorism, will foster terrorism in India. They will be
considered as Public Enemy No. 2 by the future generations. It is to
the interest of both Indians and Britishers to see that terrorism is put an
end to, but, as I have said, this legislation will not help. Sir, I oppose
the passing of this Bill.

Mr. B. R. Puri (West Punjab : Non-Muhammadan) : Any adverse
comment upon a measure of this nature is liable to be taken amiss as pro-
moting or encouraging the terrorist propaganda. It is hardly necessary
for me to say that so far as ‘‘ terrorism '’ is concerned, there is no dif-
ference of opinion between the two sections of the House that this move-
ment ought to be really stopped. The disagreement occurs only when we
come to consider the propriety of remedies recommended by the Gevern-
ment to eradicate the evil.

Se far as the merits of the case are concerned, I have got very little
to say which has not already been said in one form or another. That I
would frankly admit, but none the less I am addressing this Honourable
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" House for the sole reason that I want my protest againet a measure of
“"this kind to be put on record. : .

I trust it will be considered a pertinent question if I were to ask with
all respect the Honourable the Home Member if the Government have by
this time arrived at any final conclusion as to what are really the grounds
upon which the operation of this Act is being sought to be extended. I
have had an opportunity to go through the reports of the debates from
the very beginning, and I have been struck with one feature of the debate,
i.e., the statement of the Government made from time to time as to the
reasons and the causes which have necessitated this measure. We have
been told that the measure is necessary because of the lack of accommo-
dation in the Bengal jails. This was seriously put forward as an argument
at one time. At another time, we were told that the lack of control in the
jail administration in Bengal was responsible for this. It is urged that the
movements of the detenus in Bengal jails eannot be properly controlled
and checked and that they resort to devices by which they manage to send
out communications and they are constantly in touch with anarchists
outside, that things are smuggled in and smuggled out, that communica-
tions go on between those who are detained inside and their friends and
associates outside. THis was at one time seriously put forward as the rea-
son for the Government asking the House to permit these undesirables to
be banished from their own Province to be lodged in distant jails scattered
all over the country. Sir, there is yet a third reason, the authorship of
which, I find, is to be attributed not to the Government, but to a semi-
Government agency, I am referring to my Honourable friend, Mr. Sarma,
who informed the House that the real reason at the bottom of this pro-
posed legislation is that the Bengali youth is a very sentimental individual,
that he always has a great love for his motherland, and that when he is
transported from his own Province to distant places, he frets and [umes
and his life becomes miserable : #nd, therefore, said Mr. Sarma, it serves
as an additional penalty and that the measure was necessary to achieve
that end. Now, may I very respectfully ask, which of these is the true
reason which has led the Government to ask this House to extend the opera-
tion of this measure from Bengal to other Provinces in the country? Is
it the first, is it the second. is it the third, or is it all three ? Surely, by
now, the Government must have made up their mind on this point. If they
were to indicate their mind, we would be in a better position to deal with
the case, but we cannot do that if the Government constantly keep chang-
ing from one ground to another, and thus confuse the real issue.

Sir, the 1930 Act was not the first Act of its kind : I understand

35 u that, that was preceded by another Act, namely, the Act

- M of 1925. T have not had the opportunity of going

through the provisions of that Act, but T am told bv those who have read

it that the provisions of the 1925 Act were substantially the same as the
provisions of the later Act of 1930.

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) vacated the Chair, whick was then occupied by Mr. Deputy
President (Mr. Abdul Matin Chaudhury).]

Now, if that is correct, it is obvious that it had taken the Bengal
Gov.ernmen.t seven years to discover the necessity and the desirability of
having their Act extended to other Provinces. It reminds me, Sir, of
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the case of a man who went up to a Magistrate presiding in a Court and
with folded hands said : ‘¢ Sir, I have got a complaint. Such and such
a man has called me a  rhinoceros’. I have been very seriously
defamed, my character has been damaged, and I want to lodge this com-
plaint . The Magistrate turned round and said : ‘‘ Now, when did
that man tell you you were a rhinoceros ’’. He replied : ‘‘ He said it
four years ago’’. ‘‘ Four years ago ?’’, said the Magistrate—'‘ and
you come with your complaint today ?’’ He replied : ‘¢ Sir, the reason
is that I saw a rhinoceros only yesterday.”’” (Laughter.) Now, it seems
to me that the Bengal Government should have diseovered this the
moment they started their repressive programme ; [ am advisedly using the
word ‘‘ repressive ’, T will presently come to the Honourable the Law
Member’s speech, I know he has got a strong prejudice against any
Henourable Member using this expression (The Honourable Sir Nripendra
Sirear . ‘“ T have none ’’), but in the Honourable Member’s speech I find
it is so recorded ; anyhow, I will come to that. Now, Sir, that being
the case, if the grievance of the Bengal Government was genuine, I main-
tain that we should have had some indieation of their difficulties much
earlier and much longer, before they actually came and knocked at the
door of this House.

I was referring to the speech of the Honourable the Law Member
and I must congratulate him on a very able address which he made
before this House—at the same time I am afraid I am not quite in agree-
ment with some of his views on certain matters ; I know I am at a
disadvantage, as 1 am opposed by an eminent lawyer of the Law Mem-
ber’s position. Before taking up the law points, however, I wish to
deal with a matter raised in the Honourable the Law Member’s speech
which I find contains a very unfair and gratuitous attack on the Congress,
I would invite your attention, Sir, to a passage in his speech at page 568
of the Report of the Legislative Assembly, dated the 24th July, 1934.
The Honourable Sir Nripendra Sircar said, in the course of his
speech :

‘¢ Then, Sir, in considering the present Act, we need not go into the details of
what cxactly has been done by Bengal Council, what amount of repression is
necessary in the situation which has arisen in Bengal.’’

Then, my friend, Mr. Neogy, interjected ‘‘ and for all time .
Then, Sir Nripendra Sircar goes on :

‘¢ and for what time and in what manner, that has been decided by the Bengal Council
by men who are most competent to decide this matter. I daresay, if my Honourable
friend, Mr. Neogy, had been in the Bengal Counecil,”’

Mark the irony, mark the sarcasm :
‘‘ he would have tried to bring about such a change in their frame of mind that,
by an overwhelming majority, the Bill would have been thrown out. But, as it is,
the Bill has been passed.’’

He is giving this bitter pill to Mr. Neogy to swallow :

‘¢ When a Statute is said to be permanent, of course it is always subject to its
being repezled.’’

That is nothing new. And mark the next sentence :

‘“ And we have been assured that the time is pot very far when some people,
who are not in the Assembly yet, will get every repressive law repealed and that
their permaneney will disappeat within ‘a short time if that assurance is carried out.’”

Now, 8ir, this is an attack upon those who dre not yet in this House.
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The Honourable the Law Member could certainly afford to ridicule
that political organisation, the Congress, which is threatening to come into
.this House and whose open and avowed programme is to repeal every
repressive law. I am quite sure that neither the Honourable the Law,
Member nor his colleagues ave afraid of what the Congress is threatening
to do or rather undo. But, Sir, the test of the pudding lies in its eating.
My answer to that part of the speech of the Honourable the Law
Member is very simple. It must have been noticed by most of the
Honourable Members that the Act, which we passed in the year 1932,
is due to expire on the 5th April, 1935. That up to the first week of
April, 1935, under the old Act of 1932, the Bengal Government have
power to transfer their detenus to any jail they like. May I respectfu%
ask the Government why are they betraying an indecent hurry in
precipitating this measure before the present Assembly ¢ Why ecould
they not wait and face those very gentlemen whom they are trying to
ridicule and belittle ?

The Honourable Sir Nripendra Sircar : May I point out that the
question has already been answered, not by my humble self, but by the
Honourable the Home Member, as to why they could not wait till the
Budget Session or till February for passing this Act. It 1is because
they must make arrangements for the removal of 1,500 men. In any
case, if the law is passed now, it can he repealed next year, by those
who are coming.

Mr. K. C. Neogy : Did we mnot hear from His Excellency the
Viceroy’s Message today that the next Assembly is to meet in January !
Would there not have been sufficient time between January and April
for the passing of such a measure ?

Mr. B. R. Puri: That is exactly what I was going to say that the
new Assembly is to come into being in the very first month of the next
year, and there will be no dearth of time and opportunity for the Gov-
ernment to face the new Assembly with a measure of this kind. Evid-
ently, there is some misgiving and fear in the mind of the Government.
They know that the present Assembly is a docile body ; they know we
have been acecommodating them in the past in every way ; they know that
in the present Assembly they can carry any measure,—good, bad or
indifferent. Why cannot they wait for another few months? Why
cannot they wait and face the new Assembly and then see the fate of their
measure ?

The Honourable Sir Nripendra 8ircar : You may not be there.

Mr. B. R. Puri: I may not be there, but you may not be there
either. Nobody is certain what is going to happen tomorrow. Now,
Sir, this brings me to one or two legal propositions which the Honour-
able the Law Member, in the counrse of his speech, was pleased to lay
down. One was, and lest 1 might do injustice to the Honourable
Member, wherever I will refer to him, I will quote chapter and verse.

The Honourable 8ir Nripendra 8ircar : In my speech there is no
rhyme, but only reason.

Mr. B. R. Puri: Some people’s prose is poetry, and I am quite
willing to concede that in the case of the Law Member. His prose
is warse. 1 do not mean w-o-r-s-e.
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Now, Sir, the Honourable the Law Member, on. page 568, at the
bottom of it, is reperted to. have said :

¢¢ Now, Sir, in considering this Bill T beg of this Iouse to remove from its mind
certain cousiderations whieh, in my’ humble sabmission, are not relevant 2t ull on the
gole issue which is being discussed, wiz.,, whether suspects can be  detained in jails
outside Bengal.”’

Sir, you will be pleased to observe that to the Honourable the Law
Member the only question that is relevant for purpeses of the present
debate is the one which he has stated and which I have just now read
to the House. Everything else connected with this Bill, according to
him, is irrelevant and this he assures us in all humble submission. Sir,
any expression of opinion, coming as it does from a high authority like
the Honourable the Law Member, is entitled to very great respect. But
I venture to think that the view advanced by him is not sound.. In the
case of a lay Member, perhaps it might be excusable, but when such an
expression comes from a Law Member, I think the only ground on which
the Law Member’s attitude can be explained is that probably the
Honourable the Law Member thinks that we are all boobies on this side
of the House and that we know no better, otherwise I cannot possibly
admit that the absurdity of this contention is not fully known to the
Honourable Member. Let me put it in a very crude form. Suppose
the Honourable the Law Member received one morning a sealed book
with a a covering letter saying : * This book contains the provisions of
an ‘Aet which we have passed you are not supposed to open the book.
We merely want you to extend the operation of this Aect in such and
such manner.”” Would the obliging nature of the Honourable the Law
Member permit him to comply with the demand without leoking into
the Bill itself 2 Would he not like to kpow the antecedents of these
people whom they want to be transported ? Why have they been im-
prisoned ? What offence they have comm;tted? On what evidence
has their guilt been proved ? What is the procedure that has been
followed ? These w ould be pertinent and legitimate questions which .
every person or body or Legislature is bound to go into before lending -
any ass1stdnce asked. Before the Bengal Government could ask for.
our co- operatlon we must satisfy our own conscience that they deserve
co-operation, and, in determining that question, all thece considerations
which T have enumerated must be gone into crltlcally each and every
one of them. We are not finding Fault as to why the Bengal Council
Lave passed this Act of theirs. They are welcome to do it. They have
ot the power to pass it and they have done it. We are not finding
fault with them in any way. It is they who want our assistance, an
before we do that, are we not entitled to know that it is a case whxch
deserves our assnstance Let me put it in another homely form. Sappose
a Government official were to'come to you.and say : ‘‘ Here is a man whom
T have awarded 20 stripes. That is the limit of my power, and I cannot
exceed it. The man, however, deserves niore, and | want you to sanction
additional ten stripes . Would yon not go into the whole question ?
Would you not ascertain from., him what has this man done? Under these
circumstances, could it be urggd, that the contention of the Law Member .
is.sound.? I submit it is not.. That may be the sole desue or the sole .
Ohmt whleh the Government are trying to-achieve, but that is mot the.
sole issue he.fore us. Before iwe come- to decide that issue ﬁnally, we .

1.265LAD F
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have to go into all the questions T have set out above. "We would not

be discharging our duties properly if we did not do so.

The next point urged by my Honourable friend—I am still referring
to the Honourable the l.aw Member—was that it was a mistake to call
a measure, such as the present, a ‘‘ repressive ’’ measure. He seems to
have got a strong prejudice against its being called ¢‘ repressive ’’. He
quoted the authority of a -Judge who said that the use of strong and
vituperative epithcts does not improve the situation. The Honourable
the Law Member, however, did not disclose the name of the learned
Judge nor the occasion on which the said observation bx the unknown
authority was made.

The Honourable Sir Nripendra Sircar : That occasion was a question’
of negligence and gross negligence and Chief Justice Denman said that
the situation is mot improved by adding ‘the vituperative epitliet
‘“ gross ’’ to negligence.

Mr. B. R. Puri: I must thank the ITonourable Member for this in-
formation which comes. in instalments.

The Honourable Sir Nripendra Sircar : But you-did net apply for
this before.

Mr. B. R. Puri : However, 1 am very grateful for this information.
‘Whatever may be the view of that celebrated authority let us revert to the
question’ before us. Acc01 ding to the Honourable the Law Member, every
law is ‘“ repressive ’’. The penal provisions for offences like murder and
dacoity are ‘¢ rcpressive ?. Aceording to him, even the penalties provided
under the Motor Act are ¢‘ repressive ’. He says that we do not improve
the position by condemmng this measure by calling it “represswe , because
he says thut this is no more a repressive measure than any other' pena,l pro-
vision taken out of the Indian Penal Code or out of any of the minor Acts.
"This is a proposition, Sir, which T contest. I submit that the exposition of
the law by the Law Member relating to Habeas Corpus’ was very exhaustive,
but I wish that he had taken a little trouble for the guidance of this Houae
to lay down the definition of the word ‘‘ repressive . He has, however,
endeavoured to deScribe it, and I have given you, Sir, his description of the
word ‘ repressive ’. Now, Sir, I will risk a counter description leaving
the House to choose WthhE‘Vel‘ is sound. I venture to submit that all
offences fall in ane category or the other, they are divisible into two classes,
the one includes the offences which are of normal character and which have
heen and will be committed in all countries, in all climes, by all classes of i
people, namely, murders, dacoitjes and such like offences.

The Honourable Sir Nripendra Sircar : This is also murder

Mr. B. R. Puri : T hope the Honourable Member will kindly wait and "
listen. There is another class of offences which are periodical, which ‘are
seasonal and there are qpecxal reasons, circumstances ‘and causes which give
rise to them. They may be of political character, they may be of non- °
political character, they come and go like a'wave of crime which passes
through the country. They are not perenmal mamfestatlons they oceca-
sionally come and pass away. There are kpeenal causés whieh cause rise to

them and those causes have to be tackled in crder to uproot them. Exactly
pirallel of it is'the case of ordinary diseasés to which we, as human beings,
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are subject, as distinguished from epidemics like cholera and plague, and
so-on. I 'submit that *‘ terrorism ’’ which no doubt includes murders as the
Honourable the Law Member remmded me.

Mr. K. C. Neogy : Is it a crime at all 2 We are dealing only with
suspects and not actual offenders.

Mr. B. R. Puri : Undoubtedly we are dealing only with suspeects.’
I take it that the Honourable the Law Member is dlludmg to certain murders
of .a political character which have been committed in Bengal I submit
that terrorism is not a phenomenon of a normal character, it is a passing
phase, it all depends Liow long this erime lasts and that depends upon the
methods and the remedies that Government employ to eradieate it. That
is a separate matter altogether. But it is not of a permanent charaeter.
It is abnormal, it is extraordinary. I am willing 1o concede that on all
abnormal occasions, whether it be with regard to crime or whether it be
with regard to disease, exceptional measures are needed. These measures
must in their nature be mare stringent and more severe and it is such
measures that ‘are called ‘‘ repressive’” measures. I would ask the
Honourable the Law Member to consider my deseription of what a represswe
measure is, which, I trust, is neither extravagant nor misleading. The.
Governivent are prov 1('lmg punishments for acts which are no offences
under the ordinary law of the land——suqluelon a mere suspicion, though I
kniow that for the sake of cezemony they have added the word °‘‘ reason-
able ’’ to it and that is just to give it a legal gloss. Otherwise, we know
what it pract'cal]v means. [f you are the Judge of that reasonableness,
then a bare suspicion is good enough from your point of view. Any man,
no matter what his position in society may be, could be arrested and put .
into jail for an indefinite period, with certam ceremonies v hich have to"
take place periodically. And I say that if this is not repressive law, then
the word had better be removed from the English language. I will ask my
Honourable friend, the Law Member, to indicate what other law could more
appropriately be put into that category which he is pleased to regard as :
repressive.

Sir, this brings me to a very interesting conversation which I once
heard between two Nominated Members. One Nominated Member
belonged to the Bengal Legislative Council and the other happened to be '
one of our own Honourable colleagues. I do not know why they per-
mitted me to listen to such a conversation. Says the Honour able Member
of this House to the other, ‘‘ We started somewhat shakily, but look at the
support we have given to Government throughout our life. We have come
to. Government’s rescue, we have passed every measure.irrespective of its
nature or merits, and I-can boldly assert that we have rendered great ser-
vice to Government . “He was, therefore, ‘hoping that these services would
be duly and adequately recogmsed In answer to this, the Nominated °
Member of the Bengal Legls]atwe Council turned round and said : ‘° What ”
are your achievements ? Look at our achievements. We have helped ’
Govemment by a maJorltv of 80 against 20 ”—thh is the boast of the"’
Treasury Benches, —“‘ we have passed. a measure, whereunder penp ¢cont
be put into jail without any trial. Is yoyr achlevement greater, or ours ?" °
The Assembly Member had to admit that, in the present state of modert'®
cmhsatlpn, it was no dqubt a great acluevmnen§ 'So the Bengal ’\Iemb&il‘”
said ;" ‘“ Not fo speak of the searches and forfeitures of property awd the:®

L2G5LAD r
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m.ﬂ;ct;{on. of ﬁnes which could be recovvered from the parents and guardw,ns,
these are only bye-products, the main thing is that you can catch hold of
any man w hom the Government do not like, put him in jail, and he has
no redress ”’. The Assembly Member teJomed and said : *‘ Yes, but
don’t for o'et we came to your rescue. That beautiful Bill of yours, the
operation of which was circumseribed within a very limited, area, —look
to what extent we have extended it . T listened to all this, dnd’ 'THdid,
not tnow whether to congratulate the one or the other. Finally, they
turned round to me and asked me what I thought of all that. T said ‘'
«“Well, if you will permit ‘me, it reminded me of a little anecdote. Two
little boys were playing towether and one of them boastfully said'to
the other : “Do you know we have bought a hen ?’ The other boy
gaid : ¢ Oh, really © What about it ?’ He said, ‘ It laid five eggs:
yesterday tCWell ’, said the other, ¢ that’s nothmg my father laid
a foundation stone the day before ! So, is your performanee greater,
or ours ?."’

Sir, here is an opportunity for this House of redeeming its past inaeti-
vities. We know Government have had very long innings so far as this.
Assembly is concerned. They have been battmfr and we have been fielding.
We have dropped so many eatches that each and every one of the Govern-’
ment Bats has proved a Bradman for us. Sir, here is the last opportumtv,
and 1 beg my Honourable colleagues here in this House to look into the
merits of this Bill. Let them put their hands to their breasts and ask’
themselves the question, is this a measure which is consonant with the"
elementary rules of justice ? I am not talking of British justice, but is it,
baaed on the universal rules of justice ? (‘an there be any Jnstiﬁcatxon
in putting a man in restraint, against whom nothing has been J’odicially'
proved, and that for an indefinite period * The original Bill is bad
enough, and let us not, T submit, make it worse by extending its operation.

Sirdar Harbans Singh Brar (East Punjab : Sikh) : Sir,.I am rather.
in an unfortunate position, because I have risen to speak after two
fountains of wisdom have spoken. It is admitted on all hands that
terrorism is a curse, that it is very deep-rooted, and that there is no
greater encmy to the peace and prosperity of this country than terrorism.
My friend, Mr. Puri, has gone further and established quite COI‘!(_‘Ct
that it is more like an epidemic than an ordinary disease. Surelw
exceptional circumstances and for such exceptional dlseases, very ex-'
ceptional meagures are called for. It is admitted that it is worse thaq‘
communism. and yon find that very drastic kinds of legislation have
begn passed in different countries to meet communism ; and India needs
a very exceptlonal legislative measure to meet this blgoer enemy namely,
terrorism.” Having been admitted that it is an epldemlc it must be ad-’
mitted that prevention is better than cure. Tt is not wise, it is not ad- .
visable, that we should allow the epidemic to flourish and dmtrov '
thousands and thousands of lives before we deal with it. Tt is rauch
more advantagzeons and in the public interest and for the welfare of our.
people that we should try preventive measures rather than curative
ones. People outside Bengal are only aware of this terrorism from what
appears. in the papers. But terronsm is in fact much more dePp rooted.
than we on our side are aware. From the pace at which it is flourishing g,
from the fact that it has been able to defy the police and the C. 1, D. so
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long, it is apparent that it has gone very very deep indeed, and ordinary
remedies will not provide a sufficient stimulus for the executive to be
able to stop it. I had for a long time thought that perhaps terrorism is
due to the unemployment among the educated youths, tc the very limited
openings for the display of their energies and intelligence and ihe desire
for the service of their country, and that if enough means are found to
keep them oceupied in some business or some occupation or in some pro-
fession or service, the time at their leisure, which is now utilised for des-
truective purposes, may be utilised for more advantageous and progres-
sive purposes in this country. But more and more you know about it
and learn about it, you find that that impression which exists in my
mind and in the mind of many other people does not stand the sérutiny
of facts. We find that very well-to-do and very prosperous people,
who are neither hunters for jobs nor in want of employment or ageupa-
tion, but whose families are well settled down, for some mysterioys
reason or other take to this kind of terrorism...... '
Mr. B. Das : Have you got any inner knowledge of it ?

~ Birdar Harbans Singh Brar : My friend, Mr. B. Das, is perhaps more
acquainted with terrorism, and that is why he puts that question to me.
We in Northern India are comparatively spared from the misfortunes
of terrorism than people nearer Bengal. But, recently, from unoifeial
i?urces it came to my knowledge that in colleges and schools even in
Vorthern India people who are found to be nationally minded studeats
in colleges, somehow mysteriously find this terrorist literature lying on
their beds or in their rooms unsolicited, and it comes from channels of
which they have no knowledge. I was surprised to hear how i ege
things happened. But I was convinced by the experience of som)e'bod}"
who himself was in that college that because he read a few books on
literature which tended to preach socialism and democracy......

Mr. B. Das : Socialism is not terrorism. ‘

Sirdar Harbans 8ingh Brar : Just hear me : have some patience.
That because his ideas coincided with modern progressive thought of
socialism in the west, on some days when he returned from his walks ot
rounds he found thrown through the window in his room literature on
terrorism, and that he could mever imagine who threw it or how it eame
there and how those people came to know that his ideas were maving
from conservatism to socialism and thereafter sympathetic to terrorism.
Further, I learn that persons from Bengal in different guises livifig in
moest aristocratic hotels, dodging the C. I. D. and the police all the way,
have been able under disguised forms to come in contact with people
who had ideas of socialism. If really these things are a fact and Gov-
ernment are better fitted through their usual agencies to know about
them, and then, if the executive is satisfied that these things do happen
and that terrorism is so deep as I have described it, surely it is our duty
to leave in the hands of the executive to adopt such measures as they
consider absolutely necessary for the prevention of this disease rather
than for its cure. The interests of India are at stake. We see every
day how drastic measures are adopted by different countries for méeting
such drastic diseases, and it is idle to deny that we should deal likewise.
We saw recently what happened in Germany and What a wotiderPfil
testimonial came to the head of the executive from the greatest pafiet.
Field Marshal Von Hinderburg, the President of the TRepublid; Tor
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dealing in such a speedy manner with a disease which threatend Germany
and the German nation. We cannot play with the safety of this country
and the peoples of India. We must deal, as sound administrators, with
problems of this sort and we can quite well leave the administration of
these drastic legislative measures in the hands of one who in his own
provinee had always acted in-a straightforward and honest manner in
the administration. If he had found that the magistracy or police under
him was corrupt, he .admitted it in the Council and stopped it by taking
executive measures and dispensing with the services of those whom he
found unfit to discharge their duties. I feel, therefore, that Government
should be fully empowered to meet. with this terrorism with our co-
operation and support.

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran : Non-
Muhammadan) : But how do you associate the detenus with the commis-
sion of these crimes ¢

Sirdar Harbans Singh Brar : My dear . friend, Mr. Gaya Prasad
Singh, asks how I connect them. The Government agency can be trusted
to place such evidence as lies in their power before the executive and
the officials of the Government will certainly sift down that evidence.
I feel and I recognise that it is very hard to put a person in detention
without giving him a chance to prove his innocence before a Court of
law, but that is the ordinary way of dealing with ordinary diseases
and ordinary troubles. For epidemics sometimes we have to give an
injection to a person however unwilling he may be, in order to prevent
the epidemic spreading. It gives him pain, it gives him trouble, it is
unwelcome to him ; but in the interes*s of society, in the interests of his
people and his country we have to rdopt these measures ; and, in the
circumstances T support this motion, for to me the interests of India and
her people are far greater than the pleasure of supporting an abstract
principle.

Mr. B. Das: Sir.. I understand that my Honourable friend, -Sirdar
Harbans Singh Brar. is no longer a Member of the Nationalist Party.
That is what I heard just now, because if he spoke as a supporter of
Government, he ought to have taken his seat......

" Sirdar Harbans Singh Brar : I supported as an elected Member.
.Mr. B. Das : But you did not support the measure as a member of
the Nationalist Party, and if my friend wanted to support the measure;

he ought to have taken his seat along with those who generally support
Government, and that would have shown him in' his true colours.

r.
o

Now, Sir, not bemg a law-yel T am not going to deal with m
Honourable friend, the Law Member, with whom my friend, Mr. Purx,
hag dealt so thomughly and so ably ;: and there are also several legal
giants who will deal with the Law ’V[ember when he will rise to address
the House again, but I will refer to the two speeches that were dehvered.
by the two. Memberq of the Government. the. outgoing and the incoming.
Home Members.. Sir, I found a change in the speech of Sir Harry Haig,,
and I also welcome the very svmpathetlc manner : of delivery of the
speech of my Honourable friend, Sir Henry Craik. Both . utilised. the.
occasions; to take the House into their conﬁdence a htt.le, which, We have
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not been accustomed to during the past 11 years of my association with
this House. 1 am grateful to both these gentlemen for taking us into
their confidence, for telling us that they are human beings, that they: have
got humanising thoughts or they are actuated by similar feelings as we
are on this side of the House, and that they take pains before they come
to decisions over cases relating to detenus and anarchists. Sir Harry
Haig pointed out that the Bengal Government is exploring conditions
and that. terrorist crimes would cease in Bengal. Sir, three conditions
were given, and the first of them was that the Government were rousing
‘¢ public opinion.”’. I know how public opinion is being roused in
Bengal, how fathers and mothers are being punished for the alleged
crimes of their sons and daughters !! Then, there is ‘‘ unemployment ’,
and the Government of India are assisting the Government of Bengal to
remove unemployment. The Govermment of India, Sir, as everybody
knows, are bankrupts today, and every Provincial Government is also a
bankrupt today......

Diwan Bahadur A. Ramaswami Mudaliar (Madras City : Non-
Muhammadan Urban) : No, not Madras.

Mr. B. Das : I apologise to my friend. Madras excels in everything,
and I know that Madras is prosperous. But, Sir, every Finance Member
has got his own pet theories. The outgoing Finance Member started the
hare and the Provincial Governments are hunting after it, he started the
question of economic planning and eeonomic survey. So nothing will
come out of it, and the Bengali youth for whom my friend, Mr. Mitra,
pleaded so much will not find employment through the Economic Boards
and Economic Surveys of the Bengal Government or of the Government
of India. )

[At this stage, Mr, President (The Honourable Sir Shanmukham
Chetty) resumed the Chair.]

Then, Sir, much has been said of ‘‘ Education ’>. I do not think that
ny diagnosis of the causes of terrorist crimes and terrorist movements
tallies with the diagnosis which the Government have arrived at and
which they often give out on the floor of the House. Of course, they
know the real causes, but they would not like to tell us here what are
those causes. How is it that in 1927-28 and 1928-29 the terrorist erimes
were in abeyance ? How is it that when Mahatma (Gandhi issued his
appeal to the youth of Bengal particularly—nobody knows who those
terrorist youths are,—but when he issued his appeal not to have recourse
to terrorist methods but to keep silent till the national leaders of the
country settled with the Government about the future Constitution of
India, there was a drop in terrorist activities in Bemgal ? And every-
body knows it, and' I am sure the' Honourable the Home Merber will
recognise it, that there was certainly a marked decline in terrovict crime
after that appeal of Mahatma Gandhi—in fact there was no erime. at
all. But what happened in 1931 ¢ Mahatma Gandhi went to ‘England
as the sole Deputy of the Congress. He was being fooled by the, Sankeys
and others in the Round Table Conference, 'I‘hc Government of Tndia
at ‘that time went on manufacturing ipstruments of horror. 1ive the
Chittagong Ordinances and various other Ordinances. And what han-
pened ? When Mahatma Gandhi landed in Bombay. within two days
he was arrested. At that very moment he telegraphed to the Vlce.rov
requesting for an interview,—1 shall not mention the name of the ’Vlcerov,
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but there was no response. The other day, in reply to a question relating
to Mr. Sarat Chandra Bose, it was pointed out that both Messrs.
Subhash Chandra Bose and Sarat Chandra Bose have some in-
fluence over the youths of Bemgal. I do not think, Sir, they have any
influence over those youths who are actwated with terrorist impulses.
But yet the Government of Bengal did ‘incarcerate Mr. Subhash Chandra
Bose and Mr. Sarat Chandra Bose. Even that did not accentuate the
feelings in Bengal, but when Mahatina Gandhi was incarcerated in
January, 1932, these so-called anarchists and youths of Bengal knew that
their leaders could not succeed in persuading the Government to accept
the constitutional demands made by the country. ' ’

I do not know if I should congratulate my Honourable friend, Sirdar
Ilarbans Singh Brar, on the serious charges that he laid against the
students of the Punjab and the U. P., that they are all turning socialists
and that they read books on Lenin, Carl Max sent by the Third Inter-
nationale through secret channels to the Punjab and ‘U. P. students to
read,—but so far as the youths of Bengal are concerned, I know they are
intellectual, and they are ever with their great ambition to free. their
nation, and these youths lost all their faith in reeonciliation . in negotiy-
tions between the national leaders whom they often hate,—theg .haye
cxpressed opinions. of hatred to people who come and hobnob wath .the
Treasury Benches and with the Government of India or with the Gover-
nors or the Vieceroy,—these youths look upon these leaders with contempt
and hatred,—they lost all their faith. Therefore, the real cause of the
recrudescence of terrorist crime in Bengal is not what Sir Harry HaiZ
depicted or what the Government of India want the country to -believe,
tut the real causes are altogether different. If a few youths have got
anarchist tendencies today, they have become desperate, but why have
they become desperate ? The real cause is that the Government of India,
when the country was in a mood to respond, to reconcile to the conditions
after the Gandhi-Irwin Pact,—I don’t blame my Honourable friend, Sir
Henry Craik, who was then in the Punjab Government,—the Government
of India went on manufacturing, not only Ordinances, but instruments
thai will go against the very spirit of Gandhi-Irwin Pact. Thereafter, if
the Bengal Government thought that they could stop the people from
holding anarchist and terrorist views by the application of the Bengal
Ordinance Act, or even if this House gives sanction that there should be
a permanent legislation to stop these erimes, then T say Government ave
entirely mistaken in their diagnosis of the situation. If Government are
made of iron, then 1 can believe that a maehine has no soul and that a
machine does not appreciate the spirit of the nation and the feeling of
the vouths. But, after all, the Government Members are human beings
I do not think that in their heart of hearts, or when they are outside
this Chamber, they believe in the stories that they trot out on the fioor
of this House. ‘ : ' ’ :

"As I said at the beginning of my speech, I welcome the very sym-
’ pathetic speech of the Honourable the Home Member
) in replying on the debate on the repeal of Regulation 111
which my Honoursble friend, Mr. Amar Nath Dutt, moved. That gives
me hope. Today, the Congress, which reprekents the ‘greatest and the
biggest’ political party in Indis, is willing To make ‘pédee with the Govern-
ment; - %)t hias deeided to eonie into the Fedistatites” ‘Government should

‘4 P.ML



THE BENGAL CRIMINAL LAW AMENDMENT SUPPLEMENTARY (EXTENDING) BILL, 1035 .

foliow it up by dropping all those feelings of prejudice that certain
Members of Government bore against the Gandhi-Irwin Pact. To conti-
nue to bear those feelings of prejudice is not the way to reconcile two
great nations, Britain and India. The Congress is willing today to
co-operate, and they have told the world that they are coming into the
Legislatures to co-operate, but it should be honourable eo-operation. But
the interpretation by my Honourable friend, an eminent lawyer like
Myr. Puri, of the speech of the Honourable the Law Member proves that
the Government are afraid that when the Congress comes in they will
not get the least chance to pass such repressive measures easily. They
feared that the Federal Government will put powers into the hands of
the people, but no Government Member will say that today, because they
know that the Federation is receding, but they think that power is going
to the provinces, to the people, and they try to. hoodwink.us by saying
that when you get your provincial autonemy you will yourself need these
vowers. Certainly not. We do not neced these lawless and drastie
powers. But if I rose to speak on this oecasion, it was because I waniod
to inake an appeal to the present Home Member., .1 want him to start
with a new leaf. He must have had talks with the Governor of the
Punjab,—the Gandhi-Emerson talks over which the whole of India
rejoiced. Sir Herber: Emerson—at the time he was Mr. Emerson,—the
Gandhi-Emerson talks were negotiated with good feeling and goodwiil
6n both sides. Have Government the same goodwill today to the people
of India ¥ No. They do not have it. Otherwise, they would not have
got behind and broken the spirit of the Gandhi-Irwin Pact and incar-
cerated Mahatma Gandhi at Yerrawada jail in 1932. The leaders of the
Congress have assured Government that they are willing to reconcile
themselves to the present condition of things. Are the present Govern-
ment going to irritate them ? That reminds me of the 'speech of Mr.
Anklesaria at the second stage of this debate. He had the cheek, he had
the insolence to eall Mahatma Gandhi an apostle of all subversive move-
ments in India. Who sheltered these Parsis in India twelve hundred
vears ago when they were driven away for their religion from their homes
in Persia ? Tt was the forefathers of Mahatma Gandhi that allowed them
to settle down on the shores of Bombay.

Mr. H. P. Mody : Why do you condemn all Parsis ?

Mr. B. Das : I am not condemning all Parsis, Mr. Mody. I hope
that Mr. Mody when he returns to Bombay will ask his community of
50,000 Parsis in India to say that Mr. Anklesaria does not represernt
anybody else but himself in calling Mahatma Gandhi the apostle of all
subversive movements. I know what Mr. Anklesaria is angling for. He
is angling with the Sanatanists or the Satanists as somebody told me. ...

Pandit Satyendra Nath 8en (Presidency Division : Non-Muham-
madan Rural) : But may I remind my Honourable friend that Mr,
Gandhi is very anxious to call himself a foremost member of that com-
munity which my Honourable friend is pleased to describe as.Satanist !
I think my Honourable friend may have also read in this morning’s
papers that Mr. Satyamurti is fondly inviting the so-called Satanists to
Join the Congress Party to which my Honourable friend belongs.

Mr. B. Das : I was merely repeating a joke. My Honourable friend
muost have a sense of humour to take a joke as a joke. Now. Sif, that
Parsi gentleman is trying to angle with the Sanatanists of Guzerat .and
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-get their votes, because the Sanatanists, of whom Pandit Sen is one, as
we all just now found out—the Sanatanists are out for the head of
Mahatma Gandhi, and, therefore, Mr. Anklesaria had the audacity to
say those things Whlch no man would have the courage to repeat outside
the floor of this House.

Mr. H. P. Mody : He was also joking.

Mr. B. Das : But Mr. Anklesaria was joking too much, as he will
find it to his cost. Mr. Anklesaria had the audaclty to say not only that,
but he said that in some way Mahatmaji is responsible for the recru-
descence of terrorist crimes in India. I do not know how he got this.
T know in Guzerat there are no terrorist erimes, though there is in Maha-
rashtra—there was, not at present. But to connect up Mahatmaji as
the inspirer of terrorist erimes in Bengal is sheer nonsense. And I have
said that, if there is a revival of anarchlsm in Bengal, it is due to the
incarceration of Mahatma Gandhi, an? that proves that Mr. Anklesaria’s
‘arguments are all’ wrong.

. Sir, my Honourable friend, Mr. Mitra, spoke about his ta.lk with the
Deputy Inspector General of Pollce in Bengal the late: Mr. Lowman ;

after his own incarceration in 1924 or 1925, I think it was 1925, and he
‘was told that. it was because the Government of Bengal were afraid lest
the leaders of the non-co-operation movement might incite the masses—
for what %—for the legitimate demand of Swaraj. Hew am I to know
that these 1,500 or 1,600 detenus that the Bengal Government has got,
some of them or most of them are not real national leaders ?. They- think
diffcrently from friends like ¢Sir Satya Charan Mukherjee or Mr. A. H.
Ghuznavi. I hope that my friend, Mr. Puri, 'did not have Sir Satya
Charan Mukherjee in mind when he was giving that story this afternoon.
Government know that there are people who believe in the Civil Dis-
obedience Movement. There are people who believe in the non-violent
non-co-operation movement, and there are people who believe in the full
dominion status movement, but there.are loyalists who would go to any
extent. They wait in the ante rooms of the Gevernment officials whether
at Simla or at Caleutta or Darjeeling. When they talk to high officials,
they say that they are quite satisfied with the present order of things
until their life passes away, and thereafter it does not matter what comes
to India.. This is a very .important point that Mr. Mitra raised, and let
me, assure the Honourable the Home Member that the nationalist leaders
all over India, whether they are Longressmem progressives or nationalists,
think. that these weapons of repression are. all designed to suppress the
nationalist movement—the demand for self-government—Dominion Status.
It may not be full Dominion Status as some of us are now willing to
accept. Sir, T live on the border line of Beneal. T was deeply pained
to hear the statement from my Honourable friend, Sirdar Harbans Singh,
that the rich men’s sons from Bengal travel to the Punjab and get hold
of these Sikh youths and teach ‘them anarchist and terrorist crimes.” My
friend may mnot have visited Bengal, but I know the Bengali youth and
T know thé Bengali gentlemen and T am in touch with the Bengali press,
and 1 do not think that Bengal has today that large ‘wealth’ and that the
fons  of wealthy 'men ‘like the Honounrable -the Law Member, wio Mravel
like Rajas aad princes, tea:ch the youth of +the’ Pun;ab t.eu‘omt and
anarchist :erimes.. " -~ Lol
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., The Homnourable Sir Nripendra 8ircar : My son very often goes
to Lahore. ’
Mr. B. BR. Puri: Why don’t you visit Lahore onece ¥

Mr. B. Das : When the Law Member’s son visits Lahore, it must
‘be some professional work and nobody can believe that the son of the
Honourable the Law Member, who has accepted the Law Membership in
the present Government, can have any sympathy with the terrorist or
anarchist crimes. I want the Government to change their attitude
towards the people of this country. The more we try to reconcile our-
seives to things, the more they become terrorisers and oppressors.
They so embitter feelings that I do not know when we sit on these Benches
in the next Assembly there will be any friendly relations between this side
and that side of the House. I want to know whether it is the policy of the
Government of India to re-echo the die-hard sentiments in England or
whether it is their policy to reconcile the feelings of all sections in India
and to create a good atmosphere. If that be so, the Home Member ought
to withdraw this Bill and ought not to give the Bengal Government that
permanent lease, so that the officers in Bengal can go on terrorising the
people. I am grateful to my friend, Mr. Mitra, for giving certain personal
experiences. I also ask the Honourable the Home Member this- question.
We are all human beings, whether some are Members of the Government
or not. I will ask him to find out from 1921 up to this date how many
Bengal civilians and police officers have run away from Bengal and have
not returned to Bengal. There was one Mr. Donovan, a very friendly
Member of this House, the patron of my friend, Sir Satya Charan Mukher-
jee. He left Bengal and did not want to come back. ' :

Rai Bahadur 8ir Satya Charan Mukherjee (Nominated Non-
Official) : Mr. Donovan did not fly from Bengal on account of the ter-
rorist movement. He resigned the service on acecount of certain personal
reasons.

Mr. B. Das : My friend hag repeated the storv from the Whip of
Calentta. My friend gets his. inspiration from the Englishman which is
now defunct. Mr. Donovan was made a Commissioner, but -he
did mnot have the courage to remain. The officials in Bengal
leave the country :and are not returning, because they are afraid
of their own handiwork—the seeil:ing disecontent they have ereated. ¥
was told that a Chief Justice of thc Bengal High Court did not take the
train from Caleutta, but took a motor ear and took the train-from somd

station outside Calcutta. ;

~ The Honourable 8ir Nripendra Sircar : That was done by Mahatma
Gandhi who got down at Belur. The Chief Justice went from Hawrah.

- Mr.. B. Das: Mahatma Gandhi got down .at a wayside station,
because people on account of the love for him overerowded the stations.
He wanted to avoid over-crowding in stations ; but what happened to
th;').t. Chief Justice ? I.am not giving these instances in any vindietive
spirit. 1 am not in favour of the terrorist. movement. But the fact is
there that overjealous Government officers have so terrorised the peoplé
of Bengal that Bengal has no peece; T want the. Government to revise
‘their, poliey in time. If they do not do thad, thév will,lose India. Whether:
they lose it today -or tomorrow, they will .lose-India if they continue in;
their .mad orgies .and .mad policy of continying to .govern India by,
repressive laws. §ir, T oppewe the Bill. . = T
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Diwan Bahadur A. Ramaswami Mudaliar : T will not take more than
a few minutes while I speak on this motion. I do not want to go inty the
merits of this Bill. I only wish to explain the position 1 am Louhd o
take at the third reading stage when the motion is put to the vote. My
Honourable Leader, Sir Abdur Rahim, has made it clear that he would
not oppose this Bill if the Government agreed to limit the period to three
years, but in case the Government were not prepared to accept it, we
on this side of the House were not prepared to disfigure the Statute-book
by a permanent legislation of this kind. The Government have not
accepted the period of three years and we have no alternative but o
record our protest by going into the lobby against the measure.

The Honourable Bir Henry Craik : Sir, as I observed in making my
motion this morning, T had not the advantage of hearing the three days’
debate which took place on this Bill, but I did devote many hours ycster-
day to reading those debates with considerable care. I felt, Sir, after
reading them, that practically everything that could be said about this
Bill, either for or against, had been said already, and that was why 1
refrained from making any speeclh on the motion for the third reading.
After listening to this afternoon’s debate, I confess that, though' my
memory is impaired as the effects of old age and hard work, T cannot re-
call or can hardly recall a single thing that has been said this afternoon
that has not been said at some stage or other of the earlier debates,
possibly in different language or phraseology, but still, in substance, the
arguments put forward to-have have all, or very nearly all, been put
forward at an earlier stage. Therefore, in replying, I hope the House
will forgive me if T myself am compelled to use arguments in refutation of
those used in speeches made by some of my Honourable friends this
afternoon which have themselves been made or used by previous
speakers on this side.

Sir. the first point made by my Honourable friend, Dr. Ziauddin
Ahmad,—who opened the opvosition to the third reading,—was that
there was no justification for making this supplementary Act one of a
yvermanent nature. Now. that point was very fully dealt with in the
speech of my predecessor. Sir Harn: Haig, in dealing with the first of
the two amendments, where he made it quite clear that the necessity for
permanence was justified by our previous expenience of the Acts enforeed
for short terms, then allowed to lapse and then afterwards revived. He
reminded the House that when the Defence of India Aect lapsed at the
end of the War in 1919 or 1920. it only took a-year or two for the terrorist
movement te revive. Within a year or two of the lapsing of the Defence
of India Act, there was a very serious recrudescence of the movement
and that hecame so serious that a few years later in 1924 it was necessary
for the (Qovernor General to promulgate Ordinances re-imposing the
powers eranted by the Defence of India Act. and these subsequently took
the form of legislation by the Bengal Council. Theén, again, he explained
that practically all the detenus were let out in 1928 and that the speéial
powers were a little later allowed to lapse. They lapsed actually in 1930,
T think it was in the beginning of 1930, and within a month or two we
tad that terrible outrage at Chittagong to which allusion has been niade
ifi more than one speech this afternoon. Then, again, after that and after
other cutrages of the same 'kind. the special powers had to be takcn
again. Now they are due to lapse if this Bill is not passed, at any rite
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somie of them are due to lapse in 1935. As Sir Harry Haig pointed out,
all experience shows that it was a mistake to let the special powers
lapse ; that it emcouraged the terrorists, and that it directly contributed
to the revival of the terrorist movement after it had once been got fairly:
well under control. That, Sir, is the justification for making {:ie powers
conferred by this Bill of a permanent nature ; and, as my ITonourable
friend, Mr. J. M, Chatarji, the official Member from Bengal, and I may
say as several other speakers pointed out, making the powers permanent
does not mean that this Act. as it will become I hope, will necessarily
remain on the Statute-book for ever. It merely means that so long as
the terrorist danger is an immanent one, this very valuable weapon.will
be available for use. When the movement is finally brought under
control, thiere is no reason why this Act should not be repealed ; it is only
permanent in the sense that we want it to be continually available so
long as the danger, from which it is designed to protect us, is present.

My llonourable friend, Dr. Ziauddin Ahmad, went on to attack the
faulty education system in Bengal. On.that subject I cannot, of course,
follow him—I am aware that he is a very eminent anthority on edueation,
espeeially higher education, whith I cannot claim to be—I cannot follow
him or refute in detail his attack on the Bengal system, because I have
no personal knowledge of it, but I would remind him of a poini which
was brought out in the debate, that that particular point—the reformation
of the system of education, and especially of higher education, in Bengal,
with special reference to .its effect op the recruitment, of young men to
the terrorist movement,—is engaging the ‘anxious attention of the Bengal
Gorermment. I entirely appreeciate my Honourable friemd’s point -and
I merely wish to recall now that it has been explained by ome of the
Govermunent speakers, I think, Sir Harry Haig, himself, that that is a
suhject to which the Bengal Government are devoting their constant
attention. My Honourable friend also alluded to other causes or alleged
causes that contributed to bringing in recruits to the terrorist movenient-—
both the cconomic situation. with its reactions on employment, and so on,
apd other grievances. real or imaginary, not so much, I think, against
Government as against the present organization of society. Now, my
Honourable friend’s point was that those wider causes were the thincs
which Government had to tackle and that the terrorist movement would
never be hrought to an end by what he called ‘‘ repressive ’’ measures
alone. Well. there. of course. T am entirely in agreement with him : and
T think.-and T thonght when I resd the debate—that the attitude of
Government on that point had been made quite clear by my predecessor,
Sir Harry Haig. It is not our attitude that you could by these special
laws alone end and finally crush the terrorist movement. I ecan admit
that the causes are deeper than that and that these social phenomena to
which mv Honourable ' friend has alluded do require the most carefnl
examination and that ‘it should not bhe beypnd the wit of man to devise,

I'hope in no very long process of time. some suceessful solution of those
difficulties. — : 5 e

Now, Sir, I pass from my friend, Dr. Ziauddin Ahmad’s speech and
take up the .points made by the next spepker; Mo: S C. Sen. Ie east
doubts on the suggestion that the accommpdation im the Beneal camps -
and. jaily was se congested that it was impossible for the Bemeal (overn-
ment to receive the 500 or so detenus who are now .confined at Deol:. I
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should point out that it is not so much a question of congestion in accom-’
modation in Bengal jails or in Bengal detention camps, but of the danger, .
which has been proved to be no idle chimera, but a real danger, that the
more active and leading of these men have, 1f detained in Bengal, oppor-

tunities of communicating with their fmends and associates outside and

even of sctually hatching fresh conspiracies, and that danger is greatly

minimised by their detention in a more remote and inaccessible place like

Deoli.

! Mr. K. C. Neogy : That danger was not mentioned in the Bengal
Leglslatne Council by the Home Member. That was Mr. Sen’s point.

The Honourable Sir Nripendra Sircar : The Bengal Home Member
said clhiange of mentality.

Mr. K. C. Neogy : Effect on their mentality.

The Honourable 8ir Henry Craik : Mr. Sen went on to speak, and
his acecuracy was challenged not by me so much, but by my Honourable
colleague, the Law Member, regarding the dates and the sequence of
events up to the time of the Chittagong outrage. I am sorry that'I am

unable to deal with that part of his speech, but he did conclude by a
reference o the Rowlatt Act and he asked.the House to draw the inference
from the fact: that Government had -never used the procedure of inquiry’
provided by that Aect, that Government were afraid to lay these: cases”
before the kind of tribunal which that Act proposed to set up, namely,
I think, two judieial officers and one non-official. Now, that is an cntirely
misleading inference. My recollection is that there was no such fear
that an impartial inquiry by a tribunal of that sort would expose the
fallacy of the charges brought against these suspecis. It was not that,
but it was the general unpopularity excited by the Rowlatt Act as a
whole that prevented the Government from ever making use of that Act.
In fact., I think, no part of it was ever brought into operation, and it was
repealed some three or four years after it ‘was passed. That, however, is
ancient history,

Then, Sir, T come to my friend, Mr. S. C. Mitra, the champion of
the deterus in this House, and no doubt outside. He put to me several
pomtq about the conditions in the Deoli Camp and suggested that inter-
views were repeatedly refused, that relations of the detenus were not
informed of their relatives’ health that their letters remained unanswered,
and so forth. He read certain letters or extracts from one or two letters, .
which he produced in support of those allegatlons I must admit 1hat
the exiracts he read did not pa.rt;cularly impress me as corrovorating all
that he said in his speech. In any ease, I hardly think that a great deal -
of weight can be attached to cz-parte and _interested statements of the
kind lLikely to be contamed in the letters of such correspondents. ot

Mr. D. K. Lahiri Chaudhury (Bengal : Landholders) : Governm’eﬁf
are also following ea:-parte procedure .

The Honourable Sir Henry Craik : Governﬁre&t dn ‘at any ‘Tate
try to do.theit. best to emsure: that: the condl'tidnsAM ‘these camps ‘are ‘niot -
unduly rigoreus and a very elaborate set of mles ‘has ‘beén drawn dp :
by the Home Department. wor DT e
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Mr. 8. C. Mitra : These letfers were not sent to me to be read out
Lerc. I only made use of them in "order to mention specific dates.
ioverninent are at liberty to contradict them instead of making the
allegation that they are not accurate and are written in an exaggerated
form. o A

The Honourable 8ir Henry Craik : I did not say that they were
inaceurate, but’ only that, to my mind, they did not ecarry very much
weight. "But in dealing with allegations of this sort that in Giovernment
institutions—I am not talking of detention camps, but any kind of insti-
tutioh—allegations that abuses exist and that subordinates ill-treat the
people committed to their charge, and so on, I am faced with a very
familiar -difficulty that bheads of Departments are frequently faced with.
We draw up an elaborate code of rules and we do our best to see that
those rules are enforced. Allegations are brought against ws that the
rules are not, in faet, observed and that the abuses go on. That sort of
allegation is obviously extraordinarily difficult to comtradiet or refute
on the spur of the moment. The Honourable Member will admit that
I am uaturally not in a position to.say that these abuses about which he
complains do not take place, because the accusation is made across the
floor of the House and obviously I eannot telephone to Deoli to ascertain -
whether they are right or wrong. . So,. I hope the Honourable M ember:
will appreciate my position ,whieh -is this that Government :do their very
best to see that these abuses of which he complains do not take place.

Mr. 8. C. Miitra : I only asked fer an inquity and the Honouralle
Member kuys that he ‘does mot-attach any importance to the documents
I quoted from. There I do not agree with him. Why does he not attach
importance to them especially when I have given their .dates 7

The Honourable 8ir Henry Craik : All that I can say is that I will
do my best to see that such abuses do not take place (Applause} and that
I will make it my very early duty and take the first. possible opportunity
to follow the example of my predecessor, Sir Harry Haig, and visit the
Deoli Camp -myself and see that it is being properly conduected. I am
not for a moment suggesting that it is not properly conducted, but I do
recognise that it is ‘a’ matter which has excited considerable amount of
interest in the Honourable Member and those whom he represents, and
I quite agree that it is one of the most important subjects committed to
my charge. 1 propose to make myself acquainted - with the conditions
prevailing there as soon as I possibly ean. At any rate, I only hope
that the Honourable Member will wait before iﬁaking other aceusations
until I have had an opportunity of looking into the state of affairs {here
n 3'se]f. I would only like to remind him that in regard to the statement
that interviews are repeatedly refused or rather, I think, he said that
no attention is paid to an application for an interview..... '

Mr. 8. C. Mitra : I said that no reasons are given. I personally
applied for interviews, and they were not only refused, but no reasons for
refusal were given. N Bt T BE

The Honourable 8ir Henry Orail: All T éan say is that the rules
do quite clearly lay thet the deténus are entitléd to ayceﬂaih nu'mb‘m!-1 o;
mterviews.. I think it is once a fortnight. But the interviews are only’,
allowed to people who' are authorised fo have them. That is to say, it -
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is not open to anybody to walk up to the camp and say ./’ I wani to.inter-
view 80 and so . He must have a proper authorization which he has to
obtain frgm the Bengal Government and it is possible that some persons
who apply for an interview—I am only suggesting that this is a possible
explanation of what the Honourable Member complains—do so without .
getting the correct authorisation.

Mr. 8. C. Mitra : I regularly applied first to the Commandant, and
at his request, I applied to the Government of Bengal in my own case.
I agreed to observe any condition that Government wanted to impose
on me as regards the interview .and yet the interview was not granted
and no reasons were given.

The Honourable 8ir Henry Craik : Then, of course, that explanation
does not fit the Honourable Member’s case. But T suggest that it will
fit certain other cases where delay has- occurred in-answering applica-
tions. ‘The Honourable Member, 1 think, rather hinted at the possibi-
lity of there having been a hunger-strike or some such incident at Deoli
and of the detenus being punished. All I can say is that the Home
Department has heard nothing whatever of any such happening and I
am quite certain that if anything of the kind had ocecurred, then we
would have been immediately informed of it. I think T can safely
assure the Honourable Member that that suggestion—I do not think he
stated it as a fact, but merely as a surmise—that that surmise is in faet
quite incorrect. ‘

Mr. 8. C. Mitra : Will the Honourable Member kindly enquire if
there is any reason for prohibiting correspondenee for a month and a
half in the case of detenus ?

The Honourable 8ir Henry Craik : In certain cases where the deteuu
has misbehaved, the privilege of writing or receiving letters can be with-
drawn as a punishment. But I do not believe for a moment that there
has been any general withdrawal. Such a punishinent may have been
inflicted on certain individuals, but I think we should certainly have
heard if there had been any general penalty of that kind inflicted.

. Sir, I do not want to follow the Honourable Member, Mr. Mitra, into
the latter part of his scmewhat contentious speech, but I cannot allow to
pass without challenge one remark he made which was, I think, supperied.
by interruptions from certain other Honourable Members sitting in his.
part of the House. The Honourable Member stated as an accepted fact
that certain communal riots were deliberately promoted by officers of Gov-
ernment. Now, Sir, that is a statement that T have heard made in other
cases of communal riots, and it so happeps, that, in the: course of my expe-
rience in India. which is now perhaps longer than most Members of :his
House, ‘either European or Indian, 1 bave had a good deal to do with
communal differences. T have seen communal rioting on more than one
ogension: at first hand and I hope I will never see it again. But that sort
of charge I have heard made repeatedly, that these communal differences
are promoted either by individual officers of Government or by Govern-
ment themselves as a deliberate pelicy.: " I-ahould like to.say here -as em-
phatically as I can that a more wicked. and: malicious charge and one more.
utterl‘y‘_‘vlmhout foundation could. .not  pessibly .be made. (Applause.)
If there is one thing that British Government in India stands for, it is for

H
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nnity between the various communities. (Hga.r,.hear.) If there is one
thing in this country that ensures that that unity is not broken more often
than it is, it is the hand of the British Officer. That I know from my
own personal experience. (Applause.) The House can take it from me
that that experience has been a pretty grim one. A fantastic and un-
founded charge like that cannot be allowed to go without being contra-

dicted.
Mr. K. C. Neogy : Does the Honourable Member expect these people
who have witnessed things with their own eyes to believe what the

Honourable Member says ¢ ~

The Honourable Sir Henry Craik : I have witnessed things as bad.

Mr K. C. Neogy : I have witnessed, and thousands of other people
also have witnessed with their own eyes what happened in Dacca.

The Honourable Sir Henry Oraik : I still cannot acecept the Honour-
able Member’s statement. I deny that these communal differences are

being fomented by Government.
Mr. Gaya Prasad Singh : Divide and rule is the policy.

Mr. K. C. Neogy : Will the Honourable Member publish the Neisen
report with reference to Chittagong ? It is a report made by an officer
of Government with regard to certain things that happened there and the
part that the police took in the riots in CLittagong in the name of carrying
out searches. (Applause from certain Non-Official Members.) Let the
Honourable Member accept this challenge and publish that report. The
Honourable Member dare not do it.

The Honourable Sir Henry Craik : How does the Honourable Mem-
ber know the contents of the report ¢ Has he seen it ? After all, this
discussion is not relevant to the subject under discussion today.

1 Mr. K. C. Neogy : This point was referred to by one of the speakers
today.

The Honourable Bir Henry Craik : Yes, I have replied to that point,
and I do not wish to waste the time of the House or discuss any more that
particular incident of the debate which was irrelevant, a regrettable
irrelevancy. But I did feel that I could not allow a statement of that
kind to pass unchallenged. ’

Now, Sir, I pass with some relief to the speech of my old friend,
Mr: Puri. who ecomes from my home town of Lahore, and I think the House
is indebted to him for the delightful story about the rhinoceros which
I must say, was new to me and which I shall try to remember. I woulci
like, if my Honourable friend will forgive me. to draw his attention to
the fact that he announced in his opening words that he intended to he
very brlef., thgt he only took part in the debate in order ihat he mighf
register h.ls. disapproval of the Bill and he then tcok 46 minutes by the
?loclf in doing so ! Perhaps the Honourable Member would forgit;e me
if I in reply tell him a short story. Sir, it is known that Mr. Hoover. the
late President of the United States, was a peculiarly laconic man ’that
he was very terse in his conversation. It was reiated of him on one occa-
sion that on a Sunday morning when he was President of the United
%t’ala.ligis. llil[e went to the Church.by h'imself and when he came back to the

i fzssl?lgls)e and sat down with his family to lunch, they said to him .
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‘““ Well. what sort of service did you have ? that was the serman
dbout * ’  His reply was: ““ 8in ™. “His family again said : “ Tell us
something about it. What line did ‘the préacher take about it ¢’ His
reply was ‘‘ He was against it ”’. Now, Sir, my Honourable friend was

‘ against ’’ the Bill, but what Mr Hoover sald in four words it took him
40 minutes to say.

An Honourable Member It ‘must have been Coolidge.

The Honourable Sir Hem‘y Craik : I stand corrected. - The Honour-
able Member challenged the Government to show the justification for
banishing these detenus to Deoli. Now, that is a peint- ‘whi¢h I have
already dealt with and which was also dealt with by Sir Harry Haig and
T need not go into it again. He also raised the point of what was the
hurry in passing this Bill. That, again, Sir, was a point that was taken
on the opening day of the deb'ate on this Bill when the motion was made
that the House should take the Bill into consideration:. That very point
was raised by my Honourable friend, Mr. Gaya Prasad Singh, by an
interruption, and the reasons for - takmg this Bill this Session were
explained to him across the floor of the House by Sir Harry Haig. I do
not think I need repeat them as they will be within the recollection of
the House. I need only say that it would be most awkward for the Gov-
ernment of Bengal if the Bill were to remain suspended in the air for
another four or five months with its fate uncertain. The Government of
Bengal would naturally be unable to decide what arrangements they
would have to make in the contingency of the Bill being thrown out.

Finally, Sir, I come to the speech of my friend, Mr. Das, opposite,
and I should like to acknowledge with grateful appreciation his kindly
references to my own maiden speech in this Assembly a few days ago.
I am grateful to the Honourable Member for the commendatory words he
used about that speech. He assured us that the Congress was &sming
into the Legislature, I understand, with a view to co-operating with Gov-
ernment. I do not quite know what authority my Honourable friend has

for making that statement, but I accept that from him and I hear it with
pleasure.

The Honourable Sir Nripendra Sircar : He has got a ticket.

The Honourable Sir Henry Craik : I understand that he is quite
certain of his ground in making that statement, no doubt just as certain
as he was in making the assumption that he will be back in this House
himself ; and I certainly hope that in both assumptions he is correct. The
co-openation offered, of course, will not be in the spirit of ‘‘ Heads I win,
tails you lose ’’, but honest co-operation and genuine co-operation.

That, Sir, I think, is the only point in my Honourable friend’s specch
that I need refer to, because his speech, though interesting and refreshivng,
had really very little to do with the Bill.

Sir, we have now debated this- comparatively simple measure for four
days, and I think every possible angle and every possible aspeet of the
Bill has come under the most secrupulous. and careful examination, and I
do not think there really is anything more to be said either for or against
the Bill. No one certainly can accuse this: House of having scamped its
task in dealing with this Bill. . I hope, Sir, it will now proceed to put the
crowning edifice on that task by passing the Bill.
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Mr. President (The Honourable Sir Shanmukham Chetty) : The

5 p.M. question is :

¢ That the Bill to extend the operation of the Bengal Criminal Law Amendment

(Supplementary) Act, 1932, be passed.’’
The Assembly divided :

AYES—54.

Abdul Aziz, Khan Bahadur Mian.

Ahmad Nawaz Khan, Major Nawab.

Ali, Mr. Hamid A.

Bagla, Lala Rameshwar Prasad.

Bajpai, Mr. G. 8. .

Bhadrapur, Rao Bahadur Krishna Raddi
B

Bhore, The Honourable Sir Joseph.

Brij Kishore, Rai Bahadur Lala.

Buss, Mr. L. C.

Chatarji, Mr. J. M.

Craik, The Honourable Sir Henry.

Dalal, Dr. R. D

Duguid, Mr. A.

(zhuznavi, Mr. A. H.

Grantham Mr. S. G

Grigg, The Honourable Sir James.

Harbans Singh Brar, Sirdar.

ttoekenhull. Mr. F. W.

ludson. Sir Leslie.

[brahim Ali Khan.
Muhammad.

James, Mr. F. E.

Jawahar Singh, Sardar Bahadur Sardar
Sir.

Kamaluddin Ahmad,
Mr.

Lal Chand, Hony. Captain Rao Baba-
dur Chaudhri.

Lee, Mr. D. J. N.

Lindsay, Sir Darey.

Lumby, Lieut.-Colonel A. F. R.

Lient. Nawab

Shams-ul-Ulema

Metcalfe, Mr. H. A. F.

Morgan, Mr. G.

Muazzam Sahib Bahadur, Mr, Muham-
mad.

Mujumdar, Sardar G. N.

Mukherjee, Rai Bahadur B8ir Satya
Charan.

Noyce, The Honourable Sir Frank.

Pandit, Rao Bahadur 8. R.

Perry, Mr. E. W.

Rafiuddin Ahmad, Khan Bahadur
Maulvi.

Raisman, Mr. A. J.

Rajah, Rao Bahadur M. C.

Ramakrishna, Mr. V.

Rau. Mr. P. R.

Richards, Mr. W. J. C.

Row, Mr. K. Sanjiva.

Seott, Mr. J. Ramsay.

Scott, Mr. W. L.

Sher Muhammad Khan Gakhar, Captain,

Singh, Kumar Gupteshwar Prasad.

Singh, Mr. Pradyumna Prashad.

Sirear, The Honourable Sir Nripendra.

Spence, Mr. G. H.

Studd, Mr. E.

Talib Mehdi Khan, Nawab Major Malik

Trivedi, Mr. C. M.

Zakaullah Khan, Khan Bahadur Aba
Abdullah Muhammad.

Zyn-ud-din, Khan Bahadur Mir.

NOES—34.
Abdul Matin Chaudhury, Mr. Mudaiiar, Diwan Bahadur A. Rama-
Abdur Rahim, S8ir, swami. :

Aggarwal, Mr. Jagan Nath.
Azhar Ali, Mr. Muhammad,
Badi-uz-Zaman, Maulvi.
Bhuput 8ing, Mr.

Das, Mr. B.

Dutt, Mr. Amar Nath.
Gunjal, Mr. N. R.

Jadhav, Mr. B. V.

Jog, Mr. 8. G.

Lahiri Chaudhury, Mr. D. K.
Lalchand Navalrai, Mr,
Liladhar Chaudhury, Seth.
Maswood Ahmad, rﬂr. M.
Mitra, Mr. 8. C.

Mody, Mr. H. P.

The motion was adopted.

“lurtuza Saheb Bahadur, Maulvi Sayyid.
Neogy, Mr. K. C.

Pandian, Mr. B. Rajaram.
Pandya, Mr. Vidya Sagar.
Parma Nand, Bhai.

Patil, Rao Bahadur B. L.
Phookun, Mr. T. R.

Puri, Mr. B. R.

Reddi, Mr. T. N. Ramakrishoa,
Roy, Rai Bahadur Sukhraj.
Sen, Mr. 8. C.

Sen, Pandit Satyendra Nath.
Singh, Mr. Gaya Prasad.
Sitaramaraju, Mr. B.
Thampan, Mr. K. P.

Ziauddin Ahmad, Dr.

The Assembly then adjourned till Eleven of the Clock on Tuesday,

the 7th August, 1934.
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